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LOK SABHA

Friday, 7th December 1956

——n.

The Lok Sabka met at Eleven
of the Clock.

[MR. SpeAxEr in the Chair):

ORAL ANSWERS TO QUESTIONS

CoaL MiINING MACHINERY

*927. Shri Chattopadhyaya : Will
the Minister of Naturél Resources and
Selentific Research be pleased to state:

(a) whether the plant and machinery
worth Rs. 22 lakhs for which orders were
placed on M/s. Machino-export, Moscow
have since been received; and

(b) whsther any further orders have
been plic:d for coal mining machinery ?

The Deputy Minister of Education
Dr. K. L. Shrimali): (a) Yes, Str,

ept some accessories which have been
consigned from U.S.S.R. and are on the
way to Indie.

+  (b) No. Sir.

Shri Chattopadhyaya: May I know
what is the nature of the machinery that
has been indented for, and for what pur-
pose?

Dr. K. L. Shrimall: They are for
coal exploration and they are drilling
machines

Shri Chattopadhyaya: May I know
whether his machinery will be utilised for
the Korba coal fields or for the Naiveli

Lignoite mines

Dr. K. L. Shrimali: I could not give
the exact details of where the machinery
would be usad. But,as I maid, it will e
used for cosal exploration,

518LSD—I

1124

OII_ Refinery

t
Shri T. B. Vittal Rao:
Dr, Ram Sing
Shri mdﬂm .
*928.{ Shri Kajrolka:r:
Pandit D.N. Tiwary:

8Shri Debendra Nath Sarma:
Shri M. Islamuddin:

Will the Minister of Natural Re-
sources and Sclentific Research be
pleased to state:

(a) whether the Expe-ts Committee
appointed to decide the location of ths
fifth oil refinery to be set up by the
Assgm Oil Company has since submitted
ts rkport;

(b) if s0, the site recommended; and

(¢) whether a copy of the report will
be laid on the Table ?

The ty Minister of Bducation
(Dr. K. L. Shrimali): (a) Not yet, Sir.

(b) and (c} Do not arise.

Shri T. B. Vittal Reo: May I know
what further examinstion is necessary in
view of the fact that some representatives
of the Ministry were associated with the
Committee ? .

Dr. K. L. Shrimali: The report is
nearly final, and will be submitted to
Government very shortly.

Dr. Ram Subh:: Singh: Since most
of the crude oil produced by the Assam
Qil Company is produced in the State of
Assam, may I khow why this controv is
allowed to go in the country for a long time
and why the refinery is not finally decided
to be located in Assam ?

Dr. K. L. Shrimalit As I said, the
Committee is examining the whole question,
and final decision can be taken only after
the report has been submitted.

Shri Debendra Nath Sarma: Wil
the hon.  Minister say whether it is a fac(
that the question of location of the refinery
for the new-found ojl of Assam had to be
referred to the Expert Committee on the
insistence of the Assam Oil Company thay
a refinery in Amsam would be a technjcall
unsound and cconomically losing proposi-
tion ?
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Dr. K.L. Shrimali: I shall need notice .

Shri Debeswar Sarmah: Has the
attention of Government been drawn to the
tendentious reports in varjous ncwspapers
lately? If so, what is the reaction of
Government to these reports?

Mr. Speaker: How tendentious?

Shri Debeswar Sarmah: Lately
certain newspapers arc Carryi on & pro-
peganda inspired, presumably, by mt.erett_ed

uarters that the refinery is not feasible in
2sam and that it will be a losing concern.
Has the attention of Government been
drawn to this, and if so, what is their reac-
tion to this?

Dr. K. L. Bhrimalli Government
cannot take any decision in the matter un-
less the report has been submitted by the
Bxpert Committee.

Shri Debeswar Sarmah: My
question was different.

Mr. Speaker: The Expert Committee
will take notice of it.

Dr. Ram Subhag Slnih: Now-l-dgs
s tendency has developed whereby the per-
sonnel of the Government do not intend
to leave ‘the big cities like Delhi, Calcutta.
Madras etc. May I know whether Govern-
ment realise this, and if so, whether they
will check this tendency ?

Mr. Speaker: How doesit arise?

Dr. K. L. Shrimali: That matter
will be looked into.

Shri Debeawar Sarmah: It is being
shifted to Calcutta.

Dr. Ram Subhag Singh: That is
the crux of the problem. All the big con-
cerns are located’in the big cities.
Damodar Valley Corporation or the Coal
Commissioner’s office and the coal mines
are in the far-flun area.
but the officers and even the Corporation
Chairman do not want to leave the big
capitals, Therefore, this question arises
because that is the crux of the problem.

Shri Ghstto}udhylynz In view of
the very strong feelings expressed by the
people of Assam, do Government propose
to expedite examination of the report of the
Committee ?

Dr. Kl L. Shﬂmll: Yes.

Shri Debendra Nath Sarma: May |
know whether Government will locate the
refinery in Assam, if it is found that the
location of the refinery in Assam will be
tz;:)hnicnlly sound and economically profi-
table ?

Mr. Sggk-ﬂ It is a hypothetical
question. ¢ hon. Minister need not
answer it.
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_Dr, K, L. Shrimali: It is under exa-
mination, . .

Mr. Speaker: Now there is an
Expert Committee, They are awaiting its
report.

Shri K. P. Tripathi: Is it a fact thar
the report has already been submitted ., and
it is said that the profit would be 7 annas
per gallon, if it is established in Assam
and that technically the proposition will be
completely sound,

Dr. K. L. Shrimall: The report is
stil awaited.

Shri T. B. Vittal Rao: Do Govern-
ment propose to publish the report as soon
asitis received? Why await examination
by the Ministry?

Dr. K. L. Shrimalli: This matter
can be considered only after the Govern-
ment have examined the report.

N-'Tl.
s Shri Azad
*929. MWM"‘&:
Shri Bibhutd Mishra:
Will the Minister of Home Affairs
be pleased to state .

(a) the amount of compensation pai
to the dependants of GovemmemScrmwl;‘s
who have been killed by Nagas; and

(b) the progress made so far towards
the rehabilitation of loyal Nagas ?

The Mianister in the Ministry
of Home Affairs (Shri Datar): (a) A sum
ofRL&;,ﬁBo-hubeenpuidbytheGom_
ment of Assam.

(b) A statement giving the required in-
i Table of the House.
[See Appendix III, annexure No. 133).

: Slu'ionfhlnlt Jha Axzad; Howmagz
‘amilies of such governments servants w
have been killed in the agea have been
compensated ?

at terrorisa-
and vicumisation of loyal Nagas by
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Nepal Five Year Plan

_(a) whether Government have re-
a copy of the Nepal’s Five Year

(b) if so, its main features;
¢) the total amount of aid given so far
by ndilinthilconnncdon;mrv
X (d)whctherulﬂtechniulhdpin.ddi-
tion to financial aid is also being given¢
of Finance and Iron

The Minister
and Steel (Shri T. T. Krishnamachari):
(2) Yes Sir.

{b) Nepal’s Five Year Plan envi an
outlay of Rs. 33 crores with a to
raise ction, ide
raise the standard and the

development  projects one-fifth
of the is for Power schemes and
for i commerce. The balance
is covered by other development schemes in

(c) About Rs. 4.2 crores upto end of

; 1956. For the Plan, financia]
assistance to the extent of Rs. 10 crores
has been agreed to.

(b) Yes, Sir.

@t v adin . ot g F Aqe
¥ qurA HoAT gAR AW T ToeT
¥ wd am gwar g e own
TWT U W B 9 e wof -
Zay 7 9 ¥ w@ Ak § o o
femr ot SE¥ FwerEsT WU AW
o Swadffr v § 9 9 sgrTar
4 o e fRTmm g ?

Shri T. T. Krishnamachari: No
8Sir. [ have not.

ot N w0 3w e Q@
JacAg e mar g i, e
# e § fe gt smew fafree s
Ao & wrew fafredd o gt o
WTEAT AT AT ¥ FANIHZ @y
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(v ) ® A gk F
FTT et g fe w9 @ g W
W E¥ FAEAEY AqH ¥ o6
N T@A & are § fewre fear T
2 ?

ShriT. T. Krishnamachari: I
believe they had several discussions. I
have not had any information from our
Prime Minister on this matter, but I
presume that these development projects
must have formed part of their discussions

Shr L. N. Mishra: May I know whe-
ther any of these projects of the Nepal's
First Five Year &In are to be financed
jointly by India and the U.S.A. and,
if 80, what are the names of those projects
and their total cost?

Shri T. T. Krishnamachari: The
information that I have does not give me
sny indication. But if the hon. Membesr
wants definite information he may puta
question.

Shri C. D. Pande: Apart {from India
Nepal has also approached other countries
like China. Are there any other countries
which have been approached for such aid
and is there any political implication 1n
such approaches ?

Shri T. T. Krishnamachari: Fo
far as any information that we might have
in regard to Nepal lpfrmching other
countries, I do not think I am in a better
position than the hon. Member himself,
We know that the Prime Minister of Nepal
had beea to China and if he had been
promised some aid it is just probable.
And, there are other countries which are
interested in Nepal because Nepal comes
within the Colombo Plan,

As for the other details about the poli-
tical implications, 1 am not in a position
to aoswer the question and it must be pat
to the Prime Minister.

ot wer wiiw sl @y mv fe
Aqrer WY TF  AY WITT FRTC qETAN
2 ot ¢ T IwT i A wOET aEr-
7or @ o & W) agw g sAfoer
w1 g W ggmar 2 T ) ww
agraaTat & frw F wr€ aoer eqrfer
O %1 wget feqr o @ @ arfE
we & srecdfor (wfoefon) 7 0 ?

Shri T. T. Kr slrimecleric am
afraid that when help is received from
different quarters it is the reccipient that
must co-ordinate a]l these.
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Loans to Foreign Countries

Shri Ram Krishan
933 |\ Shri Bansal:

Will the Minister of Finance be
pleased to state the amount actually given
1o foreign countries so far as loan and
grant, country-wise ?

The Minister of Finance and Iron
and Steel (Shri T. T. Krishaamachari).
Since indgpendence, two loans of Ra. 3
lakhs and Rs. 75,000/- have been given
o Indoncsia. Grants  totalling about
Rs. 4-05 crores have been given to Nepal
and & provision of Rs. 1-45 crores cxists
in the cugrent year's budget for the same
purpose.

Shri Ram Krishan: May I know
the total amount of the grant given to
Indonesia ?

Shri T. T. Krishnamachari: I said
two loans of Re. 3 lakhs and Rs. 75,000
have been given. The ®otal is Rs.
3,75,000/-,

Shri Bansal: May 1 know if any
loan or grant has been sanctioned to the
Government of Burma ?

Shri T. T. Krishnamachari:t yes
Sir, We had agreed to give a loan of
Rs. 30 crores. But that was not availed
of during the period for which we said
We would give the loan. Now, the same
agreement 18 being repeated.

Naval Exercises

1934. [ Shrl DT C. Sharma:
Shri Bhagwat Jha Azad:

Will the Minister of Defence
be pleased to refer to the reply given to
the last supplementary raised on Starred

estion No. 994 on the r3th August
1956 and state the names of the countries
which took part in those naval exercises
during 1956 ?

The uty Minister of Defence
S(lngdnmsm jithia): India, the United
» Australia. Ceylon and Pakistan.

. Shri D. C. Sharma: May | know
if we are on terms of reciprocity with
countries other than the Commonweslth

countries, and if so what are the names of
those countries ?

Sardar Majithia: 1 do not quite
srasp what the hon. Member means by
reciprocal arrangements. It is  well-
known that India has got friendly
relltl{‘ons with all the countries in the
world.

_Shri D. C. Sharmpa: | mean cour-
tries other than those mentioned by the
hon. Minister and, if so, how many of them
reciprocate in this?

7 DECEMBER 1986
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Sardar Majithia: If the hon. Member
wants to know whether our Navy has
taken part in exercises with other Navies
as well, not last ycar but years previous to-
that we have paid visite to other coun
tries and we have taken part in exercises
with their Navics,

Shri D. C. Sharma: I have not been
able to hear the answer given.

Mr. Speaker: He said that year befoge
last and years before we have taken part
in exercises with other countries.

Sardar Majithia: Every year our
Navy goes out on a cruise and during that
crulse exercises are carried on in conjunc-
tion with other Navies of the world.

Shri Joachim Alva: It was re
by a particular Labour Member
House of Commamc:’hn.n a u‘nn.lg of

French atta ci codes

mmbm_ or known to m.s.a. May
I know whether there is any, and if so,
what, effect on our own Vessels takir g part
in these exerscises by this seizure of the
ciphers and codes?

Sardar Majithia: That only took
place recently and none of our sh ps were
these during that time, Therefore the
question does not arise.

European Frec Trade Area

f

Shri Bansal:

Shri Sadhan Gupta:

Shri Vehaudg;m
*935. { Shri D. arma:
e Dr. llEm Subhag Singh:

Shri HL N. t

L Shri K. P. Tripathl:

Will the Minister of Finance be
pleased to state :

a) whether Government have re-
ceivc(d)n Plan from the Un ted Kingdum
Government regarding the formation of a
European Free Trade Area;

/b) if so, the main features of the
Plan;and

(c) whether Government have taken
any decision in this regard?

The Minister of Finanee and Irem
(l!ldYStu (Shri T. T. Krishnamachari':
1) Yes.

(b) The main features of the proposal
as at peesent known to us arc:

(i) There is to be an outer ring of a
Free Trade Area around the
customs union of the aix coun-
tnes of the European Ceal
and Steel Commumty.
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(ii) Within the Area, tariffs are to
be gradually eliminsted; but
the freedom of levying and
varying tariffs on trade with
eutsiders is to be preserved for
each country in the Area.

i

(iii) Agcicultural products in general

and foodstuffs, in particular

drink and tobacco are to be
excluded from its scope.

(c) The proposal s still in a tentative
form and fuller details, I understand are
being worked out. The Government of the
United Kingdom are in consultation with
Commonwealth countries including India
and the first reaction of all these coun-
tries, including ourselves, has been, I
understand, favourable.

Shri Bansal: May I know at what
level will a final decision be taken as to
wbemer?Indiawﬂlbeapartytotlﬁlplm
or not

Shri T. T. Krishnamachari: There
is only one level at which decisions of this
nature can be taken by India and that is
at the highest government level.

Shri Bansal: My question was whether
there will be a conference of
wealth  countries where these
will be discussed and a decision taken or
will the Government of India notify their
decision unilaterally to the sponsors of the

I
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Shri D. C. Sharma: May I know if
the recent Suez crisis has, in any way,
affected the outline of this plan and is
any n;:,odiﬂcltiom of this plan being under-

Shri T. T. Krishnamachari: Which
plan, the free trade plan? I said the
whole plan itself is still in a stage of
being discussed and there is no finality
sbout it 0 as to entail our thinking of
medification.

Shri Sadhan Gupta: May I know
whether Go:feramt hlinw.us;:udied the
im| tions ts
mgh‘i‘npuﬁculnmmphn
affect the balance of trade of India with
countries which propose to participate?

rithlile
il
i
' EE-E-E'E'E
f:?%isigé
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Shri T. T. Krishnamachari: Does
the hon. Member mean India giving some
additional preferences ?

Shri Velyudhan: Yes, Sir.

Shri T. T. Krishnamachari: No,
Sir.

Shri Punnoese: Can the hon. Minister
indicate what changes will have to

made in our pattern of trade ents

if these proposals arc accepted :

t contemplate any serious changes being

::ldcinou.r ttern of trade because of

the Buropean free trade coming into being.

Offices of Rajpramukhs and
Uprajpramukha

*936. Dr. Ram Subhag Singh:
Paased o stte. the savings which wil
to state savings w
accrue to the Government Emdwg::.r
from the abolition of the offices of Raj-
pramukhs and Uprajpramukhs  in
the goum.ry from the 1st November,

1956

The Minister in the Ministry of
Home Affairs (Shri Datar): The
proximate savings which will accrue for
the current year and from next year (i.e.
1957-58) onwards are given below:

Current year: Rs. 12,58,000.1

From next year onwards; Rs. 30,20,000
per annum.

Dr. Ram Subhag Singh: May I
know whether “with these savings
which have been effected by the hon,
Minister, there is going to be some sort of
an atmos; where more austere and
l.imgleliiewillbeledhytheaewoﬂioc

ers

Shri Datar: Austere life cannot be
enforced. It is for the ex-rulers them-
sclves to take to it.

Shri A. M. Thomas: May I know
what would be the net savi because
lshch;vtmuuwﬂ!hlwmbe in some
tates

Shri Datar: The net savings would
be about Rs. 24,00,000, because three
more Governors have been appointed for
Kerala, Rajasthan and Mysore, and their
cost would roughly amount to Rs. 6,904,000,

Shri ya: May I know
whether the present of Mysore
is granted privy purse in addition to his
remuncration as Governor?

Shri Datar: He gets the privy purse.

Shri Kamath: Is it a fact that despite
the abolition of the offices of Rajpramukh
and Upmjpramukh, the privy purses
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Constitution and soon
still being paid to them, and if so with a
o savings, do Government

Shri Bhagwat Jha Azad: May I know
whether with the l"bh:lition of t.he:elolﬁcu
all the financial facilitics and concessions
that are granted to the Rajpramukhs will
be withdrawn or any of them will be re-
tained in any other form ?

the?h:mbnu{: Whatg;:r concessions

as jpramukhs
Uprajpramukhs  will hnvelp' 3
‘hatever concessions they get as ex-rulers
will continue.

Shri Ramachandra Reddi: May I
know what has ha ed to the a
made by the Prime Minister to the Raj-
pramukhs asking them cither to reduce
their privy purses or to abandon it?

Shri Datar: That appeal is there stll
for response by them.

Shri Kamath: May | know who gets
the fattest privy purse at present?

Shri Datar: [ believe the Nizam
gets the largest privy purse.

Shri Kamath: How much?
Shri Datar: I believe it is Rs, 50

Shri Kamath: Even now ?

. Shri Datar: Even now he is getting
it

wfefoer fafex &w |

*gRe. st wer Tow w0 Afa-
AT HAT 0 WER, QANE ¥ avdfea
W& HEqT {¥so ¥ IJATF FAA |
Tg TH ¥ ¥ FO fE gaT stw
§ wfafory fofee &0 & S &
amt Fywda sy nfagid ?
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sferesy s (e wuitfear) ¢
vo fufax aat & ¥ fomr & Framn
N-c—x% ® gE gk @, dav fw
Re-5-Y & & ATifHT WO FET L¥eo
¥ IO | qamar T g, "w A% 2
fafac sr e @t ¥ & 1

I TR 7 a4 § I ¥Y
fafareid A ket =
=2 =-4% % woar wif@ T dwer
FAM FY FFT TAT 97 L IAEY ST
9 g8 faame qu-13-ye aw agv
& g ¥

™ ¥ warar 33 fafec @Y &
At w1 o wq WO 2 4 T #
S IAE FTAT AR F A g AW
T & € ot W Formsrr s Qu—v—y &
& amifes " Qio:al"aﬂ'{ﬁ"
fegr mar 91 1

st W W ¥ 9g w9 R
f& 7 #fwn agzw (fafax a8a)
F art § s foge g @ & Az
RW A " & a9 o 9@y w7
ar o & uw w wfat w2 faars
M waw N7

Sardar Majithia: As I already said,
we have now, on the U.P. Government's
Tequest, extended the date to the 1sth
December, 1956, and 1 should like to
add that this date will not be extended
any further.

st wer T . miY wEe
™ 7 amern fF fom dfe
A9EE W 99 ORI Ad ¥ Y
ger Aemfr A a1 @ Y, W
A JZ T HE TOT g T
wifwa frar mar qv fF gy deam
A% frags A a1 Adwes far
FHT g w achg & amaf
At w1 gw fraw w7 qrew fear
wme?

worre weifsar ¢ o &, wEw
qra fearar w@r
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Army Medical Services Exercise
and Coaference

'ﬁ& Shri Bibhuti Mishra: Will
the ster of Defence be pleased to

(a)whethcr it is a fact that Indian
qﬁm edical officers attended the Army
Medical Services Exercise and Conference
::ldMnchetthK in October, 19¢6;

(b) if so, the benefit derived therc-

The Depu of Defl
(Sardar Mojithiny: () e ! Defence

(b) Important lessons have been
learnt as to the assistance which military
medical units may have to provide to the
civil during times of military emergency,

u’tfqﬁtfw:#‘ ag Swar §
fiv ag ot fedw (sfaar) & wwedy
Wt wTRe (qeew) gt & &t wi
9T A ATF WO F T AT & W9
faer< e feqr omaT @, S9% qReW
¥ ST EG WTH IAqT FY AT qqer
w1 ¥z FoT 7
Sﬂ.'dl.r Mafjithia: The exercise deals
ith how Military have to give assis-
tance to the Civil in times of emergency.
hoped;:lrewﬂlnotbemy emergency

in India, but in any case, those refer to the
il and will certainly be looked into.

Pandit D. N. Tiwary: May I ftnow
the expenditure that has been incurred

5_’“"

Sardar Majithia: I have not got
the demils of the iture, but it is
the normal passage, D.A. and T.A.

ot fefa faw ;o F ag o
wrgen g fF og fade & v & on
FTRY G & IHE FATAT HIA FTHTL
¥y drde (Modfg) ad e (sfar-
) ¥ @ w9t awEd # qaan
2 fr T oemir & 7

&rd_nrMnilthhltS?.&rquno'
e S iica] moutns, and 50 Bk 1 thoee

matters are concerned, there is nothing
secret sbout it
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Searches by Customs Officials

*942. Shrli D. N. t Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that complaints
have been made about the way in which
customs officials carry out the searches
at the Bombay air port; and

(b) if so, whether any steps have been
taken for carrying out of inspection and
searches in a more dignified way?

The Minister of Revenue and
Defence diture (Shri A. C
Guha): (a) complaint Register main-
tained by the Bombay Custom House
shows that there were only three com-
plaints of this nature since August 1955.
All the three, on investigation, were found
1o be baseless or grossly exaggerated.

(b) The existing procedure already
midu every precaution for searches

ing done in a h 'ﬁrdm:;n;rcraoanto
avoid bnnecessary harassment off passengers,
g‘;«nhqun&em,mcpmofm:mdin iably

e in privacy of a separate toom
earmarked for the at the airport.
The examination is required to be
done under the supervision of a senior
officer as far as possible. Also, there are
standing instructions that the utmost
decorum should be observed in the search
of passengers and their baggage, and
instructions have also been issued by the
Central Board of Revenue from time to
time that the greatest courtesy should be
shown to passengers, These i 'structions
and the procedure alluded to have been
adhered to in practice and to my know-
ledge there has not been any serious viola-
tion .

Pandit D, N. Tiwary: May I know
whether, besides the complaints regis-
tered there, the Government have received
#ony complaints from tourists?

Shri A. C. Guha: No, Sir. 1 do not
think there is any such complaint. Only
three foreign passengers were subjected
to such searches in the Bombay airport.
There hsve not been such cases in any
other airport. So, I feel that our officers
have been acting with proper courtesy
and caution,

Shri C. D. Pande: Are the Govern-
ment aware that our customs for malities
are more difficult and tortuous than those
in other countries?  Those of us who
have experience of foreign customs feei
that we make it very difficult to pass the
luggage of bona fide passengers and in
certain cases where the luggages are not
accompanied by the passengers, it takes
a lot of time, sometimes two months. to
get these things.

The Miaister of Finance and Irom
and Steel (Shri T. T. Krishnamachari):
I quite concede that the standards that we
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maintain in our country leave room for
improvement. As my colleague has just
now seid, we do propose to see if any
improvement can be made. I do not
want the House to go by the impression
that we are going to Fold out a case that we

Ve an exemplary customs arrangement
here,. We have not. But, it takes time
and in any event the foreign customs
authorities use m and my hoa,
friend is familiar with them. They have
been doing this kind of work, searching
passengers and finding out things, for a
very long time and are able to identify
the cuiprit even by looking at his face.
We have not developed that technique,
In due course we shall also do it. 1 am
only giving this assurance to the hon.
Members here that we shall try to see that
better standards are adopted in these
places as time goes on,

Shri Chattopadhyaya: But, Sir,
it is the passengers who, l0oking at the
face of customs officials, can find out who
are the culprits among them?

Shri T. T. Krishnamachari: That
is the poetic way of looking at life.

Shri Chottopadhyaya: That is the
custom with the customs.

Shri Matthen: May I know il the
hon. Minister has received complaints
from Ceylon evacuees coming to Indim
about the customs harassment at Manda-
pam in the railway trains? What is he
doing about it?

Shri A. C. Guha: That is altogether
a different question. We know that
Ceylone evacuees who have been coming
from Ceylon have certain difficulties. We
issued cermmin modified orders, In any
case, we cannot climinate all the difficul-
ties which these passengers may have to
face, in the very nature of things. We
have modified certain instructions.

Shri Matthent I want to know
whether he would look into those com-
plaints and sce that the customs officials
carry out the instructions.

Shri A. C. Guha: I shall ask for the
help of my hon. friend; if he can give me
any specific case, surcly we shall try to
improve and rectify the defects. When
we issue any instruction, we mean that
it will be strictly followed by our officers.
Any deviation will surely be taken notice
of.

Dr. Ram Subhag Singh: We are
very thankful to the hon. Minister for
his assurance. He said that it would
take some time to improve matters. We
want to know whether it is not possible
for the quarter dozen junior Ministers
to go and see the conduct of these officers
so that matters could be improved im-
mediately.
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Shri T. T. Krishnamachari: May
T tell him that apart from the quarter
dozen the one outside the quarter dozen
himself is prepared to do it provided he
gets a little time.

Negas

T

(Shri Kamath:

Shri Blulevnt Jha Azad:
Shri A. Gorll n:
Shri Jhulan Sinha:
*945. 4 Shri Kristina Charya Joshi:
Shri Gidwani:
Shri Bibhuti Mishra:
Shri Jethalul Joshi:
| Shri Raghunath Siagh:

Will the Minister of Home Affairs
be pleased to state:

(2) whether the armed revoit in the
Naga Hiils still continues;

(b) if so, the details of the present
situation; and

(c) if not, the detwils of measures
that are being 1aken to restore nor-
maicy, remove the causes of discon-
tent and to rchabilitate the people in that

region ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and (b).
Sporadic hostile activity in the shape of
sni inﬁ on road convoys and outposts,
ambush of patrol parties, kidnapping of
village headmen, Interpreters and other
loyal Nagas. extortion of Food and money
from undefended villages and occasional
attempts to raid shops in the bordering
plains are continuing.

(¢) The Army, Assam Rifles and
Armed police columns are operating against
the Naga hostiles, With the cessation of
the rains, they are moving deep into the
interior, clearing areas and artacking
strongholds etc. simultancously relief by
way of cash grants, foodgraims, salt,
blankets, temporary shelter and medical
relief are being provided. Grants of
money, sceds, implements, house-building
materials etc. are being made to rehabi-
litate the people who were compelled to
leave their villages by the hostiles or
whose villages Were damaged or destroyed
due to hostile action or during operations,
Apart from the demand for independence
for the attainment of which Zapu Phizo
and his followers organised an armed
rising, there are no causes of discontent-
ment in the area,

Shri Kamath: Is it not a fact that
the revolt in the N Hills has been,
or is only itarily suppressed
and in such a ruthless manner that the
politico-psychological sores are festering
or perhaps exacerbating and the Prime
Minister's, and I believe the Home
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Minister's ;rlgt to deal with it as a human
and politi roblem which has been
enunciated in House 30 often has not

found full expression there?

Shri Datar: May I point out to the
hon. Member that the whole position was
made clear by the Home inister in &
statement he made to this House on
31-7-1956. While rebellion has to be
sternly curbed, I am quite confident that
humane methods are adopted wherever
necessary,

Shri Kamath: Is the Minister in a
position to assure the House that Shri
Phizo and his associat$# have, as a result
of the Government’s activity, now aban-
doned their demand for complete inde-
pendence and will now be content with
a large measure of local and cultural auto-
nomy without any element of Assamisa-
tion, to which the Prime Minister referred
in this House during last session?

: Shri Datar: ; Their forml:rr demand
or independence is to a very large extent
fizzling out and they are coming round to
the realitics of the situation.

Shrimati Renu Chakravartty:
In view of the answer which has been
given by the hon. ister, it scems
that there is yet wide-spread discontent
among the followers of the movement led
:I Shri Phizo. May I take it that inspite

the statements made that the situation
is ving, e sections of Nagas are
still followers of and his movement ?

Shri Datar: [ am not sure that
sections are his followers. A ce
section is following him. Gradually, the
situation is improving.

Shri Bhagwat Axad: Since
such armed revolts % still continuing
may 1 know whether Government have
examined the origin and nature of these
arms and ammunitions that have beem
seized in these armed encounters?

Shri Datar: The Government are
cxamining and reviewing the whole ques-
tion at every time,

Shri- Bhagwat Axzad: I want to
know the nature of the arms and ammuni-
tions seized, whether they are foreign
or Indian make.

Mr. t He wants to know the
nature the weapons used.

Shri Datar: I answered one question
on this point. So far as this area is con-
cerned, there were certain weapons, arms
and armaments dumped by the Japanese
war. Some
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Shri Sarangadbar Das: May I
know if Government has considered the
desirability and feasibility of filling the

{t&mrfe Naga seats in the next general elec-

8.

Shri Datar: 1 did not follow the
carlier part of the question.

Mr. Speaker: He is asking about the
filling up of the three Naga seats.

Shri Datar: That is a hypothetical
question at this stage.

Shrimati Renu Chakravartty:
No, Sir,

Mr. Spuker: A
does it arise out of this ?

Shrimati Renu Chakravartty:
In view of the fact that today the situation
is improving—that is what the hon.
Minister said—the House would like to
know whether there is a possibility of
elections being carried out for filling the
three seats that have remained wvacant

throughout this period.

Shri Datar: Every attempt will
be made to carry out the elections.

from that, how

Loan from World Bank

Mr. Speaker: Next question, Shri
Raghunath Singh, No. 946. ’

st vgw foy : F W g
W AT LY B T W AT
e¥s & gmq ¥ four 9@ 1 A M
a% A% FATH L

Mr. Speaker: All right. Qu:mon
No. 957 also may be answered

1.
- hri th Singh :
e {s ".l'.:"“l‘:'

Will the Minister of Finance be
pleased to state whether it is a fact that
the World Bank has been approached to
finance the Indian Railways under the
Second Five Year Plan

The Minister of Finance and
and S;::l (ShriT. T. It.rlchmehui):
Yes,
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World Bank

Shri 8§
Shri N. B. Mury:
Shri Bhai:

Bheekha
Shri Bibhuti Mishra:
Shrimati Tarkeshwari Simha:
957. | Shri Shree Narayan Das:
Shl'l Mo l.hmnddh!
Shri Shivananjappa:
Shri Buchikotalah:
Shri Debendra Nath Sarmat
Sardar Igbal Singh:
| Sardar urli :
LSII.I"I K. P- th.ll

Will the Minister of Finance be
pleased to state:

(a) whether Government - have re-
celved the views of the World Bank on
the report of the Bank’s Economic Mission
which recently visited India;

(b) if so, the main points of their views;
and

(c) whether Government have con-
sidered them and arrived at any con-
clusions ?

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnamachari):
(a) and (b). The reply is in the affirma-
tive to the extent that these views are dealt
with in the letter from the President of
the Bank, dated the sth September, 1956.
This letter has already been published and
a copy is placed on the Table of the House.
[See Appendix III, annexure No. 134].

(c) Yes, and again I would say that
where Government have come to some
conclusions in this regard, they are set out
in my reply to the Bank’s President's
letter. Acopyofmyrepl whichhu
also been published,

Table of the House, [Sn Append:x III,
annexure No. 134)]. -

Nericis Ot Tabic of the Fiouee Gooles
it o i
:mre No. 134].

st vyqre fag: e2eie (faaroor)
@T q TaT wwaT & R E & e
W fafer (Aag) & avey oft o
§ W9 $E & | F I8 A= AmgQr
¢ f o ack @ (Frer i) ¥ et
= o ol F@ § O 9w oW
7 ¥ ww fafr & s feeer waar

&, T FuT HaTa g 7
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Shri T. T, Krishanamachari: The
Proposaby have not been finalised.

Shrimati Tarkeshwari Sinha: In
reply to Question 957 the hon, Minister
replied that the World Bank Mission’s
view was considered. Now, one of their
points was that the target of deficit financ-
1ng that has been put under the Plan is too
wide a target, May I know, in view of that
stand taken by the World Bank Mission,
whether  Government have revised the
tngc}: of deficit financing and if so, how
much?

Shri T. T. Krishnamachari‘: The
Government’s attitude in regard to the
World Bank's comments on the Indian
economy is contained in my first letter to
Mr, Black.

Shri K. P. Tripathi: From the lerters
published in regard to the controversy
it scems there were substantial points of
difference between the Finance Minister
here and the World Bank. May I know
which of the comments of the World Bank
have been accepted by the Government
and which of the points made by the
Finance Minister have been accepted by
the Bank ?

Shri T. T. Krishnamachari: There
is no question of any substantial differences.
There are points of view which certainly
differ. But what I am concerned with the
Bank is in regard to the financial aid by
way of loans that I am getting from the
Bank and on which there could be no
difference of opinion. We have put up
our applications for the loans, and we have
had a reply from them that these are being
considered and the problem is being exa-
mined. Therefore, there is no question
of any difference here. Of course, on the
overall question Mr. Black has got certain
views, 1 have got certain views, my views
happen to coincide with the views of the
Government of India and there it remains,
But that is not a matter which vitally
affects the question of relationship between
the Bank and the Indian Government and
India as a whole.

Shri Joachim Alva: In the news-

appearing today, there is a reference

to help that may be ﬂ\;en for our trans-

port and shipping. y 1 know whether

any reference has been made for giving

th to our aircraft industry or for civil
aviation ?

Shri T. T. Krishnamachari: The
reply of Mr. Black to my letter broadly
indicates the lﬁmpouh_ that they are
examining and they are willing to examine.
So far as civil aviation is concerned,
am not sure if we have any idea of borrowi
from the World Bank for the int
airlines and in of Air-India Inter-
national there was some ides, but I do not
think that project has really been pushed
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to the state of our making an application
cither to the World Bank or any other body
for financial assistance,

Shrimati Tarkeshwari Sinha : May
I know whether it is a fact that represen-
tatives of the World Bank have arrived
in India and theﬁ are discussing the finan-
cial outlay and their loan in connection to
the Railways; if so, may I know if any
other subjects are being discussed and the
decisions so far taken in those matters ?

Shri T. T. Krishnamachari: I
do not know if the hon. Member is referring
to some people who came to India some-
time back. Atthe present moment. I
do not think, we have anybody from the
World Bank here. We arc expecting a
team to come to look into the Railway

proposals.

. Shri A. M. Thomas: There are four
items which have been indicated by the
Chairman of the World Bank on which
assistance can be sought. May I enquire
from the hon. Finance Minister the quan-
tum of help that would be obtained and
whether any further schemes have been
put forward by the Government of India.

. Shri T. T. Krishnamachari: This
1s a continuous process. So far as the
broad indications containced in the letter
of the President of the World Bank are
concerned, therein are indicated the types
of projects which they would be willing to
consider for the purpose of giving loan.
We have put forward some schemes in
regard to loan for development of Railways
and loans for the pu of power pro-
jects. There is some idea of asking loans
in regard to shipping, and I do not think
there is any d itemrmpoul in d
to the expansion that might come. I think
these matters will have to be discussed
here, proposals formulated and fore:

exchange component asscssed. It is
for the foreign exchange component,
primarily that we go to the World Bank.

ot fiegfr forw - at d% ¥ Af9-
¥ F Ix ¥ @R A qar w=ar &
g qTEAT {WT 9T AT AT WX £
# s wrgan § e aed dw fememm
N NI FE T IWA IS
wy  ferr el FoET amede
dwer ("t geerd @) X e
waft WX fea dredt afses dwee
(wewrly @w) qras wuf?
Shri T. T. Krishnamachari: Se
far as the negotistions under discussioa

are concerned, the loan for the Indiaa
Iron and Steel Company is for the private
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sector. The loan for the Trombay scheme
is for the private sector, but it is a power
Froiect and we generally apply for loan
or er projects. The Tata Iron and
Steel Company have had a very substan-
tial loan from the World Bank sometime
back. The rest are all in the public
sector.

Shri K. P. Tripathi: May I know
if there has been any attempt by the World
Bank to suggest anything about the econo-
mic and social policies followed the
Government of India and if so, what is the
reaction of the Government of India
thereto ?

Shri T. T. Krishnamachari: My
hon. friend will realisc that we have a Plan
in which we have stated certain definite
objectives, We are inviting all people
to make their remarks on the Plan. Moay-
be, that our Plan has its shortcomings,
but for fundamcntal objectives are our
own and of our own making. I do not
suppose any country which has certain
degmte objectives ges its  objectives
on the advice of somebody else. I have
indicated very clearly in my letter that,
thol:fh other people might have different
ug' ons, we emphasise certain aspects
of our policy, as being more important
than certain other aspects which, from a
purely economic point of view might be
not quite 3o worth-while, because we have
certain definite social and ideological
objectives to fulfil. On these matters,
there is no use calling for advice or accepting
them or rejecting them, When people
advise on things which we are determined
to do, well, the advice is welcome, but it
does not make any impression on us.

Shri L. N. Mishra: The World
Bank Mission, while examining our de-
mands for loan for development of the
railways, have made certain useful and
helpful suggestions rt%urding the d@dminis-
tration of the system of our railways. May
1 know whether, before utilising the loan
granted, the Government will try to im-
plement some of those suggestions which
were very helpful ?

Shri T. T. Krishnamachari: As
T said, it is a matter for the administration
to determine. We had a team which came
under the TCM aid—1I think it is firm of
consultants Sanderson and Porter and
made certain recommendations or an
interim report, so far as the railway ad-
ministration is concerned. I have gone
through that report very carefully. Te
are many aspects of the report which are
capable of being utilised and adopted,
I have had some discussion with the railway
authorities and also my own financial
advisers, in that regard. But a fingl

rt is coming later on. But we canno
.'fr?:d to wait till that report comes. W,

have to go on,
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_As I said, this is a matter which, I

the: Bank understands very clearly,

and their t attitude is as helpful

as is possible for them to adopt in order to

our programmes so far as the foreign
component is concerned.

Shri Matthen: I understand that the
WoridBn;} inmﬁdx‘?nccmfohlichhedeve-
lopment our i W needs
finance bodly.%tpmpouhh
the hon. Mini going to make in this
connection ?

. Shri T. T. Krishpamachari: I
said the proposals have not been formulated
precisely. ;

Shri T. S. A. Chettiar: May I know
the legal position? The World Bank
advances money in one case for the State
projects and in another case for certain
mpmamhhethe Tatas. In the

case, is it the understanding that the
Wozld Bank need not contact the Govern-
ment of India for such purposes, and that
in the case of private persons, the aid is
given direct to the private firms?

Shri T. T. Krishnamachari: No,
Sir, The World Bank never gives loans
direct to the private

in any country
unless it is s, by the Government
of the coun l.ndbyd{:Govcmmmtnf
India in so as projects in India are
concerned. We are the guarsntors for
those loans and therefore we possess all

the rights that a guarantor possesses in
such matters.

Shrimati Renu Chakravartty: May
I know whether it is possible for the hon,
Minister to give the total figures relating
to the amount of loans which have been
iven to the private sector by the World
glntandtheammnwhichthe Govern-

I shall endeavour to
give her the full facts that are available
me.

Shri Kamath: I request you to exer-
cise your discretion and, in the national
interest, call upon the Law Minister to
snswer Question No. 963. The national
interest denundlmlmwertotlutqhu;-
tion. It stands in the name of 16 E
Members.

Mr. 8§ et me see. All the
hon. Mem who have tabled that ques-
tion may not be here.
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International Guide Commis-
sloners’ Meeting

"
*s47. {Shr| Baghusath Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the Asian

International Guide Commissioners’

meeting was held in Delhi during the
month of October, 1956; and

(b) if so, whether decisions on the
opening of a World Guide Centre in
Asia and the formation of a sub-committee
of the World Committee in an Asian
country were taken ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (l‘)’Yel,Slr

(b) The Government of India have no
information about the decisions arrived
at the meeting.

Jantar Mantar

*949. Shri H. G. Vaishnav: Will the
Minister of Education be pleased to
statel

(a) whether any damage has been
caused to the famous “Jantar Mantar”
observatory in Delhi, because of heavy
rainn during October, 1956;

(b) whether it is a fact that some
of the instruments in the observatory

have been submerged because of the
rise of the sub-soil water: and

() whether

The Deputy Minister of Education
{Dr. M. M. Das)t (a) and (b). No, Sir.

(c) Yes, Sir.
Wit wr it

*eye. ot go Wo wifewwy : wr
fomn st wod wATew & A ey
vt ¥ wfadey & g ¥& WX o 9%
feufon fmior s & g &
TE T A FOw fE

(w) frr-for waai &1 famor
TN YR, AR e Famaw
forar-fort & oy w2 e Y o e
t Wk
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() % & vyas 97 fpaem saq
7 srapm &7

ferorr Faweht (w10 Wo WYo W) -

(%) (1) o<hT wommawT a7 /i

srfor— e T T

Wi ¥ teg AT

OAATTANT, FAFR &7

Ve, 3 W WE W ATET wATqa-
FOWAT T QL. Xo HTHEYF |

st o wWo wfiar : ww o
T wnrafagl & fod of sy &
A FT A AN G, W7 ITH AT
F ok wsorgur 2 ?

(%) waw qw=mdfs  Frew &
qnin  faeeft & ogier onfagt &
v & f9q feam wa som fey
T W

(@) w= 57w & gfor weare
o gra fe o7 Wl W s
g’
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R-wTE Srera w St (sfamre)
(%) oW quwdfa QAT & wRE
freslt & wepgfam wnfadl & semor
T ,e8,0%0-0-3 TWE W 0
ofew s € 7

(@) fFE T s/ w1 QT IqT
Tl 9T feq 0 &< W 0w faaw
wareey X fear &1 [RfeR
ufifirer 3, wpww et 23y]

ot Aww wWeT . TgET 99
affs v & fag feadt ot T
m @ ?

Wt ware . dwr fo * & Wt
aoraT §, O e W §Y & |

ol TEW TNWC: I9 T ¥ wF
faerar faegr o ?

sty : wg AW A v
g oA qurd

Wt W swreT . qgdr da-
affys P & A7 awe § wxAr
QT @ A 9 7

st qTe ;AR Arew Al
t

General Elections

Mpr. Speaker: Is it the pleasure of the
Hun:thlt'emqpmon to Question
No. 963 now?

Several Hon. Members: Yes, Sir.
Mr. Speskert Question No. 963 may
be answered.

The Minister of Law and Minority
Alflln (Shrl Biswas): 1 requelt my

hon. colleague to answer the questi
Mr, Speaker : Yes.
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T
(Shri Kamath:
Shri D. C. Sharma:
Shri- Bansal:
Shri Bhagwat Jha Azad :
Shri Sadhan Gupta:
Shri Ram Krishan:
Shri Bibhuti Mishra:
*963. ! Shri M. S. Gurupadswamy:
Shri M. Lilamuddin:
Shri Shivananjappa:
Shri Shree Narayan Das :
Shri Wodeyar:
Shri Nettur P. Damodaraa:
Shri Buchikotaish :

Sardar Igbal Singh :
| Sardar Ail-l"?ll.ﬂ .

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 1007 on the 13th of August
1956, and state:

(8) whether the question of next
General ‘Blections has since been con-
sidered and the programme prepared for
the same;

(b) if so, the nature of the program-
me ;

(c) whether Lok Sabha will be dip-
solved Yefore the next General Elections;

(d) if so, when ; and

(¢) whether there will be any legal
conventionsl difficulty in doing so ?

The Minister of Legal Affairs (Shri
Pataskar): (a) .and (b). Government
have been cons:dcring the programme
for the next General Elections. But
under the law, it will be for the Election
Commission to recommend to the Presi-
dent and the Governors of States the actual
dates for the issue of the initial notifications.
calling upon the constituencies to elect.
Thereafter, the various dates, including the
dates of polling in particular constituenics
will be notified by the Election Commis-
sion, Government, however, thnk that
the suitable dates for polling wiould be
from the 28th February to the 14th March,

1957.
() No.
(d) and (¢). Do not arise.

Shri Kamath : Is it a fact that though
the Delimitation Order has not been
published as yet, in those Sates where
delimitation has been finalised certain
members and units of the party in power,
the Congress party have secured those
mpmhwhilenoputyindte Opposition

been able to have access to the Orders
in those States ?

Shri Pataskar : It is too long a ques~
tion, ldonotkmwhowtoumwerlt
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Shri Kamath: The question_arises
now, in view of the elections. With a
view to facilitate the early holding of
elections, it was decided that delimitation
would be finelised very soon and published
also very soon. But it has been postponed

November to the end of December—
I meen the gazetting of the Order. Is
it o fl.lct'thst in some States where the
Delimitation Order has been ed
only the Congress Party has been able 10
secure, copies of the Orders in those States,
:hi}gt; other parties have been kept in the

Ark

Shri Pataskar: The insinuation is
upjustified. The fact is that the delimi-
tation is just nearing completion and it is
expected that within about a fortnight.
all this will be put forth in the gazette
itsi;lf. I do not know what more can be
said,

Shri Kamath: Do Government
think it is fair to all parties concerned that
there should be a time-lag of only two
months between the date when the final
Delimitation Order is published and the
first polling day? That is what it comes
to.

Shri Pataskar: All these things will
be taken into account when the final

notification is issued.

Shri Kamath: Isii fairtoall? There
is too much of delay.

Shri Pataskar: [ do not understand
what is unfair in this,

Mr. Speaker: The Minister says
that th's matter will also be considered
before a final notification is issued regarding
the fixation of ¢ final date,

Shri Kamath: Has the Governmert
recommended it?

Shri Sadhan Gupta: The hon.
Minister stated that the Lok Sabha wiil
not be dissolved before the general elec-
tions, He has also stated that the general
clections would be between 28th February
and 14th March. There was an item in
the newspapers that the last part of the
E:ﬂerll elections in Himachal Pradesh will

held in May. May 1 know whether
that report is correct and. if so, whether
the k Sabha will be dissolved
before that time or after that time ?

Shri Pataskar: In reply to part (c)
of the question 3+ whether the Lok Sab)
will be dissolved before the next General
Blections, I have replied “no"’.

Shri Sadhan Gupta: Does the ans-
wer refer to 14th March or May when
the last part of the General Elections will
be completed in the snow-bound areas
of Himachal Pradesh?
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Shri Pataskar: Is the hon. Member
referring to Himachal Pradesh ?

Mr. Speaker: Yes.

Shri Pataskar: I have no informarion
about that.

. Shri V. G. Deshpande: Our ques-
tion is, in view of the fact that there will
be very small time left between the publica-
tion of the Delimitation Order and the
holding of the elections, iz it fact that
Congress Party has been supplied with the
Delimitation Order by the Election Com-
mission ?

Some Hon. Members: No. No.

Shri Pataskar: 1 repudiste it.

Dr. Ram Subhag Singh: May I
know whether the Election Commission
has sent its recommendation regarding
the time-table of the election to the President
and the State Governments and if so,
whether some of the State Goverrmerts®
consent has been received so far?

Shri Pataskar: [ have already stated
that it is for the Election Commission to
recommend to the President apd the
Governors of States the actual dates for the
issue of official notifications; the Govern-
ment does not come in.

Dr. Ram Subhag Singh: [ want to
know whether that recommendation has
been sent.

Shri Pataskar : Not, (0 my know-
ledge. '

Shri Chattopadhyaya: A very serious
allegation has been levelled against the
Government by Mr. Kamath; that has
not been answered.

Mr. Speaker: It has been answered.

" The question Hour is over.

SHORT NOTICE QUESTIONS AND ANSWIRS
Cracker Explosion in Delhi

Shri Ksjrolkar:
Shri wani:

S.N.Q. 2.{ Shri Bhe 114
Shri unath Simgh:

lShriM. Agarwal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there was a
cracker explosion at Ramlila Grovr.ds at the
time of Civic Reception to the Prime
Minister of China on the 30th November,
1956;

d{b) if s0, the number of persons injured’;
an

(c) whether any arrests have so far
been made ?
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The Minister of Home A air
(Pandit G, B, Pant): (a) Yes.

(b) Six persons rece .
as & result of the cracke <{) 0510

(c) Some arrests have been made i'n
the course of the investigation, which is
still proceeding.

Shri Gadgil: May I know from the
Home Minister the nature of the s»-2allz ]
crackers, whether they were crackers >
something more scrious

Pandit G. B. Pant: [ am told that it
was a cracker and not a bomb; a bomb has a
mineral container and this did not have any
such mineral container.

Shri Kajrolkar: May I know if the
services of any police officer from Bombay
s_ute? have been secured for the investiga-
tion

Pandit G. B. Pantt So far it has not
been considered necessary.

Shri D. C. Sharma: May I know
whether in view of the frequency of these
<xplosions, the Government has tightened
up the supervision by the police in the
routine as well as in some special way ?

. Pandit G. B. Pant: The Government
is fully aware of the situation and also of
its responsibility.

Shri Bansal: May I know if as a result

of the pol ce not being able to apprehend the

fk who are su| to be responaible

or frequent throwing of bombs, there has |

been recently a shake up in the po ice

hierarchy and if it is connected with this
incident that has taken place ?

Pandit G. B. Pant: Some supervisor
staff has been replaced and some action hui
alwo been taken in the lower ranks. But,
it is not absolutely necessary to connect it
with this or the serious of incidents.

Slu"l _Joachim Alva: While wholly
appreciating the Government’s alertness
andn promptitude in dealing with this
matter. .. ...

Some Hon. Members: No, no.

Shri Joachim Alva: ..do Govern-
ment realise that these acts are rehearsals of
something dangerous that is yet to come ?

Pandit G.B. Pant: They are in no way
rable, but are disagreeable and very
dangerous too.

Pandit D. N. Tiwary: May I know
whether any foreign national was arrested
in this connection ?

Paadit G. B. Pant: Well, perhaps yes,

7 DECEMBER 1856

Oral Answers 1154

Dr. Ram Subhag Singh: May I
know whether the persons who have zem
arrested in this and other bomb and
cracker explosions in Delhi and other parts
of India are having any political connection ?

Pandit G. B. Pant: The" matter is
under investigation.

Shri Sadban Gupta: May I know
whether Government have yet found any
motive behind the throw of crackers at the
meeting and if so whether the motive is a
political motive ?

. Mr, Speaker: That has been answered
Just now. The matter is under investi-
gation.

Shri Chattopadhyaya: I want to
know whether this incident has been traced
back tg some sort of imperialistic machi-
nation

Pandit G. B, Pant: I think not.

Shri Kamath: Does the comparative
examination of various crackers or bombs
that have been thrown in and around this
area in recent months disclose or show the
operation of & common gang or one plan
or mind behind these incidents }

Pandit G. B. Pant: So far as crackers
are concerned, they are also sometimes
used by innocent people. There were
occasions when some crackers exploded and
when the police made enquiries, they found
that there was no evil design behind them.
But, when the persons who are responsible
for such explosions are not traced, it is
difficult to define their motive. But
Government hopes that with the
tion of all and with the labours the
police, we may be able to reach some
definite conclusions later.

Shri Gadgil: Is it not a fact that
such disclosure in this House often hampers
the police enquiry itself?

Pandit G. B. Pant: I should think
that hon. Members of this House are
fully seized of that aspect of the problem.

Mr. Speaker: The hon. Member him-
self wanted to know whether it was a cracker
or a bomb.

Workers Retrenchment Compensation

t
 Shri M. S, Gurupadaswamy:
S.N.Q. 3.<{ Shri Gadgil:
Shri K. P. Tripathi:
Shri N. Shreckantan

Nair:
Will the Minister of Labour be
pleased to state:
(a) whether it is a fact that the Supreme

Court Judgment *delivered on the 26th
November, 1956 in the case of Shree Dinesh
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Mills Ltd., and Barsi Light Pf'llway
Company Ltd., nullifies completely the
Industrial Disputes Amendment Act gran-
ting retrenchment compensation;

(b) whether this will not centravenc
Sections 25F and 25FF of the Industrial
Disputes Act; and

(c) what steps Government have taken
to apply retrospectively the payment of
retrenchment compensation ?

The Deputy Minlster of Labour
{8Shri Abid Ali): (a) and (b). In a judg-
ment delivered on 27-11-56, the Supreme
Coart held that the term retrenchment
means the discharge of surplus workmen in
a coatinuing or running industry and it
does not apply where the services of all
workmen have been terminated on a real
and boma fide closure. It also held that no
retrenchment compensation is payable where
the services o all workmen have been
terminated on the business or undertaking
being taken over by another, thus rendering
section 25FF of the Industrial Disputes
Act, 1947 inoperative,

(c) The implications of the judgment
are being stud?ed carefully with a view to
determining what action, if uny, should be
taken.

Shri M. S, Gurupadaswamy: May I
know whether legislative action will be
taken shortly or if necessary the Consti-
tution will be amended to lay down cate-
gorically that retrenchment compensation
will be given to employees even in cases of
bona fide closures of mills and also in cases
of transfer of ownership of mills?

Shri Abid Ali: That is exactly what
we are considering.

Shri M. 8. Gurupadaswamy: How

long will the Government take to come toa

. decision? May I know whether there is

any possibility of bringing a measure in
the present session ?

Shri Abid Ali: It should not take

Shri Gadgil: lnvicwofthhiudﬁqm,
m'lmwwha}uthemlof . 30
' which has been withheld from pay-

‘ment to the Barsi Light Rai Co., will
cnnﬂnuetobewithh.ldtillth:-émcmmt
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Rs. 30 lakhs, may be transported out of the
country in which case there will be no way
of catching it? Will the Government
congider the passing of some Ordinance
80 that the status guo may be maintained
while considering this question ?

Shri Abid All: I have already sub-
mitted that all these points are under
consideration.

Shri Punnooset The Deputy Minis-
ter was pleased to say that Government is
considering this matter as to what step has
to be taken. In the meanwhile, there are
some cases ing, for example, the cashew
industry in where 25,000 workers
have been thrown out. The case is i
before the Government. Will the -
ment see that the owners of factories do not
transfer their property, etc., so that by
the time the vernment takes steps to
fill up the lacuna, they may not escape
payment ?

Shri Abid Ali: This R::Ismmt was
delivered only on the 27th of last month.

Shri Punnooes: After that?

Sh-lAlgﬁdmw{rh regard to the
cashewnut industry, the matter is
bdmtheu‘lbuml.m .

WRITTEN ANSWERS TO QUESTIONS
Transactions by Goverament
Servants -

*931, Shri Gidwani: Will the Minis
ver of Affairs be pleased to state:

has issued asking Government servants
to report transactions entered into by them
involving movable property; and

(c) if so, what is the nature of that
irective ?



Prohibition in Defence Services

932. Shri Dabhi: Will the Minister
! ”"“m“ B Shaes Quertion No. 853
to o. 852

eply the 8th August, 1956 and state:

(a) whether Government hm: nuw
taken any decision regarding the
duction of prohibition in the Det'mu
Services;

(b) if so, the nature thereof?

ty Minister of Dd'neo
glullr ithia): (3) and (b). In
:thernn?e thxg. Go‘vemmeﬂ_ nt in
mm oI proi ition, effective steps Ve
already been taken to reduce progressively
the consumption of liquor by men in the
Armed Forces. The decision regarding the
Ftroduc“t.'l‘uan of prohxbn.itgcn in the Armed
by Government in this
eountry as a whole

Olympic Games

*939. Shri Keshavaiengar: Will the
Minister of Education be pleased to state
the method of selection of Indian athletes
for the Olympic Games?

Deputy Minister of Education
fDr M.M.Du)l Selection of the athletes
made by the sports Federations concerned.

Primary School Teachers in Tripura

*940. Shri Dasaratha Debs Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the Govern-
ment of India have not yet sanctioned for
the current financial year the salaries of
about 200 Primary Teachers of Tri who
got their appointment in 1955-56;

(b) if so, what arc the reasoms for

; and
(¢) whether Government p: to

make the appointments of these
nchenpermmntmthcnmfutum?

The Minister of Education
(Dr. M. )t (a) The teachers in
al:l,uﬁonmbdng the salaries regu-

(b) Does not arise.

(c) The matter is under consideration
by the Tripura Administration.
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Hindustan Alrcraft Factory

*g41. Shri P. Will the
mamufﬂmm

M.mm
the M.AN. ( brik Augsburg

berg)tt Nuermberg, injWest Ger-

{b)the number of technicians and

> that will be sent by M.AN.
to train Indian technicians at the Hindus-
tan Aircraft Factory; and

(c) the cost that Government and
Messrs M.ANN. shall have to incur res-
pecﬁvely?

The Deputy Minister of Defence
(Sardar Mn]ith.ll)l (a) to (c). It will not
be in the interest of Hindustan Aircraft
(Private) Limited to give out the particulars

or,

" asked

Primary School Teachers of Tripura

» Shri Biren Dutt:
943\ Shri Dasaratha Deb:

Will the Minister of Education be
pleased to state:

a) how many Primary School Teachers

ripura have been served with the
notices of termination of services from
January to October, 1956;

(b) whether any new appointments
have been made to those posts; and

(c) if so, the reasons for such action ?

of Education
(Dr. M.gl-): (a) Nine. e
(b) Seven out of nine posts have been

up.
(c) The teachers had been appointed

on purely temporary basis and their services
were terminated according to rules.

(%) @ 2@ & d sgawE &
T ¥ OF A ¥ fadf
e gwarg wad st s fafa-

(Imw) ] ;
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(&) war aeerc ? X fadefy aw-
it &, Y aed st § frgfe-
o7 2 Q, Frqfer o & § o
WA i ufRs A x it §;

(7) afe g, arag feaft § ?

few oo Wiy Wit pEw R
(st fao foao peummardt) : (W)

e A ¥ far ¢, whfat & f@
it 7 firdy = & Juw QeFT Y ©

(2) ¥Fow @mEs quky &
o fafen

(2) ¥ fafeer qoe ww=TEw
T vy fafrde

() Afe  dWl® e
fafics |

(v) mfewr  gfaw oo
A TUIE WA |

(x) wremes  qOYlE s
qTH AT |

(%) TR N WA
fafude

(w) WX (7). ¥ qE W
WY &< At ga F Jad S W
gt & ¥ & wit 1 Fow afee
o aft o oo wedt T Wiy mhy
t muw ¢ fF ag s R
wTe TE gt

Public School at Mannar

*g48. Shri A. K. Gopalan: Will the
Minister of Education be pleased to state:

sons for swmrting a Public
Sch(:c},lﬂal: Lr:tmmr in Kerala State;

hether Government to
m%n“ any sl;am to this Pubﬁc chool;
and
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. () if so, the amount sanciioned or
likely to be sanctioned in 1956-57 ?

The Deputy Minister of Education
(Dr. M. s (2) The Government
of India are not concerned with the start-
ing of a Public School at Mannar.

(b) No, Sir.
(c) Does not arise.

Development Works in Manipur

*951. Shri Rishang Keishing : Will
the M’ininter of Home Affairs bhe"pleased
to state:

é:e) whether Government are aware
of fact that seveial development works,
like irrigation channels, wells, inter-village
paths etc.. completed by the tribal villagers
of Manipur during the period 1953-55 on
the order of the State Governmeni have not
been paid for uptill now;

(b) whether it is a fact that there are
over 300 such cases in Manipur;

(c) the reasons why payments for the
development works completed by the
t:gll villagers have been s0 much delayed ;

(d) the steps Government have taken
for immediate payment for the development
works completed ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (d),
The information is Eeing collected and will
be laid on the Table of the Housc in due

course.

Toddy Shops in Kerala

Shri Punnoose:
*953- | Shri V. P. Nayar:

Will the Minister of Home Affairs
be pleased to state!

(a) whetheritisa fact that the Govern-
ment of Kerala State have decided to close
down a certain percentage of toddy shcps
in certain districts;

(b) if 80, the percentage and also the
specific areas; and

(c) how many tappers and other
workers are estimated to lose work by
such measure?

The Minister In the Mhlltﬁ of
Home Affairs (Shri Datar): (a) No,

(b) and (c). Do not arise.
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Solar Cooker

Shri T. B. Vittal Rao:
Shrl Rl Pl G“"

*9g4. { Shri Velayudhan:
54 Shri D. C. Sharma:

Shri Kamath:

wWill the Minister of Natural
Rcu:nrm and Scientific Research be
plcased to state:

(a) whether it is a fact that Govern-
ment have abandoned the idea of popue
larising Solar Cooker; and

(b) if so, the reasons therefor?

The Deputy Minister of Education
(Dr. K. l:pShrimali): (a) Solar cookers
are being manufactured by two private
firms and it now rests w i1l them to popu-

larise the cooker.
(b) The question does not arise.

Hindi Scholarships

*9¢s. ShriKrishnacharya Joshi: Will
the ﬁmism of Education be pleased
to state:

(a) whether the scope of the scheme
of scholarship for higher studies in Hindi
in non-Hindi speaking States has been
enlarged; and .

(b) if so, the number of scholarships
to be awarded under the revised scheme
during 1956-57 ?

The Deputy Minister of Education
Mr. M. . Das): (a) Yes, Sir, The
scheme now provides for post-Matricula-
tion studies upto the post- Graduste degree.

(b) 110.

Ald from Newzealand

*956. Shri D, C. Sharma: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
No. 997, on the 13th August, 1956 and
state:

(a) whether any intimation has sinee
been received in regard to the aid proposed
to be given to India by Newzealand during
1956-57;

(b) if so, the amount thercof; and

() how it will be distributed on the
various projects ?

The Minister of Finance and Iron
?lgdh?tuslhtsm T. T. Krishnamachari):
a) No Sir.

(b) and(c). Do not ar se,
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Foreign Wrestlers in India

%958, Shri Bibhuti Mishra: Will the
Minister of Education be pleasad 10
ate:

(a) the total number of foreign wrestlers
who visited India during 1955-56 ;

(b) whether Government gave any
assistance for the purpose; and

(c) if so, the nature thereof ?

The Dﬂ)uty Minister of Educetion
(Dr. M. M. Das): (a) According to the
information available with Government,
a wrestling team of 16 players from Iran
visited India during December, 1955 to
January, 19s6.

(b) and (c). A grant of Rs. 6,042/- was
sanctioned to cover Railway Fare
Board and Lodging expenscs of the team
during its #tay in India.

Compensatory | Allowance

Shri Biren Dutt @

Will the Minister of Home Affairs
be pleased to state:

(a) whether compensatory allow-
ances to the Government  employees
of Tripura have been stopped since
October, 1956; and

(b) whether itis a fact that the prices
of essential commodities have risen
very sharply in Tripura ?

The Minister in the Ministry of
Home Affairs (Shri Datar ) : (2) No.

(b) The prices in Tripura have risen
in the same proportion as in the rest of
India. There was also a temporary rise
during the Puja Festival. Every
is being made to keep prices down by
air-lifting  essential commodities,

950, { Shri Dasaratha Deb :

Impersonation during Elections

*960. Shri Kamath: Will the Minis-
ter of Law be pleased to state the steps
that are being taken by the Election
Commission to prevent impersona-
tion of “pardanashin” women and
of absent or deceased voters at the

polls

The Minister of Law and Minority
Affairs (Shri Biswas) : A statcment
furnished by the Election Commission
is laid on the Table of the House. [See
Appendix  IIl, annexure No, 136,
Attention is also invited to the amende
ments recently made in rules 26, 27 and
35 of the Representatjon of thc M= pie
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Casteism in Educations!l Institutions

1163
(Conduct of FElections and Election

Petitions) Rulss, 1956, a copy of which " .

alsead A : 964. Shri Bibhuti Mishra Will the

htﬁ: llousz. bece: Jakd o ‘the Tele of Ministcr  of . Education be pleased to
” state: .

. (a) whether Government have for-

Coal Mining at Tripura mulated  any schemc for ‘educational

institutions  to shun casteism in the

*961. Shri Biren Dutt : Will the Second Five-Year Plan; and

Minister of Natural Resources -amd b) if so, the details thereof ?
Scientific Research be pleased to & .
state: The uty Minister of Education
. (Dr. M. Das) : (23 and (h). A state-
(@ whether any step has been taken ment is laid on the Table of Lok Sabha.
to start coal mining ar Tripurs; [Sec Appendix ITI, annexure No. 137].
(b) if so, which is the agency that 0Oil Exploration

has been entrusted with this work;
Dr. Ram Subhag Singh :

(c) whether it is also a fact that the Shri Bheekha Bhal :
Assam  Government  had  sent some *965.{ Shri Wodeyar :
expertstosurvey the coal arca of Tripura; [ ShriNettur F. Damodarant
— Will the Migistcr mpf g-m"lh R;—

1) if so, : : sources and Scicntific Researc e

() if so, what are their findings ? plessed to state:

The Deputy Minister of Educati (a) whether a delegation of geolo-
(Dr. ‘K, L. Shrimali) : (a) N: r:olc:fl gists and geophysicists led by him
mine is proposed to be expioited .in recently wvisited Canada, the U.S.A,

. and France to study the working of

Tripura in the public ‘ sector during

the Second Five Year Plan, petroleum  industry and  petrolcum

laws - in those countries; and

(b) l)c:cs not arise. (b) if so, in what way Iﬂ::lc‘ oil explo-
(c) and (d). Information is bei ration TogHatme ID RS, it FONg
collected and will be laid on tlfl: T:lbrig v 10 be ected by thet study ?
of the House,
The Deputy Minister of Education

(Dr. K. L. Shrimall) : (a) Yes, Sir.

Income Tax fi amm (b) The experience gained and the
Mﬂ]huuund Kashmir contacts: made during this study are

expected to  help :

(1) in the formulstion of Regulations

*962. Shri Krishnagh Joshi
tg ' the exploration, exploi-

Will the Minister of F or
ed, to state : inance be pleas- tation and refining of mineral
oil and narural gas in the
(a) whether  assessment  of income- counte,
tax has been completed in Jammu i) i
nd I‘ia:thmrz; after the In:ian in-come- @ lgflgﬁlyi{:ﬁ! th;ul:t[i“éets"i‘;thgud:
» 1922 was made applicable field and Iaboratory investi-
to the State; and gations connected ~ with oil
(b) if;‘ s0. the results of the assess- o
ments (iii) in using the best type of in-
De;l'he Minlster of Revenus and (“;eolmﬂ;g‘;l. m%:;cpl:ﬂ uclln :!‘l:;
ence  Expenditure (Shri A.C. drilling investigations, and

Guha} : (a) Yes,
(iv) in establishing contacts with
(b) The number of assessments com- experts in the field of Petrol-

-

pleted  under the Indlan Income-tsx eum, Geology. Geophysics
m me rhﬁ_ !{1“‘].119 4-55, the year for and drilling Engincer?ng.
rom which the Indian 1
\sv;s :pplicdh to Jammu mdnm;i: Sessions Judge at Tripurs
te, upto the 3rst October, 1946 of L 8hri Biren m Wi
the current financial year was %,041. 966 t 3 Will  the
¢ total amount of tax demanded m ::h n:::':: of Home Affairs be plessed
that collected during the same period ’
were Rs. 19-19 lakhs and Rs. 1630 (a) whether a  Scssions Judge has

lakhs  respectively. been appointed for Tripurs;
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(b) whether due to functioning of a
sub-Judge of Tripura as Sessions Judge,
cases heard by him as sub-Judge
cannot be heard in the Session’s Court
now; and

(c) if s0, the steps Government pro-
pose to take in the matter ?

The Minister in the Minis
Home Affairs (Shri Datar) : (a)

(b) Yes.

() The State Governments
have already been approached to lend
the services of a suitable officer.

Warships

6. Shri Ram Krishan
LJ:itmo! Defence bepllu:(ilnm!:

(a) whether the scheme to build
warships  in Indis during thzo&md
Five Year Plan has been finalised; and

(b) if s0, the details thereof ?

The Minister of Defence
Sardar t(a) A rogramme
;"r the -cqn!siﬂon) (-)rmh'i for a

which includes the Seecnd Plan
petiod  has bﬁ-‘n accepted by Govern-
menl. and i being 1mplln¢c|;1emed t!hn
iﬁ:lmrucuon a!‘ certain types of war vessels

(b) It will not be in the pub terest
to reveal details of nep:a':nicm?

Enginsering College in Assam and
Orisea

Shri Ram Krishan
7l7‘{8hﬂ6ldllhlm Gowd:

Will the Minister of Education
pleased to state : "

(a) whether the scheme for the es-
tablishment of two engineering co-
O —™as spproved od -

» &8 approv e Eastern
Re:"&wr&mﬁm of
ci ‘echni Education , has beu:
finalised ;

(b) if so, the main features of the
me; an

c) the action taken so far -
eugn):m in this regard ? .D kg Gow

'Ih Minister of Education
(Dt. )1 () to (). A state-
gi\rinfmthe red
Table of the House. [See
Appendix III, smnexure Mo. 138).
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Will the Minister of Natural Re-
sources and Scientific Research be
gleued to refer to the reply ;-I o
tarred Question No. 685 on the 3ad
August, 1956, and state :

(a) whether the of
netic survey of oil migo?ﬁnlmc:mm-
ducted by a team of Canadian Experts
has since been received ; and

(b) if so, the details thereof ?

T.h %l-:l&s (l)m:n:'("b.;

report is still ed. (It wi
purely a technical report).

Mica and Graphite
9. Shri V.P.N-Eu s Will  the
Mﬁm of Natural Resources aad
be pleased to

[ng) whether the Government of
have recently investigated the
ibility of resuming the mining of
ica and anhate in Kenala ate;
and

(b if not, whether the Government
have lny plans to start an
mveltiptjon in the pear future ?

T" The D T ) ana o
P

reliminary investigation of graphite
s of Nadumangad and
in Kerala St;t; has been compl
ted. Dctailed mapping of graphite
and mica deposits is being cu-ried
on in the current fleld season
of the Geological Survey of! in’s
field programme for 1956-$ J When
this work been complete it will
be possible to assess the ml.n.ing pro-
lpectl of graphite and mica in this

Pyrites

Shri V. P. Nayar : Will the
ister of Natural Resources and
Research pleased

Scientific be
fer to the para of ptse 372 of the
Five Year Plan and state :

(a) whether any detailed investi-

on with a view to
ﬁ of the quality mmr of
m:lel known to occur

to re-

of Kerala State hu hem m.de
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if , h
- lg')in s0, the &uin‘bu of Geologiste

(c) the results of the analysis of sampile

ores;

(d) the quantity estimated to be
available; and

(¢) the quality of the -
sevealed in the investigation .

The Minister of | Education
(n-.x.mmnu-(-) Yes, Sin
(b) Four.

(c) The ore averages less than 2%
sulphur and 3 cwt. of gold per ton.

(d)and ¢). The important Alpha
examined
dt:lnl :umlmnnrmngoomllnm

mmn of ore avemging 2'91%
ur.

T WOwT

o3, &t go Wo wwrhl : W
fom e st fe:

(%) w1 ww sl & o ww
worfia G HE

(w) afz @, @ ww we fom
w iy ;

() v wwi ¥ vy aw werfaw
05 & FoaEer

(v) v ow e @ et
o frrmer ws femrmar ;o

(¥) dq W=t ot feamm w
wt F & gy ?

fren Fwsh it (w16 wo Wo wW) :
(%) W &

(@) ¥a=r yow ww

(w) 30 fewsa, texe ww)

(¥) ¥rw vo,vor wWR |

(%) wTET 963,000 ¥
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we § owaet wmfoe

OR. =t go wo waTHl : ww
Tevd Sof oy o o oSG
W IR # fead wwde amfos
WNR, g9 WX fREN S|
< uf ?

Te-wwi swrera § st (ot wrewe) -
WFEH XMW, OF] a9 wEAT G
fermen s aar fagar & it At
ety w3 e ot F gear
STwew AT §, gger wmad, ek
&t wrn § Foreed wwdwt amfost
o T AT o0 ot | @R
18 W AT, oV WETS awr
t= faardt §

Nagas
Shei nzvll]h“l
Shri Gopalan
BhrlDA.‘c.Bhnm:

(c) the total nnmbetofﬂqn who
have surrendered oo far; and

(d) the total number of fre-arms
surrendered by Nagas or captured by

el hil thenumbuof
nlpcctlv ! w eh o, Nagms
) 23 killed and 30 injured, excluding
mlﬁ;uy personnel.
() 134

§14§ fire-arms were surrendered by
h.ugle Nms and 637 were captured
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Timber for Rallway ~Coaches

[ Shri T. B. Vittal Rao :
724. { Shri Gidwani :
Shri Gadilingana Gowd. :

Will the Minister of Home Affairs
e pleased to state :

(a) whether it is a fact that Gov-
emment have received complaints ge-
garding  alleged supply an accept-
ance of low quality timber for coach
-manufacturing in the railways; and

(b) if 80, the actiom taken by Gov-
ernment ¢

The Minister in the Ministry of
Home Affairs (Shrl Datar) : () Yes.

(b) Investigation by the Special Police
Establishment i3 now in progress. It
will be against the public interest ‘o
disclose any details at this stage,

Decimal Coinage

725. Shri Krishnacharya Joshi :
Will the Minister of Finance be pleased
0 state the steps Government have
-ken to produce adequate stocks of

mew types of small coins under the
decimal coinage system ?

The Minis of Finance and Irom
and Steel (Shrli T. T. Krishnama-
charl) : The thret mints of the Govern-
ment of India’ have been put on work
at theu- full capacity on a $4 hour week.

combmcdp output of the Mints
u_ appronmndy 80 million pieces of
eoins a month,

It is not posaible at this stage to esti-
mate what the possible demand from the
public may be for such coins and whether
the quantities made available will be
adequate to meet all the demands but
in any case no inconvenience to the

blic is likely to arise in view of the
act that the existing coins will continue
10 be legal tender, along with the new
decimal coins, for a period of at least
three years from 1st April, 1957.

Defemce Services Delogatien to,
China

Shri Krishnacharya Joshi
7"'{ Shei ‘Biobtt " Misarn |

Will the Minister of Defence be
pleased to state:

(a) whether the Indian Defence
Services Delegation headed by Lt
General J. N. Chaudhury visited China
in QOctober , 1956; and

(b) if so, object of the visit 2
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The eputy Minister -of Defence
(Sarder Maiitl:l-) 3 (a) Yes.

(b) It was a goodwill visit under-
taken at the invitation of the Chinese
Government,

New Gold Mine in Mysore

727. Shri Jhulan Sinha : Will the
Minister of Natural Resources amd
Scientific Research be pleased to
state whether it is a fact that another
Gold Mine has been found to exist
h;ywrc near the Kolar Gold

Flclds
The Minister of Education
(Dr. K. L. )t No, Sir.
Basic Education Assessment
Committee

28 Shri D. C. Sharma :
738. 9 Shri Bibhuti Mishra :

Will the Minister of Education be
pleased to state the recommendations
of the Basic Education Assessment
Committee which have been imple-
mented #o0 far ?

The Minister of Education
(Dr. M. as) 1 A statement is laid
on the Table of the House . [See Appendix
II1, annexure No. 139]

Indo-Pakistan Financial Issues

(Shri D. C. Sharma :

Shri Krishnacharya
72 Shri Ramachandra m b
LShri Amar Singh Damar:

Will the Minister of Finance be pleased
to refer to the reply given to Unstarred
Question No. 392, on the 3rd August,
1956, and state :

(a) whether any date has since been fixed
for the meeting of the Finance Ministers
of India and Pakistan to resolve the out-
standing financial issues between India
and P':illt!n

(b) if so, what is that date?

The Minister of Financeand Iron
and Steel (Shri T. T. Krishnama-

chari) : (a) No.
(b) Does not arise.

All-India Council For Secondary
Education

730, Shri D. C. Sharma : Will the
Minister of Educatiom be plessed to
refer to replies given to Starred Question
No. 689 on the gth December, 1955 and
Unstarred Question No. 2096 on the 16th
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May, 1956 and lay a statement showing
the action taken by Government on the re-
commendations made by the All India
Council for Secondary Education at its
first and second meetings ?

The Deputy Minfster of Education
(Dr. M. M. Das) ;: A statement is laid on
the Table of Lok Sabha [See Appendix
111, annexure No. 140].

Multi-purm Echooln in
a

731. Shri D. C. Sharma : Will the
Minister of Educatlon be pleased to

state:

(a) the number of Multi-Purpose Schools
esstablished during the First Five Year
Plan period in the Punjab State: and

) the amount of grant given to the
Punjab during the First Five Year Plan
period and the amount to be given during
the Second Five Year Plan period sepa-
rately for converting Secondary Schools
into Multi-purpose Schools ?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) Thirrty Five High
Schools were seclected for conversion into
the Multi-purpose type, but these have not

yet actually started functioning.
(b) (i) First Five Year Plan—Rs. 48,61,857,
(ii) Second Five Year Plan—

Rs. 2,54,71,000,

Khadi

732. Shri D. C. Sharma : Will the
Minister of Defence be pleased to state:

(a) the quantity and value of Khads
rchased by each of the Units i.e. Army,
avy and Air Force during 1955 and 1956.

so far;

(b) the purposes for which it was pur-

chased ; and

(c) the quantity and the value of non-

khadsi cloth purchased during these yaers
and fer what purpose ? ’

The Deputy Minister of Defence
(Sarder Majithia) : (a) 1955-56
QFYM::P) Cost
ards .)

Army Nil 'quh

Air Force Nik Nil

Navy 63,805 40,322
I956-57

Army . 3,681 2400

AirForce  Nil Nif

Navy 5 Nil Nil

(b) For the manufacture of Napkins and
fer cleaning purposes.
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Quantiry Cost
(Yards) (Rs.)
(c) 1955- 59
Armyy . 94,74,532  1,89,59,017
Air Force . 46,027 2,62,173
Navy. . 713,538 14,332,612
1956-57 (upte Oct/Nov. 1956)
Army ) 62,33,847 1 ) $
Air Force . . 72_.3‘800 4::?3:973
Nary . 115,826 117,567

Purpose : Purchased for manufac-
ture of uniforms, clothing equipment etc.,
for the Services.

Cultural Delegations

(Shri D. C. Sharma :

733.{ Shri Ram Krishan :

Shri R. P. Garg :

Will the Minister of Education be
pleased to lay a statemet on the Table
showing:

(a) the number of Cultural Delcgations
received in India during 1956 so far ;

(b) the number of cultural pacts con-
cluded with foreign countries during the
same period and their nature; and

(c) the amount of expenditure incur-
red by Government on these Delegations ?

The Deputy Minister for Education
(Dr. M. M. Das) : (8) to (c). A statement
is laid on the Table of the House. [See
Appendix [II, annexure No. 141).

UNESCO Committees

734. Shri D. C. Sharma : Will the
Minister of Education be pleased to state
the number of Committees of the UNESCO
in which Indian delegates have participated
during the year 1956 so far ?

The Deputy Minister of Educatiom
(Dr. M. M. Das) : Fifteen.

University Grants Commission

738, Shri D. C. Sharma :@ Will the
Minister of Education be plessed 1o state:
_ (a) the main activities of the Univer-
sity Grants Commission dJdeygng 1956-57
so far; and

(b) the amounts sanctiongf} by it to
the various Universities durify the same
period ?

The Deputy Minister of Educatiom
(Dr. K, L. Shrimall) : (a) and (b). The
Hon'ble member should await the statutory
report prescribed in Section 18 of the Uni-
versity Grants Commission Act, 1956.

Welfare Extension Projects in

Punjab

736. Shri D. C. Sharma : Will the
Minister of Education be plessed to state
whether the Punjab State Social Welfare
Advisory Board has launched any Welfare
Extension Project in the Scheduled arcas

of the State?
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The ty Minister of Educatien
gr M. Das) : The information is
collected and will be laid on the
'rnbl'.o!tho Sabha as soon as possible.

Smuggliag

7.8hﬂD.C.Slnrnllwmthe
of Finance be pleased to state:

the number of smugglers arrest-
«d u%.) the West Ben~al border during th®
months of July to November 19356;

(b) the total wvalue of goods col-
flscated 4

(c) the major items among them;

(:?? the number of smugglers com-

The Minister of Finance and Irom

and Steal (Shri T. T. Krishnamacharl) :

w) smuggler was arrested on the West

ﬁagobomr during the months of July
ber, 1956.

(b) The total value of goods conflscated
during that period is Rs. 4,45,777.

(c) The major items involved were be-
selnuts, strawmats, gold, silver, Indian &
Pakistan currency and cotton textiles.

(d) No smuggler was  sent up for trial
in a oourt of law dusing that period.

Information for the month of November
1946 is not yet available.

Mineral Wealth of Punjab

738 Shri D. C. Sharma 1 Will the
Minister of Natural Resources and
Sclentific Research be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the dam

mineral wealth of the State; and

) if so, whether the Government
of India propose to undertake the
logical » of the areas

detail under Second Five Year Plan?

The Deputy Minister of Education
(Dr. K. L. Shrimall) : (a) No such data
are available with the ent of
Punjab.

(b hlt of items regarding Punjab
inclu ed by the Geological Survey o India
in the Second Five Year Plan is however
laid on the Table of the House. [Ses
Appendix III, annexure No. 143].

7 DECEMBER 1936

Written Aunswers 1174

UNESCO

739 Shri D. C. Sharma 1 Will the
Minister of Education be pleased t»
state whether UNESCO has establish-
ed an international organisation to study
probl.-.m: concerning children and

s in their relation to Lhera,m
ilms and Television ?

(Dr. &m) t No.“

Social Welfare Projects in Rajasthan

740. Shri Bheekha Bhail: Will the
Minister of Education be pleased w
state:

(a) the number of Social Welfare Pro-
jects to be opened in the scheduled aress
of during the Second Five Year

Plan; and
(b) the places of their location ?
The Minister of Educatiom

ty
K.l.. hrimall) : (a) and (b). The
non of Welfare Extension projects
is decided on the basis of several consider-
ations such as the needs of the area ante
cipated, extent of public contribution etc.

Since no preference is given to sche-
duled arcas number such projects
to be established during the Second Five
year Plan in these arcas cannot be indicated.

Tax Ewasion

Dr. Ram Subhag Singh 1@
7"‘{8]!![)2.1.!!“1:3
Will the Minister of Finance be pleased
to state :

(a) the lppmmmltc estimated quantum
:fld evasion the country at present;

(b) whether any fre-shn:pnm
taken to improve the tax m.p_hn[
nery of Government ?

The Minister of Finance and Irem
and Steel (Shri T. T. Krishnamachari) 1
(a) and (b). Attenton is invited to the
Note placed on the"l‘lbleo{thel-lmle
on the 3oth May 1956 along with the
of gﬂdmdpﬁon) En been :l):nliu
pection (Inves
with important cases of tax evasion and the
investigation is being done in 8 circles
which are manned by y selected
officials of the Department.

Dr. Ram Subhag 1
WI%:MMMMMMM
to state:

a) whether the programme of pub-
nc%muwuufar the :956- umv-
the Second Five Y P&

saged in the
mressing according  to ochednl-.,
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) if o, theumwntof pub-

:ﬂnltbe ot faocal by the
current

Central and the State Goy?vn;mmnr

of Finance and Irem

The Minister
aad Steel (Shri T. T. Krishnamachari):
(a) Yes, Sir.

() Rs. 226-26 crores.
Double Taxation on Incomes

Ram Subhag S WIII

lhe’himstu- h:nu be

refer to the:tplyp\rtnto UmnrndQnﬂ-

mﬂo.szSonthcl:thMuch.losﬁ.
state:

(s) whether the Governments of India
and Ceylon have since ratified the agres-
ment regarding the avoidance of double
tazation onm income; and

(b) when the agreement will become
du:ti)

The Minister of Finance and lm
and Steel (Shri T. T.
(a) Not yer.

(b) The agreement will become effective
o

.
—

(5) the necessary resolution is

by the Ceylon Senate, a -mm
solution having already been passed
by the House of Representatives of
Ceylon; and

(%) necessary notification is made Im
the Government of India Gazette
as required by section 49A of the
Indian Income-ax Act

Tribal Studenta

744. Shri Dasaraths Deb: Will the
Minister of Education be pleased to state
the total number of tri students res-
ding in IX and X classes in Tripura Schools
at present?

The Deputy Minister of Education
(Dr. K. L. Shrimall) : 143.

Girl Tribal Students of Tripura

745. Shri Dasaratha Deb 1 Will the
Minister of Education be pleased to
state:

(a) whether there is any board
for the girls tribal students of

Cb)whﬂhnsommmtmeuvodmy
T ﬁ-cf:m Guummc Nari
Sum. ripura, for establis two such
bmrd?nq houses at Agartala and Khawai;

(c) if so0, the action taken t.ha:wu'?

The Deputy Minister of Educe
(Dr. M. M. Das) : (8) No, Sir.
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(®) Yes, Sir.
(c) The information is
and willbe placed on the Table Mzthl-hule

in due course.

Chakra Triba Zomiss

746. Shri Dasaratha Deb: Will the
L’fmmofﬂoman‘linbepluudu

() the total neudmhet‘rof Chakra Tribal
rehabilitated in Tripurs during the
last three years;

Eg) whethcr it is a fact that hundreds
Zumias have applied for rehab-
l::dm at Mam and Deo Valley, Tripurs;

what taken to
thd(.rc) tttel;:mlr;:bdnl expedite

The Minister in the Minlstry of
Bnch!hlﬂ(Shrl Datar) : (a) 293

) No, Sir. Ip&flmﬂiﬂhlu
nwﬁ;d rdubﬂmum these valleyn
c) Tripura has not been cadastrally -
© Every don for settle-
iry by 8" responaibie ofictr " betore
ore

mmﬁunnnt lnnctioncd.olhntthm may

Welfare of Children and Destitute
Women

747. Shri R. P. Garg t Will the Min-
ister of Education be pleased to state:

(a) the number of institutions, if any,
du‘cﬁlf run by Central Government for
fare of children and destitute women;

(b) the number of inmates of each and
the cost of maintenance;

(c) whether any new institutions to look
after destitute women and children are
proposed to be set up in the near future;
and

(d) if s0, the number State-wise and the
expenditure involved therein?

The ty Minister of Education
(Dr. M. M. )t(l)m (d). Theinfor-
mation is being collected and will be laid
onk the Table of the Sabha as scon as peesi-
ble.
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Oplum

Shri Bibhutl Mishrs ¢ Wil
the Hiaistey of Finance be pleased to
state:

(s) ths total oputput of opium in 1955
and 1956 so far and income derived out
of it; and

5) the names of the States where
uction of opium has since been banned
ey banning is under contemplation?

The Minister of Fina and Iron
and Steel (Shri T. T. hnama-
chari) : (a) A statement giving the requi-
site information is luid on the Table of the
House. |See Appendix .1I, annexure No.
143).

(b) Poppy caltivation has been banned
in the State of Himachal Pradesh from 1st
October, 1954. Government do not in-
tend to prohibit cultivation of poppy for pro-
duation of opium in any of the States of

ttar Pradesh, Madhya Pradesh and
jasthan where poppy is cultivated for
production of opium.

Osmania University

Shrl Krishnacharya Joshi:
7""{01-. Rama Rao:

Will the Minister of Home Affairs
be pleased to refer o the reply given
to Starred Qucstion No., 1287 on the
oth April, 1956 and state when Govemn-
ment is going to take over the Osmania
University ?

The Minpister in the Ministry of
HemeAffairs (ShriDatar): The Central
Qovernment is awaiting the report of the
Co.mittce of Bducational Experts set
up 10 cxamine the proposal from the acade-
mic and ellied aspects. The question of
tking over of the Osmania University
will arise only after the report of this
Committee is received and considered
by the Central Government,

Sanskrit Commission

7;‘:. Shri Krishmacharya Joshi: Will
the Minister of Bducatiom be pleased
to sidte : N

(a) the places visited so far by the
Sanskrit Commission; and

(b) whether any interim Report has
been submitted by it? )

The Deputy Minister of Education
Dr. M. M. Bn): (a) None.

(®) No. Sir.
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Vice-Chancellor, Travancore
University

.J Shri Velayudban:
7511 Shri A. K. Gopalan:

Will the Minister of Education be
Pleased to state:

. (@) whether any extension has been
iven  to the Vice-Chaacellor of the
ravancore University;

. (b) whether a pro-Chancellor has
been appointed; and

(¢) ifso, hisname?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) Yes, Sir,

(b) No, Sir.

(c) Does not arise.

Suspension of three Police Officers
in Travancore-Cochin

753. Shri Velayudhan: Will the
;\gm:tster of Home Affairs be pleased
ate:

(2} whether three police officers in
the former Travancore-Cochin State
were suspended and enquiry is being
made into their misconduct;

(b) if so, who is cnquiring into the
matter;

(€) the nature of misconduct of the
officers; and

(d) where did the incident that led
to their suspension take place ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes.
The enquiry has been completed.

(b) The former Deputy Inspector-
General (Anti-Corruption) assisted by the
Assistant Superintendent of Police (Crime
Branch) condticted the enquiry.

(¢) Immorality.

(d) In the Government Rest House
at Mavelikkara,

Invisible Earnings

753. Shri Tulsidas: Will the Mims-
ter of Finance be pleased to state:

(2) the annual earnings for the last
five years from invisibie items separatcly
for ~banking. insurance, shipping end
tourist traffic; and
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(b) what steps are being taken to
develop our exchange earnings on these
itema ?

The Minister of Finance and Iron
and Steel (Shri T.T. Krishnamschari):
(a) No separate figures arc available on the
eaming:l om banking or shipping.
Nonetheless, the latter form the bulk of
earnings transportation. FRigures
of tlliese. asalso those from insurance and
rourist traffic, are given below:—

Insu- Trans- Tourist
rance  porta- traffic
tion

951 . . 10° 5 399 77
1952 . . 95 36.6 9-8

1953 . 8.7 3I+8 71
1954 . . 7R 337 By
1955 . . 93 38-2 10°2

(b) As to banking, four new offices
have been opened by Indian banking
companies during the last three years
in  British Bast Africa and onc new
office in Burma.

As 1egards insurance.

() the Life Insurance Corporation of

India isalready registered in the

Federation of Malaya and Colony

of Singapore. Hong Kong,
+ Fiji, Kenya and Uganda;

(ii) itissecking registrationin Aden,
British East Africa. Nyasaland
and Mauritius;

(iii) ir is also proposed to register the
oration in Burmsand

Ceylon, providedon  qnecrous
conditions are imposed; and,

(iv) it has been decided to set up
a Reinsurance Corporation in
India, which also is expected to
from insurance,

As to shipping,

(i) the Esstern and Western Ship-
ping Corporations have been set
up;

(i) loans have been gmanted for
the acquisition of overseas s
ltmntom.lnmofinmz?;
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(iii) Preference has been given to
) It ot i e digrment
of government controlled car-
goes, which saves foreign exchange
expenditure ;

(iv) Indian lines have been

in oversess
from 1,73,505 tons at the end

of 1981 to 2,67,422 tons
umz)ctober 31, 1956.

Finally, in the matter of tourist tra=

fiic the following steps have been taken:

(i) tourist offices have been opened
in:zlnd.hns.zﬁulndinNe'

YOﬂl,
London, Paris, Colombo

and Sydney; three more offices
are to be opened in three Indian

cities ;

(ii) tourist literature has beea

ﬁ..“‘:f in Indian and foreign
s and distributed;

(iii) travel films have been distri-
buted; and publicity has beem
given through such organs s
piess, redio, television, exhibi=
tions, fairs and shows; ul

(iv) travel facilities within the coun-
try are being improved;

v) government  formalites  for

) travellers have been  sim-
plified;

(vi) preater facilitics in respect of
purchases in India are
given to special groups
tourists; and

vii) money changing facilities are
( )being made availsble at hotels,

travel agencies, etc.

Partly, as a resuit of these measuses,
the number of tourists vi
India is estimated to hsve increased from
20,000 in 19§1 to 44,000 I+ 1955,

Streagth of Kerala High Court
754. Shri A. M. Thomas ¢ Wil the
Minister of Home Affairs be pleased

(s) what would be  the toul
of the j of the Kemala
Mo Cout; 'sad
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MGB.M)“ (a) The strength
of the Kerala High Court has been fized
at cight Judges.

(b) There are two vacancies to be
filled.

Assistants in Central Secretariat

955. Shrl D. C. Sharma 1 Will the
of Home Affairs be
w0 refer to the reply given to
red No. Ssoontbe
Angust, 1956 and state

nstar-
22nd

(a) whether it is a fact that al-
though a number of persons have
sbtained more than the  prescribed

minimum number of marks i.e. 40
cent in the November, 1955 test,
me not even been declared q

.
>

(b) if so, the numberofmc.hper—
sons and how many of them in
Government  service ?

The Minister in the Ministry of
Home Agfuirs (Shri Datar) 1

is entirely within the discrenon of the
Union lic Service Commission to
prescribe a i standard in terms

of marks tor each the competitive ex-
aminations held by them, and they do not
announce these standards. But, with
to the last Assistants Grade Ex-
, it is neen that 1136 candidates

who had secu

45 percmtufthe“:m
Commm.ion.

gﬁe marka

(b) The information is not available
asonly the dossiers of qualified candidates
are with the Ministry of Home Affairs,

‘Sandwich’ Course Scheme

156.8111-1!).(‘.811::1::.: Will the
Minister of

Education be pleased to
state:

() whether it is a fact that the
Government of India have formulated
sn Industrial Traini Scheme

raining known
as “SANDWICH"” Course;

() if so, whether the centres for
the same have been selected;
(c} the number of centres, seats

each and the places of their locs-
ﬁou, and

(d) when the scheme is likely to be
started ?

%-Mhhtuotm
) 3 (a) Yes.

(b)lnd(c) The necessary details
are being worked out
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DeCcessary  arrangements
o .

757. Shri M. Iilamuddin 1+ Will the
Mhimr ofEdmtloube o
to

MNO.IM OHIL # August,

1956 and state the amount of  assis-
tance rendered d 1955-56  and
1956-57 80 tn: to Indian Olympic

The ty Minister of Education

(Dr. M. Das )l;mA Rs.t of Rfs.
1,57, 495131'3 and a 1,10,500/~
has been made for v d}m

in connection with the transport,

and lodging, out-of- expenses etc.
of players and Chef-de-Mission for 1956
Olympic Games in Melbourne during
1956-57. No separate allocation was
made for each item. No grant was
paid In 1955-56.

Special Police Establishment
788, Dr. Satyawadi : Will the Mini-
ter ’:f Home Affairs be pleased to
state:

(a) whether it is a fact that the Special
Police Establishment, Intelligence Burean
and the Delhi State Police are being
maintained as separate organisations under
the control of separate Inspectors-Gen ral
of Police in Delhi which is a Centrally
administered area;

(b) whether it is also a fact that

there is ty of grades of pay of
non-, ranks in these i
tions and if so, the reasons -

and

(c) whether Gove.rnmt have con-
sidered the desirability comblnm;
the three organisations under one cadre

Minister in the Ministry
!hn.mmﬂ (Shri Datar): (a) Yes.

(b) There is no disparity in the grades

admissible the non-flmwd
mﬂpqtthelhlPdIce Special Police
Establishment and the Intelligence Buresa
so far as the officers taken on deputation
are concerned, There is, however, a
slight disparity between the scales of pay
admissible to the directly recruited officers
mtheDcuuPoheeonnneudemdm
officers in the Intelligence Buresu and
the Special Police Establishment on the

other. ‘The reason for this disparity is
e Don- staff of the Delhi
Police is borne the joint Punjab-

1182
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in Punjab are i to the Delhi
Police. The I Buresu and the
own y are
than those in Delhi Police.

{c) It would be impractical to combine
the cadres of the three organizations.

Bomb Explosions in Delhi

759. Dr. Satyawadi: Will the Minis-
ter of Home Affairs be pleased to state
the nature of bombs thrown in Delhi
in June and August, 1956 as reported

by the ex in the losives Depart-
ment of a:mmmt E?xp

-+ The Minister in the Ministry of
; “Jome Affairs (Shri Datar): During this
#dod there were five explosions. In
the first three explosions, according to the
Explosions Expert, country-made explo-
sives of the type of crackers were used,
while in the last two cases military hand-
greoades were used.

Devclopment of Tribal Areas of
Bihar and Orissa

" 760. Shri Deogam : Will the Minis-
ter of Home Affairs be pleased to
state :

(a) the amount of money sanctioned
for the development of the Tribal Arcas
of Bihar and Orissa separately for the
years 1953-54, 1954-55, and 1955-56;

(I:?the amount allowed , to lapse in
any of the above periods; ‘

(c) if so, the reasons thereof; and

(d) whether the amount lapsed was
later made available for the purpose?

The Minister in the Ministry of
Home Affairs (Shri Datar): () A
statement is laid on the Table of the
Hmiue. [See Appendix I1I, annexure No.
144].

(b) to (d). The information is bemr
collected and will be laid on the Table
of the House in due course.

Hindi in Tribal Areas

761. Shri Deogam : Will the Minis-
ter of Education be pleased to state:

(a) whether the amount of Rs, 130
lakhs allotted for the of gm—
?p' Hindi during Second Five

car Pl in non-Hindi arcas will be
spent also in those tribal arcas or scheduled
areas where people speak Tribal lang.
wages;
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whether a  special  allotment
othg:)ﬂun the above is also made for
propagation of Hindi among the tribals;
(c) if so, the amount so allotted for
tribal arcas State-wise for the Second
Five Year Plan period ; and
(d) the details of progress and work
done in tribal areas of each State during

1955-96 ?

The uty Minister of Education
(Dr. M. M. Das);: (g) to (d). Finan-
cial’assistance is given by the Government of
India to the various non-Hindi speaking
States for the gmpag]r::n of Hindi under
Second Five Year . Propagation of
Hindi in the tribal arcas other than N.E.F.
A.? is the responsibility of the State

ents concerned, The m:l'onltluuun
in respect of N.E.F. is bc:.r[lﬁ collected
and a statement will be laid on the Table of
the House in due course.

Excise, Cess and Custom Duties

763. Shri K. K. Basu: Will the
Minister of Finance be pleased to

state:

(a) the total collection from Excise,
Cess and Custom duties during the last
three years; and

(b) what proportion of each such tax
was collected from the different income

groups ?

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnamachari):
(a) The information in res, of Central
Excise and Custom Duties 18 as follows:—

icmtn.l (Customs
isc) duty inclu-
Year Amount of ding ““3;

dE:Rti ) Amo:nt
000 uty
(Rs. c00)
1953-54 85,93,16 1,61,13,74
1954-55 1,00,13,82 1,88,42,00
1955-56 1,39,93,01 1,70,55,33
As cess collected by the Central
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LOK SABHA
Friday, Tth December, 1956.

The Lok Sabha met at Eleven of
the Clock.
[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

{2-02 hra.
PAPERS LAID ON THE TABLE

NoTrrFicaTioNs UNDER ALl INDIA
SERvIcES AcT

The Mimister in the Mimistry of -

Home Affalrs (Shri Datar): I beg to
lay on the Table a copy of each of
the following Notifications, under sub-
section (2) of section 3 of the AJ.I
India Services Act, 1951:

(1) Notification Nos. S.R.O.
2389 and 2390, dated the ITth
October, 1856,

(2) Notiflcation Nos. S.R.O.
2555 to 2563, dated the 10th Now-
ember, 1956.

[Placed in Library. See

520/56.]

RrporT ON TARIFF COMMISSION ON
Prices or LocoMoTIVES AND BoOILERS,
AND GOVERNMENT RESOLUTION THEREON

The Minister of Trade (Shri
EKarmarkar): I beg to lay on the
Table a copy of each of the follow-
ing papers, under sub-section (2) of
section 16 of the Tarif Commission
Act, 1951:

(1) Report of the Tariff Com-
mission on the prices of Loco-
motives and Boilers produced by
Tata Locomotive and Engineering
Co. Litd. 1958.

No. 8-

2072
(2) Ministry of Heavy Indus-
tries Resolution No. Eng. Ind
17(17)/56, dated the 23rd Novem~
ber, 1956.

[Placed im Library. See No. S-
521/56.]

DEMANDS FOR SUPPLEMENTARY
GRANTS.

The Minister of Finance and Irem
and Steel (Shri T. T. Krishnamachari):
Sir, I beg, with your leave, to pre-
sent a statement showing Demands
for Supplementary Grants in respect
of the Budget (General) for 1956-87.

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report the

following message received from the
Secretary of Rajya Sabha:

that the Rajya Sabhas, at its sitting
held on the 5th December, 1056,

BUSINESS ADVISORY COMMITTEE
Forry-rovrta Rerorr

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
8ir, I beg to move:

“That this House agrees with
the Forty-fourth Report of the

_—



2073 Business of the
House

[Shri Satya Narayan Sinha]

Business Advisory Committee pre-
sented to the House on the 4th
December, 1956.”

. Mr. Speaker: The question is:

“That this House agrees with
the Forty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the  4th
December, 1956."”

The motion was adopted.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
Sir, I find from the allocation of time
made so far for various Bills and
other items of business and taking
into account gome other Bills await-
ing disposal and for which time
allocation has yet to be made, that
the time available“Wwill be consider-
ably short of the time required for
the disposal of business.

I am sure, the House has recognis-
ed that what hag been brought before
it so far during the session has been
business of an essential character.
Foreseeing that parliamentary time
will be a more scarce commodity
during the current session than it
has been even in the past, 1 have
endeavoured to restrict Government's
programme to the most essential
items.

What remains to be disposed of is
no less essential than what has been
disposed of hitherto. But, more time
than would normally be available
under our present calendar and the
length of the daily sitting will be
required to dispose of all the busi-
ness. This is practically the last
cession of this House, Members are
bound to be pre-occupied with other
things hereafter. I would, therefore,
crave the indulgence of this House for
a last supreme effort to clear the
decks. My calculation is that we re-
quire about 30 additional hours of
work. If you have no objection, Sir,
I would like to suggest that this House
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may hold sittings on three Saturdays
falling on B8th, 15th and 22nd Decem-
ber and sit one hour extra on other
days up to 21st December.

Some Hon. Members: No, no

Shri Satya Narayan Sinha: This
will give us the additional time re-
quired. As it is essential that the
House should adjourn before Christ-
mas, it is not practicable to extend
the session except by one day. The
only way to meet the situation is
through more intensive work. I shall
be grateful, Sir, if you take the sense
of the House about my proposals.

Shrimati Renu Chakravartty (Ba-
sirhat): May I, Sir, as a Member of
the Business Advisory Committee,
bring to your notice that none of
these things was placed before the
Business Advisory Committee which
met a few days ago? This is totally
wrong for the Minister of [Parlia-
mentary Affairs. According to the
convention which has grown in this
House, all questions of allocation of
time and allied matters are first
placed before the Business Advisory
Committee and then brought before
the House. Therefore, I think it is
only right that this proposal should
not be put before the House just
now. It should be put before the
Business Advisory Committee, thcy
should consider it and then the matter
must come up before the House.

Shri N. C. Chatterjee (Hooghly): I
support the suggestion made by
Shrimati Renu Chakravartty. You,
Sir, presided over the last meeting of
the Business Advisory Committee.
No such suggestion was put forward
by the hon. Minister who attended.

Shri Satya Narayan Sinha: I did
not attend.

8hri N. C. Chatterjee: Another hon.
Minister was deputising for him.
There was not one suggestion like
this. This matter should be dis-
cussed. We should know exactly
what is the programme and what is
the priority. Then we will bein a
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better position to advise the House as
a whole. All sections will be re-
presented there. I think it is far
better to keep this pending.

Shri Raghavachari (Penukonda):
Sir, I submit that these Bills  are
taken up in the House according to
the suggestion of the Business Advi-
sory Committee. Once the prograinme
of the sittings of the House is sche-
duled, I submit, as the previous hon.
Speaker Shri Mavalankar also said,
that we must stick tothe programr:e
and not alter it every day by extend-
ing the session, etc. In any case, we
are meeting once more. That may be
the last session. If any more Bills are
left over, what is the difficulty in
considering them then. Everybody is
not pre-occupied; Members may
attend a session of Parliament and
sit for two or three days more and
pass these Bills, rather than sit for
extra hours and extra days now,

Shri Eamath (Hoshangabad): I
think it is high time that the House
cried halt to this planned
ness of the Minister of Parliamentary
Affairs and the Government as a
whole. I know, he is not wholly to
blame in this matter. But carrying
as he does the onerous the ponderous
portfolio of Parliamentary Affairs, 1
think he has, in the scheme of things
prevalent here, to bear vicariously
much of the odium and criticism which
should be addressed to other Minis-
ters. That cannot be helped. In the
last session, you will recall, you
assured the House that either the
House sits one hour longer every day
or on Saturdays: not bothh We do
not get time to work at home in that
case. That ig the difficulty. Accord-
ing to your suggestion, it was agreed
that the House sits every day one
hour longer, but not on  Saturdays.
Moreover, regarding the last sug-
gestion made by the Minister that
the House must adjourn before
Christmas,—I have got all respect for
my Christian friends,—but ig it ab-
solutely necessary?

Shri Frank Anthony (Nominated—
Anglo-Indians): Of course.
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Shri Kamath: Is it the convention
that we must adjourn before Christ-
mas? Can we not have two holidays
in- between for Christmas and
adjourn later? The adjournment
before Christmas should not be sacro-
sanct. Christmas must be a holiday
no doubt. All these matters, I sub-
mit, must go to the Business Advisory
Committee and not be sprung as a
surprise on the House by the Miris-
ter of Parliamentary Affairs. I would
therefore appeal to you to defer this
matter for consideration by the Busi-
ness Advisory Committee, and then
it may come before the House with
the recommendation in this respect
by that Committee, not today.

Shri Satya Narayan Sinha: I have
no objection if the matter is brought
before the Business Advisory Com-
mittee, but I would like to submit
that the allocation of time that I have
referred to in my statement was
decided by the Business Advisory
Committee. I have calculated accord-
ing to the decision of the Business
Advisory Committee and therefore I
have pointed out the time available
taking it that the House sits to the
scheduled date 21st December, This
is pure arithmetic and nothing else,
We have gone by the decision of the
Business Advisory Committee, but
I have no objection to the reference.
Hon. Members must also realise the
abnormal circumstances I have re-
ferred to. I have not said Members
would like to go as early as possible
to their constituenciegs because of
their elections.

Shri KEamath: You may.

Shri Satya Narayan Sinha: Not only
that, This has been our convention
that we do not sit beyond Christmas.
If the House wants to sit after
Christmas, it is for the House to de-
cide. All that I say is during this
session we have got to put through
all these Bills.

Shrimati Renu Chakravarity: We
have in the Business Advisory Com-

mittee again and again requested the
Minister of Parliamentary Affairs to
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place before us more or lesg tentative-
ly the total business that is coming
before the House this session. Ne
pew Bills are being proposed It 1s
only natural that we should know at
the Business Advisory Committee
meeting what will be the time allo-
cation required. I see absolutely no
urgent necessity for having brought
forward thig sort of a proposal before
the House without bringing it before
the Businesg Advisory Committee.

Shri Satya Narayan BSinha: How
many times should I make this point
clear that the time allocation has
been decided by the Business Advisory
Committee? On the calculation of the
time allocated by the Business
Advisory Committee I have made this
statement.

Mr. Speaker: We have heard
enough. So far as this matter is cou
cerned, the hon. Minister says that
he hae calculated the time for all the
Bills which the hon. Minister wants
to place before the House and get
through in this session. He must have
calculated, and it is a guestion of
arithmetic according to him. Any-
bhow he is willing that we may find
ways and means to get through this
work even without the extension.
That is what evidently the hon. Mem-
bers feel on the other side, that if the
Business Advisory comm:ttee meets,
it may take stock of the situation
and then try to find out if in the time

already allotted all this matter cannot

be finished, and if necessary, of
course, they will be willing to sit or
make other suggestions.

So far as tomorrow is concerned, 1
would like to have a sitting tomorrow.
Let us see for the other weeks. If
tomorrow passes, even if we should
come to the conclusion that to-
fhorrow will be necessary, we would
have lost tomorrow. Tomorrow we
shall meet and then let us consider
tomorrow aftermoon at 4 O'clock, Let
there be a meeting of the Business
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Advisory Committee from 4 to §
pM. In the meanwhile the hon.
Minister will place before the Busi-
nesg Advisory Committee any further
Bill or any other matter which has to
come before the House in this session,
so that we may have a comprehensive
view of the whole business, and then
try to adjust the time.

Shri T. B, Vittal Rao (Khammam):
What will be the time for tomorrow’s
sitting?

Mr, Speaker: Of course, normal as
usual 11 to 5.

Shri T. B. Vittal Rao: Eleven to
four. There is no Question Hour,

Mr. Speaker: If there iz no Ques-
tion Hour, then we again one more
hour.

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnamachari):
May 1 make a submission? I have
got a National Development Couneil
meeting to attend to which all the
Chief Ministers are coming. To-
morrow I shall be most of the time
there. I am suggesting # the Chair
is pleased it might not take up the
discussion of the Finance Bill to-
morrow and on Monday.

Mr. Speaker: I have the least objec-
tion, but is there sufficient work for
tomorrow?

Shri Satya Narayan Sinba: Other
shings we will take up.

Mr. Speaker: Very well.

BANKING COMPANIES (AMEND-
MENT) BILL*

The Binister of Finance and Irom
and steel (Shrl T. T. Krishnamachari):
1 beg to move for leave to introduce
a Bill further to amend the Banking
Companies Act, 1949,

*Published in the Gazette of India
dated 7-12-56, pp. 1061—T73.

Extraordinary Part II—Section 2,
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Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the

Banking Companies Act, 1949."

The motion was adopted.

Shri T, T. Krishnamachari: I intro-
Auce the Bill.

FINANCE (NO. 2)
FINANCE (No. 3)

BILL AND
BILL—contd.

Mr. Speaker: The House will now
take further consideration of the
tollowing motions moved by Shri T.
T. Krishnamachari on the 5th Deceri-
ber, ' 1958:

(1) “That the Bill to increase
or modify the ratesg of duty on
certain goods imported into India
and to impose duties of excise on
certain goods produced or manu-
factured in India and to increase
the stamp duty on bills of ex-
change, be taken into considera-
tion.”

(2) “That the Bill further to
amend the Indian Income-tax
Act, 1922, for the purpose of im-
posing a tax on capital gains and
for certain other purposes and to
prescribe the rate of super-tax
on companies for the financial
year 1957-58, be taken into con-
sideration.”

Discussion on both the Bills will
continue. Time allotted is 8 hours 30
minutes. Time taken 13 minutes.
Balance available 8 hours 17 minutes.

The hon. Minister.

The Minister of Finance and Irom
and Steel (Shri T. T, Krishnamachari):
[ have finished my speech.

Shri Tulsidas (Mehsana—West):
Before we proceed with the consider-
ation of this Bill, I would like to re-
fer particularly to my motion with
regard to referring this Bill to the
Select Committee.

Mr, Speaker: Which one? We have
not yet come to that Bill. It is the
third Bill
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Shri Tulsidas: Yes. We are taking
up both the Bills together.

Shri N. C. Chatterjee (Hooghly):

“That was decided.

Shri Tulsidas: 1 would like to raise,
if 1 may use the-phrase, a point of
order or a point of clarification.

Mr. Speaker: Hag he given notice
of the motion?

Shri Tulsidas: Yes, I have given
notice, and I am moving the motion
to refer the Bill to a Select Com-
mittee.

Mr, Speaker: Let him make the
formal motion

Shri Tulsidas: I beg to move:

*=That the Bill referred to a
Select Committee comsisting of
Pandit Thakur Das Bhargava,
Shri Tek Chand, Shri G. L. Bansal,
Shri R, R. Morarka, Shri T. 8.
Avinashilingam Chettiar, Shri C.
D. Pande, Shrimati Tarkeshwari
Sinha, Dr. Ram Subhag Singh,
Shri Fulsinhji B. Dabhi, Shri
Jhulan Sinha, Shri H. C. Heda,
Shri Bhagwat Jha ‘Azad’, Shri
Shree Narayan Das, Shri A. M.
Thomas, Shri C. C. Shah, Shri K.
S. Raghavachari, Shri B. Rama-
chandra Reddi, Shri N. C. Chatter-
jee, Shri Frank Anthony, Shri T.
T. Krishnamachari, and the
Mover, with instructions to re-
port by the 17th December, 1958."

This i in respect of Finance
(No, 8) Bill

Shri T. T. Krishmamashari: I won-
derif the hon. Member realises that
the House rises on the 2lst and the
Bill should go to the other House
slso. e

ghri N. C. Chatterjee: You can
sccelerate the date if you want

Shri Tulgldas: I am only mention-
ing this because I would like to have
youra.lidmcei.nthismtter. 1 am
appellinctoyounthecunodhnu!
the rights and privileges of this
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House as well as of the proprieties
relating to parliamentary procedure
to give your considerad opinion, as $o
whether it is at all proper for the
Government to rush this measure
with undue haste by the quick pro-
sedure of a Finance Bill even though
it contains substantial amendments
to the Income-tax Law. The hon.
Finance Minister has already said in
his speech that most of the measures
under Finance (No. 3) Bill are of a
permanent character, and they are
being brought in under the Finance
Bill. All the provisions of the Bill
except those proposing an increase in
the rate of super-tax on dividends
(clause 8) are of a substantial nature,
which are intended to make perma-
nent changes in the existing statute
law, and if enacted, will have far-
reaching effects. As such, they should
be considered carefully. The proper
thing to do is to adopt these pro-
visions by a separate amending Act.
The least that should be done is to
refer the Bill to a Select Committee
which can be directed to return the
Bill within a week in order to save
time.

The Bill is obviously carelessly
irafted, especially clause 3. Ay I
said before, the provisions in respect
of compulsory deposits of corporate
reserves have nothing to do with
raising of revenues, and as such can-
not be reasonably included in the
Finance Bill. Moreover, since the
provisions are applicable to the next
revenue year of 1957-58, it involves a
constitutional issue in my opinion. Is
this House competent to lay down
now the new taxes to be collected for
the year 1057-587 Can we commit
our successors, whoever they may
be, with a fait accompli in respect of
a revenue year that is within their
purview? I think this event is unique
in the history of our country. Never
has a Government of this country
proposed taxes in November or
December of a year which are appli-
cable to a revenue year beginning
with Aoril of the next year.
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We have no precedent to guide us
and this is an important constitutio-
nal issue and it should be decided care-
fully by a Select Committee. A simi-
lar point has been raised by me in last
April, when Shri C. D. Deshmukn, was
the then Finance Minister and Yyou
were the Speaker. I am quoting your
own observations when I raised this
particular point:

“The hon. Finance Minister
referred to this matter in his
speech which he delivered just
now. He referred to this matter
pointedly. A Finance Bill is in-
tended to raise taxes which would
subsist only for that year. The
main object is to provide funds
for the expenditure which had
been voted by the House. That is
the simple object of the Bill.
Therefore, it is reasonable to say
that other provisions relating to
statutes, which are of 2 more per-
manent character, ought not to be
clubbed with it but discussed on
the floor of ihe House in a more
leisurely manner. Linking them
with this gises an aoppearance of
emergency and, thevefore, such
kind of thought cannot be bestow-
ed upon this. Though it is not tech-
nically incorrect to include a
number of scts. for the purpose
of amendment in a simple Bill of
this kind—as a matter of fact, the
Post Office Act is amended, the
Excise Duties Act is amended, the
Customs Act is amended, and vari-
ous Acts can be amended in a sim-
ple Bill—the object 1s all for the
purpose of raising funds to meet
the expenditure which has been
voted. Amendments of a far-
reaching character must be con-
sidered a litt’e more icisurely.”

I had raised the point and then you
had mentioned at that time:

“Shri Tulsidas appealed to my
being in charge of these rules and
regulation of the House. When
did he discover it? Only now? As
soon as he wrote to the Finance
Minister, he could have easily
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told me. This is a matter of
detailed consideration. I am
under the impression that this can
be done only in the next year; it
could not be done this year. These
things ought not to be clubbed.”

In view of these remarks and .n
view of the point that I have just made
that these proposals under the Fin-
ance Bill No. 3 are to take effect in
the year 1957-58 and are not to take
effect from now on, is it fair for this
House to hurry up with this matter in
a manner as it has been done here,
and without giving proper thought to
the different amending clauses to the
main statute?
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The other point is, as I mentioned.
I do not know whether it is constitu-
tionally correct or notwhen you have
several times said that we should
have very healthy conventions in the
House. Now, is it fair for the next
Parliament to be faced with a fait
accompli from now on? We do not
know what the set-up of this House
will be after the next election; we do
not know whether the present ruling
party will be in power; we do not
know whether the present Finance
Minister will be here. I would like
to know whether it is fair for this
House to commit the next Parliament
to these things. The Finance Bill is
something where we normally provide
for expenditure for the current year
but in this Bill we are asked to vote
for the next year’s expenditure; we
are going to pass something which in
my opinion is wvery improper and
against the healthy conventions which
we should follow. To you as the cus-
todian of the rights and privileges of
this House, I request to take a positive
action since you have expressed your
own views in the matter and I suggest
that the matter be referred to a Select
Committee.

Shri N. C. Chatterjee: Mr. Speaker,
my stand is somewhat different, from
that of Shri Tulsidas. I am supporting
this motion for reference to the Select
Committee on different grounds. Some
Years ago, as you know the then Fin-
ance Minister, Mr. Liaquat Ali Khan
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had thrown a bomb-shell in the shape

of a proposal for Capital Gains.

Skri Gadgll (Poona Central): It was
a damp sguib.

Shri N. C. Chatterjee: My hon.
friend says it became a damp squib
from the very beginning. I hope the
present Finance Minister does not
mean it to be a damp squib; it is
meant to be an atom bomb. At least
the private sector thinks like that. If
they had done it to get at only the big
bosses of Capital, I would not mind it,
but I am afraid, there is a good deal
of force in the criticism made that
these present tax measures would lead
to a contraction of economic activity
in the country. The cumulative effect
of Shri Krishnamachari's proposals
would leave the private sector high
and dry in the matter of obtaining
funds for necessary development and
expansion. I doubt how far his pro-
posals are in conformity with the
announcement made by the Prime
Minister, who made it perfectly clear
that the private sector should be
allowed to play its part unimpeded,
that they should be given a fair play,
but this additional taxation on divi-
dend and Capital Gains Tax runs
counter to it.

Shri Gadgil: May I ask whether the
point of order raised by my hon. friend
Shri Tulsidas is to be discussed now
or the main speech is being deliver-
ed?

Shri N. C. Chatterjee: I am speak-
ing on that amendment, on Shri
Tulsidas’ amendment.

Shri Gadgil: It has not been formal-
ly placed before the House.

Shri N. C. Chatterjee: He has moved
his amendment.

Mr. Speaker: I shall place it before
the House.

Amendment moved:

‘“That the Bill be referred to a
Select Committee consisting of
Pandit Thakur Das Bhargava, Shri
Tek Chand, Shri G. L. Bansal,
Shri R. R. Morarka, Shri T. S.
Avinashilangam Chettiar, Shri C.
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D. Pande, Shrimati Tarkeshwari
Sinha, Dr. Ram Subhag Singh,
Shri Fulsinhji B. Dabhi, Shri
Jhulan Sinha, Shri H. C. Heda,
Shri Bhagwat Jha ‘Azad’, Shri
Shree Narayan Das, Shri A. M.
Thomas, Shri C. C. Shah, Shri K.
S. Raghavachari, Shri B. Rama-
chandra Reddi, Shri N. C. Chat-
terjee, Shri Frank Anthony, Shri
T. T. Krishnamachari, and the
Mover with instructions to report
by the 17th December, 1956.”

1 take it that Shri Kilachand has
spoken with respect to this and not
with respect to the Bills.

Shri Tulsidas: 1 have only spoken
on this motion, Sir.

8hri Gadgil: On a point of order, I
may say that he has raised a point of
order that the main Income-tax Act
should have been amended instead of
seeking an amendment to the Income-
tax Act in the Finance Bill. 1 think
that that was under discussion.

Mr. Speaker: I have put it to the
House. He is entitled to speak; he
has reserved his speech on both his
motion on the Select Committee and
also on the Bills before the House.

I thought he would address himself
on the point of order, that the two
things should be clubbed together in
this Bill

Shri Raghavachari (Penukonda):
With your permission, may I say this:
After hearing the submissions on the
point of order and after your decision,
the next stages might follow. That
would be proper.

Shri N. C. Chatierjee: You may
remember that when we were discuss-
ing one of the Constitution Amend-
ment Bills—I think it was 1 or 2
clauses—the Business Advisory Com-
mittee unanimously recommended
that no important bill like that should
be placed before the House without
going through the Select Committee
and it was made perfectly clear by
you from the Chair that that was only
the exception and the general rule
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shall be that an important measure
which brought in fundamental
changes either in the Constitution or
in the general set up should not be
placed before the House without
going through the Select Committee. I
am supporting this motion because I
think there is a good deal of force in
the observation that when taxation
proposals like this. ...

Shri T. T. Krishnamachari: Is he
supporting the motion and not speak-
ing on the point of order?

Shri Sinhasan Singh (Gorakhpur
Distt.—South): Is the hon. Member
supporting the point of order as well
as the motion for the Select Com-
mittee?

Mr. Speaker: Hs is making the
argument for the motion.

Shri N. C. Chatterjee: The two
really overlap. The submissions made
in respect of the point of order is this,
that a Bill of this kind which intro-
duces not merely fiscal changes of a
very serious magnitude but will have
very serious repercussions on the
whole private sector is one that should
be discussed in a Select Committee.
Supposing there are a few gaps to be
made up or we required certain detail-
ed information, it may not be proper
in a House like this to discuss it, or
say how far foreign trade has been
affected or how much it will improve
by a certain action. There may be
many details which should be discuss-
ed only in a Select Committee. In a
Select Committee, many things can be
put across the Table, and as a result
of discussion we may possibly arrive
at some kind of adjustment. This is
very necessary, especially when Gov-
ernment are demanding, as you know,
that the reserves, actumulations and
profits above a certain percentage
should be made over to the Reserve
Bank—including current year’s profits.

Mr. Speaker: What has the hon.
Member to say on the point of order?
The House is anxious to know whether
he has anything to contribute regard-
ing this point.
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The Finance (No. 3) Bill consists of
two portions. In one portion, the rate
of tax is fixed, as also the manner in
which it ought to be collected, by way
of an amendment to the Income-tax
Act. Now, the Income-tax Act is a
procedural Act. The Finance Act is
an Act which imposes the tax or fixes
the rate.

I understood the hon. Member Shri
Tulsidas to raise two points. Firstly,
the Finance (No. 3) Bill is far in
advance of the Demands for Grants
which have to be voted upon by Par-
liament. If the taxes are mean to be
there generally and for all time, then
this may possibly be introduced at any
particular time, and the rate may be
fixed for all time. But annually the
rates are fixed. The rates contemplat-
ed here are also intended only for the
coming year, that is, 1957-58 and not
for all time to come. Is it at all right
that such a Bill as the Finance (No. 3)
Bill ought to be brought forward now,
before the Demands for Grants are
granted tentatively or otherwise? That
was his first point.

His second point was this. In fact,
on a prior occasion, this matter was
brought to the notice of the House.
Is it all desirable that along with
bringing forward some financial pro-
visions, merely because there are
financial provisions and some other
Acts relating to finance are amended,
advantage could be taken of this
opportunity to make amendments to
some other Acts which are not imme-
diately consequential and on which
attention will have to be i
bestowed independently and leisurely?

These are the two points that Shri
Tulsidas has raised. What has the hon.
Member to say on these? If he has
nothing, then I shall hear the Minister
of Finance.

Shri N. C. Chatterjee: I am empha-
sising the second aspect. There are so
many drastic amendments which are
sought to be made, and which may not
be necessary, for, we do not know
exactly what would be the financial
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requirements next year, what would be
the budget, whether it will be neces-
sary to put the whole thing on this
footing, and so on.

THérefore, I am submitting that
there is a good deal of force in the
sedond point made by Shri Tulsidas.
That is also in consonance with the
trend of the debate and also your rul-
ing or observations last time. You
had stated that this kind of a
thorough overhaul of a statute, which
will have repercussions for years to
come should not be done in this way,
by being linked to a financial propo-
sal and rushed through as a money
Bill. I would submit that that is a
very important point, and for that
reason, this Bill should not be rush-
ed through in this manner. I the
Minister desires, we may acceleiate
the work in the Select Committee,
and we can even finish it in two days
or three days. But it is vital that
this should be discussed thoroughly,
and possibly, if it comes through a
Select Committee,- it may be amend-
ed so as to restrict its operation to
the immediate necessity of the next
few months of this year. But there
should not be this kind of budget,
and such far-reaching consequences
on other substantive statutes should
not be linked together in this mar-
ner and forced upon the House.

Shri Gadgil: Two points have been
raised by Shri Tulsidas; firstly, the
procedure under which these taxa-
tion proposals have been embedied
in this Bill, is not legally correct, and
secondly, it has not that mark of
propriety which it should have.

Shri Tulsidas: I am sorry my hon.
friend has not understood the point.
My point was that amendments to
the Income-tax Act have been made
in this Bill, which is not proper.

Shri Gadgil: So far as the first
point is concerned, the normal pro-
cedure with respect to a Finance Bill
is that it seeks to amend several Acts
under which taxes are levied. That
has been the normal procedure and
the normal course. Whether it be the
Income-tax ‘Act, or the Sea Custams
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Act, or the Central Excises and Salt
Act, every budget proposal and the
consequential  financial = proposals
thereto as embodied in the Finance
Bill have been of this nature.

Now, the second point is about
propriety, that is, whether the House
that may succeed this House should
be bound down by this House. I
think every generation has a right to
bind down, morally, legally and con-
stitutionally, the succeeding genera-
tion. Now, what is the meaning of
the Five Year Plans? Have wyou not
bound down to a reasonable extent
the future generations and the gene-
rations that will be in this Legisla-
ture? If they do mnot like, certainly
they have the right to reverse these
things, amend them or modify them
or do whatever they like.

Shri Kamath (Hoshangabad): Re-
pudiate them.,

Shri Gadgil: Then, the question is
whether there are substantial changes
proposed in this Bill. I do not agree
with my friend when he says that it
goes f2r too much. My grievance
is that it does not go far enough. But
leave aside my individual wview. II
there is really a substantial changc,

then the only remedy or the only .

way of meeting this situation is w0
give a little more time for discussion.

The remedy suggested by Shr:
Tulsidas is that it be referred to a
Select Committee, so that the whoule
Bill can be thoroughly discussed
there. So far as the desirability of
having a Select Committee, is cun-
cerned, that is a matter for the Fin-
ance Minister to agree or not 10
agree to. So far as I am concerned,
I find that the views are so stratified
that in the Select Committee wnat
can possibly be done is merely some
change from the point of view of
administrative convenience in the
implementation of the provisions of
the-Bill that may ultimately be en-
acted, but on the radical and princi-
pal aspect of the matter, there is not
likely to be any change. So, I think
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that it is not necessary to refer it to
a Select Committee. The concessions
which have already been promised,
and whatever is administracively
necessary for the private enterprise
to function within the framework of
the Plan, will ecertainly be maaze
available by Government,

Thirdly, there is another factor
which is far more important than ail
these. Are we living in normal
times? We are all complaining that
the inflationary pressure has risen,
that the economic situation is worsen-
ing and so on. When that is the case,
are not Government justified n
bringing forward something like an
emergency measure? From that point
of view, Government are perfectly
justified; from the point of view of
expediency and principle also, they
are justified in bringing forward the
present Bills which embody—may be,
according to some—far-reaching
financial proposals. But there is no
illegality in this, and I do not think
it can be called improper in any
constitutional sense of the word.

For these reasons, I think there is
no point of order worth considera-
tion.

Shri Ramachandra Reddl (Nellore):
During this year, we have been faced
with a number of Finance Bills. So,
the procedure that has been la:d
down in rule 238 has to be considered
closely. Rule 238(1) which deals
with Finance Bills lays down:

“In this rule ‘Finance Bil’
means, the Bill ordinarily intro-
duced in each year to give effect
to the financial proposals of the
Government of India for the
next following financial year ana
includes a Bill to give effect to
supplementary financial propo-
sals for any period.”.

Ordinarily, there should be oniy
one Finance Bill, and that should be
introduced before the new year com-
mences. But in this year, we have
been faced with more than one Fin-
ance Bill. In fact, the Bill to amend
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the Central Excises and Salt Act,
which was introduced in the last
session, was more or less a Finance
Bill. I would request you to refer to
sub-rule (2) of rule 238 which lays
down the procedure to be adopted
with regard to Finance Bills. I would
like to know whether the Chair is
prepared to follow the method of
allotment of time suggested in this
sub-rule.

Mr. Speaker: Which rule is the
hon. Member referring to?

Shri Ramachandra Reddi: I am
referring to rule 238. In sub-rules
(2), (3), (4) and (5) of this rule, a
partjcular procedure has been laid
down with regard to the Finance
Bills. I want to know whether the
Chair is bound down by these rules or
whether it is going to waive these
rules and attach no importance
to these things. I am interested
in knowing this, especially in
view of the fact that Finance
(No. 3) Bill makes certain proposals
to be effective from 1st April 1957,

which clearly shows that there ix no ~

urgency about this matter, and an-
other session of Parliament, if it
meets at all, might be able to take
up this matter. Or if a new Parlia-
ment is elected by that time, it must
be appropriate to that Parliament to
take up any financial question like
this. In this view, I think the matier
has to be deeply considered by you,
as to whether the method in which
these financial Bills are ushered into
this Parliament is correct and
whether proposals necessary for 1957-
58 should be taken up so early as
now.

Shri Raghavachari: I am address-
ing myself only to the point of order
raised. This is Finance Bill No. :
and Finance Bill No. 3. Therefore, n
must strictly conform to the proce-
dure and practice laid down 10
consideration of Finance Bills.

First and foremost,- a Finance Bill
gets some emergency, because the
Finance Minister feels that the nex.
year’s budget as approved cannot be
balanced without fresh taxation.
Therefore, there is some emergency
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about the matter. These proposals do
not relate to the next year but to
future years too. That is one objec-
ton.

A |

Secondly, you will find that under
the special procedure and practice
that we have, when a Finance Bill is
being considered, all things under the
sun, all kinds of criticism about mat-
ters in all constituencies—in fact, all
details—ecan be relevantly submitted.
Now under this Finance Bill, we can-
not naturally be permitted to go over
the whole grievances that we have in
respect of every constituency and
every little item therein. The pro-
cedure that is usually adopted with
respect to a Finance Bill in its consi-
deration involves a general right to
submit all the grievances that the tax-
payers will ultimately have to . face
so that it can be decided whether the
taxation is nmecessary or unnecessary.

Then again, this Bill is, no doubt, in
the nature of raising some funds. But
as Shri Tulsidas pointed out, it is not
only raising funds, it is also compell-
ing the deposits to be made; that por-
tion of it will certainly not be raising
funds for budgeting. It may be rais-
ing funds for investment; that is an-
other matter. Compulsory invest-
ment cannot be a matter within the
scope of a Finance Bill.

Then the provision for future years
can certainly under no circumstances
be said to be part of the Finance Bill.
Therefore, to clothe this Bill with
emergency by calling it a Finance Bill
and therefore dragging along with it
all these special considerations is not
to be accepted, particularly when the
present Bill contémplates to amend,
add to or modify permanent laws like
the Income-tax Act.

I am not questioning, as Shri Gadgil
was justifying the emergency, the ex-
traordinary powers of this parliament.
Nobody disputes them. He may bring
forward a general, ordinary Bill. The
emergency might justify its introduc-
tion, consideration and passing. But
what we are concerfed with here is
whether at the end of the year a Bill
can be proceeded with to raise funds
and permanently alter and modify the
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permanent laws, under the name of a
Finance Bill with special procedure
associated with Finance Bills. That is
the point.

Therefore, as you have already
pointed out last time when a similar
matter came up, it is most appropriate
that a Finance Bill must confine itself
only to taxation for the current finan-
cial year and not be permitted to take
up general legislation for future taxa-
tion.

Pandit Thakur Das Bhargava: (Gur-
gaon): I will just respectfully call
your attention to article 112 of the
Constitution which runs thus:

“The President shall in respect
of every financial year cause to be
laid before both the Houses of
Parliament a statement of the esti-
mated receipts and expenditure of
the Government of India for that
year, in this Part referred to as
the ‘annual financial statement’.”

Normally, the procedure is that,
first of all, the House goes through
the Demands for Grants and after that
is done, the Finance Bijll is passed.
We find that in the Finance Bill al-
ways provision is made for the ex-
penditure of the year. In this Bill,
there is no reference at all to the de-
mands or what demands will be in
the next year, what is to happen so
far as supplies are concerned and so
on. Here we find that instead of one
Finance Bill, there are three Finance
Bills, This is the only year in which
we, have had more than one Finance
Bill coming before the House. I do
not know whether we will be justi-
fled in saying that these two Bills are
really Finance Bills. So far as the
nomenclature is concerned, they are
certainly not annual financial state-
ments,

You will kindly see that the head-
ing given to these matters is ‘“Proce-
dure in financial matters”. Then we
have articles 112 to 119. The present
question relates to the propriety of
having provisions in this Bill which

7 DECEMBER 1956

Finance (No. 3)
Bill

are of a permanent character, the in-
tention of which, at the same time, is
to get money not for the next year
but for the coming years. My sub-
mission is that nothing will be lost if
this Bill is divided into several parts.

Suppose the hon. Finance Minister
wants to get money from this House.
There is nothing wrong in bringing
forward another Bill for amending the
Income-tax Act. At the same time, I
am quite anxious that if an amend-
ment of that nature is brought for-
ward, an amendment of a permanent
character, it ought to go to a Select
Committee. The procedure that is now
adopted is a wrong procedure. I
understand that in previous years the
convention was that every Bill of im-
portance—what to speak of a Finance
Bill which seeks to amend the Income-
tax Act—should be referred to a Se-
lect Committee. It was in the Select
Committee that it was fully discussed.
Now, I find that Shri Gadgil says that
this is a matter in which we can de-
vote more time in the House. That
means that he does not realise the
difference between the deliberations
in the Select Committee and more time
being devoted in this House.

I am very anxious that all important
Bills, irrespective of the other objec-
tion which my hon. friend has just
now raised, should go to Select Com-
mittees so that the matter may be
thoroughly thrashed out there; there
is no question of acceptance of the Bill
in this way. I know that the Govern-
ment are hard up for time, because
they want it to be passed in this House
now. But nothing will be lost if three
or four days are allowed for this Bill
to be considered in the Select Com-
mittee and the needful being done.

Apart from this, I think there are
certain provisions in this Bill which,
as a matter of fact, ought not to go as
an amendment to the Income-tax Act
also. Measures relating to deposits
etc. really form part of the provisions
of the Indian Companies Act rather
than of the Income-tax Act,
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I should, therefore, think that in a
matter of this nature, it would be bet-
ter if the Bill was redrafted. Only
such matters as ought to come within
the purview of Finance Bills should
remain in this Bill. Some of the pro-
posals envisaged relate not to the com-
ing year, but to some other years.
That is another objection.

Realising that there are three or
four objections to this Bill, which are
really overlapping each other—one is
not connected with the other—I would
respectfully ask you to go through the
subject-matter separately and give
your ruling in respect of the three
matters. The question whether it
ought to be referred to a Select Com-
mittee is really quite different from
these matters. That may be agitated
again. But for these matters, a rul-
ing may be given. Then we may dis-
cuss the question whether it ought to
go to a Select Committee or not.

Shri T. S. A. Chettiar (Tiruppur):
I am sure this House cannot accept
the view that a Finance Bill cannot
be introduced at any part of the year.
Whenever there is need for larger ex-
penditure, Government are entitled to
come before this House with proposals
for fresh taxation. Therefore, there
is no point in saying that taxation Bills
cannot be introduced now. Another
matter 1 may make by way of sug-
gestion. It will be a different House
that will be sitting next year. Shri
Kilachand asked—these were the
words he used—whether this House is
entitled to approve proposals for tax-
ation relating to next year. I think
the Congress Party and the Finance
Minister must be congratulated. Here
is a case where we are levying extra
taxation when the elections are com-
ing. In spite of the elections being
before us, here is the Congress
Party which has come forward with a
taxation proposal. That itself is a
claim for the bona fides of the Gov-
ernment that we are prepared to tell
the people what we are out for.

13 hrs,

Pandit Thakur Das Bhargava: Who
questioned the bona fides of the Gov-

7 DECEMBER 1956

Finance (No. 3) 2096
Bill

ernment or of the Finance Minister?

Shri T. S. A. Chettiar: A suggestion
was made that this House is not en-
titled to pass a legislation like this.
There is one aspect to which I would
like to mention in the points made by
Shri Tulsidas Kilachand. There are
two kinds of proposals in the Bills,
before us. One is, technically, taxa-
tion measures, that is enhancing the
duties. The usual practice is that
these matters relating to enhancement
of duties are not referred to Select
Committees. But there is another
part of this Bill which is very im-
portant, that is the new clauses that
are being introduced relating to com-
pulsory deposit. This is a new prin-
ciple that is being introduced in the
Income-tax law and the point now is
whether (Government can introduce
by way of a Finance Bill new princi-
ples of taxation. My humble opinion
is that the amendments that are sought
to be made to the original sections of
the Income-tax Act, not merely for
the purpose of taxation, but introduc-
ing new principles of taxation, by way
of tax or by way of deposits, are very
important and I do think that an im-
portant piece of legislation like this
should be referred to a Select Com-
mittee.

You have allotted eight-and-a-half
hours for the whole of this Bill. I
think we should not hurry up or hustle
up amendments to basic Acts like this
and in the interest of good tradition,
in the interest of good discussion and
in the interest of good examination of
the basic points that have been freshly
introduced in the Income-tax law by
way of amendments in this Bill, at
least this portion must be referred
to a Select Committee; thereby you
will be safeguarding the interests of
this House.

Shri T. T. Krishnamachari: Sir, I
am afraid the dilatory character of
this point of order as well as.the mo-
tion for reference to Select Committee
has not been correctly appreciated by
hon. Members on my side who sup-
ported the motion of my hon. friend
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Mr. Tulsidas Kilachand. Of course,
my hon. friend is exercising a right
that he undoubtedly possesses of de-
laying legislation and that is the ob-
ject of both the point of order as well
as the motion for reference to Select
Committee.
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I may venture to invite your atten-
tion to the last Finance Act and the
remarks on the composition of that
Act, which emanated from the dis-
cussions to which reference has been
made. Seventeen sections and seve-
ral sub-sections of the Income-tax
Act were amended by the last Finance
Bill. I am not saying that there was
a case for raising a question of further
examination or not. Even so, there it
is: what happened is a thing known
to this House.

So far as these particular measures
which are clubbed together are con-
cerned, the points that have been
raised are: one, the Constitution pro-
vides for an annual financial state-
ment, so that there can be no Finance
Bill in the interval and the Finance
Bill can only be introduced once a year,
the second point is that by and large
the income is going to be expended in
the next year and therefore we should
not come in with a Finance Bill now,
unless we have expenditure ahead of
us; the third point—which is a very
valid point undoubtedly—is that the
mortality of this House is known, and
naturally along with that the fact
goes that the Government is not im-
mortal, nor am I. I would like to
concede that point straightway to my
hon. friend Shri Tulsidas Kilachand.
A friend who has worked with me for
some time, and we have both worked
together, was found dead in his bed
yesterday. It may happen to me or
to my hon. friend opposite. That does
not mean that we should delay action.

The mortality of a human being is
there and similarly every institution
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that we create has got a period and
'it ends. As my hon. friend Shri Gad-
gil pointed out however our responsi-
bility is a continuing responsibility. It
may be that the next Government that
comes may change their promise; so
long as I do not change, this policy
has got to be continued. It has got
to be continued until the last day of
this House. It may be necessary
for me, if circumstances so warrant it,
even to make a breach into conven-
tions and pass an ordinance. The
circumstances that prevail may be a
justification for my taking action to
which the constitutional conscience of
my hon. friend Shri Tulsidas Kila-
chand which has been so highly de-
veloped to a very refined degree dur-
ing the last four-and-a-half years
might feel unhappy, or feel injured.
The point, therefore, is that this is
admittedly a dilatory motion and the
reference to the last Finance Bill does
not bear out his case, because of the
changes to seventeen sections and
several sub-sections in that Bill. That
Bill amended section 34 of the Income-
Tax Act.

Section 34 is a very important fac-
tor so far as my hon. friend Shri
Tulsidas Kilachand is concerned. Re-
opening of cases under section 34, go-
ing into books and wvarious other
things that are contemplated in the
last Finance Act makes me feel that
he might have made all attempts to
get them changed, which I do not
know if he did or he did not.

So far as these particular measures
which are before the House are con-
cerned, is undoubtedly element
of urgency in them. The urgency
comes from the fact that apart from
the question of raising revenues which
undoubtedly is there,—it is not inci-
dental, it is primary—there is another
reason. The other reason is that
there are inflationary circumstances
now existing. Certain things are
happening which have to be stopped.
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There is another fact and there is no
peoint in my not referring to it It
is that the future Government that
would come in—assuming that I am
not there, or my party is not there—
will start operating some time about
the middle of May, and my hon. friend
Shri Tulsidas Kalachnd, if he has the
good fortune to come back, or I
have the misfortune to face him, will
say: “Oh, on the 15th of May you are
imposing taxation; the whole of the
half year has gone. You should mot
impose anything nmow. This is ex
post facto legislation, or taxation.”
That is quite an easy; Usage to make
that is a fact which has to be consi-
dered.

So far as this measure itself is con-
cerned, my hon. friend Shri Chettiar
gave me qualified support. So far as
the amendment to the Income-tax Act
is concerned, I am not introducing any
new principle. I am only amending
the procedure in regard to particular
section which already exists in the
statute. It is wvery necessary today
that 1 should tell these people that
capita¥ gains tax will be imposed and
that iz the only way by which I can
tell people that they cannot indulge in
speculative activity, because specula-
tive activity will mean that I wlll get
only a portion of it and the fruits of
speculation will not all remain with
this speculator. Therefore it is very
necessary.

So lar as this question of deposits
is concerned, I would like to mention
this, It is perfectly right—I think
my hon. friend will concede—that 1
can change the rate of taX on divi-
dends, And what is the conseguence?
The consequence of it is people would
not declare dividends and the money
would be put into reserves there is a
chance of its being abused. We do
not want the reserves which are built
up as a consequence of my raising the
tax on dividends to be abused. In
fact, I am not imposing a new penalty,
or saying that I shall do this or that

» if you do not deposit a part of this re-
serves with us. All 1 say is if you de-
posit the money I shall refund it to
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you if you need the monies. If you
do not do it the penalty is my with-

_holding of privilege, of the tax from

concession on the development rebate
and the depreciation allowance which
I am allowing. [ say I will withhold
that concession. Should I not say that?
Is it not a concomitant on my raising
the tax on dividend that the privilege
should be withheld? Am 1 to suit
my friend Shri Tulsidas Kilachand and
people of his tribe to say, ‘I will im-
pose a higher tax that on dividends, all
right; you put the money in the reserve
fund and spend it as you like and
allow somebody else to purchase that
company in order to get the reserve
fund’. The whole act of Government
is a co-ordinated act. My hon, friend
thinks that we people have no wisdom
and that we act by fits and starts and
we act without a plan. My hon. friend
Shri Kamath always thinks that we
are a set of planless people. Ish(mld
like to say he has got..

Shri Kamath: Yours is a planned
planlessness.

Shri T. T. Krishanamachari: At
least there is some plan about it
which my hon. friend has not got.

Shri Eamath: You will konw it by
and by; do not be in a hurry; be
patient.

Shri T. T. Krishnamachari; I sug-
gest that there is no very big change.
After all, what is it that I have done?
The Capital Gains Tax is already
there. It is to be brought into opera-
tion again with certain modifications
which are necessary in the ljght of the
circumstances. Of course, it isa per-
manent tax; it is already there. I am
not introducing a mew principle un-
known to the tax structure of this
country. I am not claiming any origi-
nality for it. What I am doing is to
raise the rate of Tax on this dividend
and the consequence of my raising is
toa].lowlttozototheresem I am
not saying I am going to impose
a penalty. Whatlmlivingisat:u
gift. I am giving it as a free gift
and the money to be set apart for pur-
poses of development rebates and de-
preciation allowance is to be deposited.
I say if you do not want to deposit
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and want to take away that money
for your purposeg I shall not give you .
the free gift. I claim that I am enti-
tled to do that as a consequence of the
measures that I have taken.

2101

So far as the Stamp Act is concern-
ed, again, it is a necessary weapon
that I need today for the purpose of
preventing certain monetary trends
and I cannot wait until the next year.
These are two integrated pieces of
legislation.

The question really is: could it be
bettered by geing to a Select Com-
mittee? I must humbly submit that
much as I value the wisdom of my
hon. friend Shri Tulsidas Kilachand,
much as I value the erudition of my
hon. friend Shri Chatterjee, I do not
think they are going to contribute in
any way to improve this Bill and make
this a better instrument than what It
new seeks to be.

There is also the time factor. If I
had intreduced this early in a session
which is going to last 3 months, we
can take some time provided the law
comes into operation immediately. But
it is not so now. This reference to a
Select Committee is a dilatory motion.
It is to be reported on by the 1Tth
December so that the Bill will not be
passed this session because it cannot
be passed here alone and it has to go
to the other House. The hcen. Mem-
bers asked for 84 hours. I shall cer-
tainly not raise any objection or from
the point of order if they refer to the
fact that the Finance Minister does
not sit in the proper way, but sits
sideways or something else. Any act
of Government, whether it is a right
one or wrong is one that can be raised
in the Finance Bill and I shall claim
no privilege for the purpose of shut-
ing out debate on any action of Gov-
ernment. The Business Advisory Com-
mittee have been kind enough to give
84 hours so that we may discuss this
economic policy of Government. That
was the view of the hon. Members in
the Business Advisory Committee so
that we might discuss the entire eco-
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nomic policy of Government. I shall

welcome any criticism.

I rather beg to submit that the
point of order has no point for the
reason that the Act sought to be
amended is consequential on raising
the revenues. 1 also would like to
submil that the particular provision of
the Constitution referred to by my
hon. and esteemed friend, Pandit
Thakur Das Bhargava has no rele-
vance, that there should be cnly an
annual financial statement. There is
nothing to prohibit having a supple-
mentary statement as there are supple-
mentary budgets. I woud like also to
say that I am unable to agree to the
dilatory motion in the present con-
text of the economic condition of this
country.

Shri Tulsidas: May I point out to
the hon. Finance Minister that this is
not a dilatory motion because he in-
troduced the Bill only last Friday?
It has been on the Order Paper only
from day before yesterday. So, I had
only very limited time to put in this
amendment. If it had been introduced
earlier it would have been mucn bet-
ter.

- Mr. Speaker: I have heard the two
sides. So far as the motion for re-
ference to a Select Committee is con-
cerned, it is contended that it is a di-
latory metion. Shri Tulsidas contends
that the Bill was introduced only a
short time ago and so it is not so. I
have allowed the Bill to be introduced
and the motion to be moved here. It
is for the House to accept or reject
it by taking into consideration all the
points of view expressed from ail
sides.

Sc far as the point of order is con-
cerned, two views have been pressed
before the House. One point is that
it is a Finance Bill and for every
Finance Bill there is a particular pro-
cedure laid down both in the Consti-
tution and under the Rules, and that
must be followed. After the Demands
for Grants are voted by the House and
the House ig satisfled that so much
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money is necessary, provision must be
made by way of taxation, from year to
year. That is the object of the
Finance Bill. On that ground these
two Bills, the Finance (No. 2) and
(No, 8) Bills ought not to be allowed
here.

The hon. Minister éxplains there is
an emergency and that this Parlia-
ment is not likely to continue and if the
fresh Parliament were to come in, it
would begin to function only by June.
In the meanwhile, the year which is
sought to be defined under this Bill,
ending 31st day of March 1956, would
be over. It would be too late for any-
body to have all these accounts and
s0 on. It would then be said that it
would be taking people by surprise
and so on.

There is the further need of the
Plan which has been envisaged or a
period of 5 years. This financial state-
ment from year to year should be
given not the ordinary import as pure-
ly a financial statement for the ex-
penditure in the year only but as a
permanent cne for the revenue and ex-
penditure for all years under the Plan.
It is by that implication, therefore, the
hon. Minister says that there is an
emergency and that he will be able to
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So far as the other objection is con-
cerned, it is that amending provisions
of a substantial Act, the Income-tax
Act—and provisions for amending the
procedure ete, are included in this—
ought to be done by way of a sepa-
rate Bill and more time and atten-
tion ought to be bestowed upon that.
I understand from the hon. Minister
that so far as the deposits are con-
cerned—especially with respect to
which a point has been raised by
Shri Chettiar—the provision is t.nci; ~
1 consequential. I do not say

t. That is what he says. The
Finance Minister says that in order
that no speculation may be indulged
in he wants to put this tax so that it
may not go from one pocket to another.
He thinks that the only way of avoid-
ing it is by imposing this tax and make
them deposit the amount and so on.
This is a matter which could not be
discussed in a minute,
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# There are some statements here
which are not relevant. The hon.
Minister who has brought this Bill
with respect to an emergency accord-
ing to him defends the clause regard-
ing deposits etc]Last year, it is true
that I said—and still stick to that
view—that in a Finance Bill, only

satisfy that during the disc
whether that necessitateg this or not.
It is another matter which could be
discussed.

~ That apart, it is contended that it
1s just on the eve of any particular
year the Finace Bill is brought—on
the 28th February, that is, in advance
of the coming year. The Act is passed
not for that year but for the coming
year. Therefore, there is no harm if
a Bill is introduced in advance of that
—February or March—2 or 3 months
in advance so as to come into opera-
tion from 1957-58. That objection is
not also sound.

There is another point so far as that
particular matter is concerned. The
expenditure could not be incurred in
the circumstances and it will be too
late to bring in a Bill of that kind to
cover the expenditure. It is likely
that there might only be a vote on
account.

provisi relating to the taxation
measires to meet the expenditure that
has been voted upon by the House
lought to be there. Otherwise, there
fis no meaning in a Finance Bill

ing that discussion opportunity Is taken
to review the whole administration,
whether it has been working right or
wrong, whether the funds voted have
been handled properly, with respect
to the expenditure, whether a year is
lean or fat and all that. All these
should be taken into account.

So far as this is concerned, that is
why though only a few Bills cr a few
Acts are allowed to be amended, like
the Stamp Act, the Postal Act, etc,
these are all necessary for the purpose
of raising revenue wherever additional
tax is put—not the Stamp Act, but
the postal rates, sea customs rates, etc.
are improved from time to time, they
cap be improved, and, therefore, they
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are brought under the manual Finance

I would normally urge wupon the
inance Minister, not only he but also
his successors, to see to it that only
ose p:ovis.ons which relate to the
aising of taxation should be included
the Bill. The procedure should be
ollowed and no other provisiong should
be given aitention to unless they are
absolutely consequential. If we have
| to provide by way of an amendment to
!the Income-tax Act or by way of an
amendment to a substantial Act, Gov-
ernment must come forward with an
independent measure sepa-ately, and
the House will have ample opportunity
to consider it. But in a Finance Bill
those things ought not to be normally
included. rven though 17 clauses were
included last time by way of an amend-
ment to the Income-tax Act, 1 still
hold the view but for the point having
been raised and it is a little too late
now. I would urge upon the hon.
Minister to see that the House should
bestow sufficient attention upon all
these matters and there ought not to
be any impression in any gquarter that
without knowledge of the full import
of the discussion anything was
brought in this House. That ought to
be avoided, at any cost wherever it
can be avoided.

But in the peculiar circumstances of
this particular case and having. heard
the hon. Finance Minister that the
clauses that touch or seek to amend
the Income-tax Act are only conse-
quential, and also in view of the fact
that we are not meeting again shortly
and though this Bill is intended to
come into operation from the begin-
ning of 1957-58, it is in a way touches
upon the income from 31st Mareh 1956
onwards, I do not consider that there
Is any point of order. I am not going
to allow that. I will now allow dis-
cussion both on the Bills as also on the
motion for reference to Select Com-
mittee,

Shri Tulsidas: 1 was only referring

to my motion for reference to Select
Committee...... =
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Mr. Speaker: I am not going to
allow another opportunity to him to
discuss the Bills. He can, therefore,
speak on this motion and on both the
Bills. Both the Bills are taken up
together.

Shri Bansal (Jhajjar—Rewari): We
have taken about an hour and a
quarter- for discussing this matter, and
we think that this time will be added
on to the allotted time.

Mr. Speaker: We are meeting to-
morow. This is part of it. Whatever
objection has been raised has been
raised. Anyhow let us see how many
people are interested in thig discussion.

Shri T. 8. A. Chettiar: This time
should not be part of the 8% hours
allotted for this discussion.

Shri Tulsidas: Are we
this tomorrow?

Mr. Speaker: No.

Shri Jhunjhunwala (Bhagalpur Cent-
ral): When will we take it up for
discussion again.

Mr. Speaker: On Tuesday next.

Shri Tulsidas: Sir, you have ruled
out my point of order because therc

discussing

“is an emergency. I would like to point

out to the Finance Minister the pro-
blems which he has himself pointed
out in his speech—the important pro-
blem of the price trends about which
he himself just said there are the pro-
blems of speculation and so many other
things. I would like to know whether
these measures which he has brought

forward are going to solve these pro-

blems, whether these measures are
intended to solve the problems which
he has pointed out in his speech, and
which he considers as emergency
measures. 1 can understand an
emergency if there was the question
of a war or some sort of trouble.
What is the emergency here?

I would like to point out to the hon.
Finance Minister that by his own
statement, the amount which he will
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be collecting on account of these
measures will be a paltry sum of
Rs. 4 or Rs. 5 crores for a total year.

Shri T. T. Erishnamachari: If I
may interrupt, it may be paltry to my
hon. friend who is probably worth
several crores, but it is very big sum
so far as I am concerned.

Shri Tulsidas: I am not comparing
Shri T. T. Krishnamachari but I am
comparing the Government of Indio.
He speaks on behalf of the Govern-
ment of India, and he himself sav:
that the amount of increase in the
Plan will be about Rs. 500 crores, and
the amount of money that he hopes to
realise by this measure is Rs. 4 or
Rs. 5 crores this year, Rs. 10 or Rs. 15
crores next year, and it is not more
than Rs. 40 or Rs. 50 crores for the
whole Plan period.

Mr. Speaker: Just a word. .So far
as the time is concerned, we Lave
allotted 84 hours. We may or may
not be able to extend it. It has tn
be finished within the time vch2dule,
and I would, therefore, suggest that
hon. Members, who are leaders of
Groups, may have half an hour ana
others 15 or 20 minutes each.

Shri Tulsidas: Apart from this diffe-
rence of opinion between myself and
the hon. Finance Minister, I must say
at the outset that we have got today
in the country a Finance Minister of
high calibre, very superb nature and
versatile experience in Shri T. T.
Krishnamachari. He has had the ex-
perience of handling the Commerce
and Industry Ministry for the last
five years and he has managed that
Ministry in a most successful manner.
1 am sure the practical acumen that

underlined his handling of the Com- _

merce and Industry Ministry will
mark his handling of the Finance
portfolic. He will certainly consider
the experience he has had in the
Commerce and Industry Ministry as
a great help in the role that he has
now to play. After all, even as a
Finance Minister, he has to see that
the objectives that we have in the
Second Five Year Plan or whatever
Plans that we have are achieved in
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a manner which will give him the
same prestige and respect from the
country gnce more as for his hand-
ling the Commerce and Industry
portfolio.

13- 29 hrs.

[Panprr THAKUR DAs BHARGAVA in the
Chair]

This House has every right to expect
great things from him. I venture to
say that he gives promise of becom-
ing a great statesman, probablv the
greatest Indian statesman since Kau-
tilya. Let us hope that he continues
in office long encugh to fulfi! this
promise. ’

The practical man that he is, he
seems to abhor idealistic concepts....

Shri Asoka Mehta (Bhandara):
The Finance Minister is now getting
all the encomiums, and I would like
you to draw the attention of the hon.
Finance Minister to the lot of enco-
miums that he is now receiving.

Shri T. T. Krishnamachari: I think
my hon. friend will tell me that again.

Shri N. C. Chatterjee: The Finafice
Minister is the second Kautilya.

Shri Tulsidas: I always say that
the Finance Minister has been the
friend, philosopher and guide of the
trade and industry.......

Shri Asoka Mehta: The cat is out
of the bag.

Shri Tulsidas: ' ....and has also
shown in his former speeches that he
abhors idealistic concepts such as
social welfare, welfare State and
socialist pattern of society. Some
time back, during the course of the
Second Plan debate, he did not seem
to like the idea of my referring to
social welfare and socialist pattern
of society. In his speech he replied
to my point of view stating that I
spoke very nice words and expressed
very nice sentiments. After all, we
are thinking of a much better thing;
not only a welfare State for some-
thing much more progressive and so
on. I wish him all the best of luck
in this respect. '
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1 personally believe that the social
welfare is the ultimate aim of this
country; it must be the ultimate aim.
There can be nothing else. The
patterns are only means to an end.
The end or the goal is social welfare.
He was sarcastic about it when I
spoke, and said that I must have
been briefed to speak such things. I
do have my own ideas and I can
assure my hon. friend, Shri T. T.
Krishnamachari, the Finance Minister,
that I do not have anything of the
scale of the Government departments
from which they could get briefs or
inspiration. That is the monopoly of
the Minister. They are briefed quite
enough by the Secretaries who are
highly paid.

-1 have been saying that social wel-
fare alone is the principal social goal.
The socialist pattern of society or any
other pattern is of no avail if it does
not lead to the goal of social welfare.
The socialist pattern of society is a
convenient term coined by the Gov-
ernment Party to describe the type of
socialism towards which they are
leading the country; the term has
deliberately been kept nebulous to
accommodate all sorts of views and
enable a wider party affiliation. In
any case, the Government are lead-
ing the country towards this elusive
mirage of socialist pattern of society
caring little whether social welfare is
increased in the trail

To maximise social welfare, we

should try to maximise the produc- -

tive effort of the nation. All sections
of the people should be enthused
into action. In a democratic society,
the only way to achieve a common
end is to have people’'s co-operation.
For that, they must be enthused.

You cannot get the co-operation of.

the people by force. It is only in a
society of my friends sitting to my
right, the communists, that they can
force the people. Even there, they
are failing. People can be enthused
by giving them certain encourage-
ment. The Prime Minister, while
speaking on the discussion on the
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Second Plan, has said that he wants
people’s co-operation. Before we
achieved Independence, we were en-
thused by the idea that we should get
rid of the foreign Government. After
that, I do not know whether the same
enthusiasm prevails. The policy of
the Government is such as not to en-
thuse the people. They would get
enthusiasm if they have a little better
things to wear, more food to eat, a
better standard of living. When I
said so last time, the hon. Finance
Minister has said: “Shri Tulsidas
Kilachand is wearing nylon cloth.” I
only wish that every one in this coun-
try were in a position to do so. The
hon. Finance Minister puts on the
Kashmir cloth. I would like every
one of my countrymen to have such
clothes......

Shrli N. C. Chatterjee: What will
happen to your textile mills?

Shri T. T. Krishnamachari: I am
wearing sack cloth and I expected
you to give me ashes!

Shri Tulsidas: I think that the
effects of these budget proposals or
taxation proposals will be too adverse
on the economy of the country com-
pared to the paltry revenue of Rs. 6
crores or so this year or Rs. 16 crores
in the full year that they will yield.
Such & small amount is not going to
save us from inflation.

.The Finance Minister has referred
to two important problems in his
statement: inflation and foreign ex-
change. By having these budget pro-
posals......

Shri Shree Narayan Das (Dar-
bhanga Central): They are taxation
proposals; not budget proposals.

Shri Tulsldas: The Finance Bill is
brought in after the Budget. There-
fore, they are in a way budget pro-
posals.

Anyway, is he going to solve these
problems by these proposals? The
Finance Bill—No. 2—provides for an
increase in customs duties and excise
duties. Does he expect that the im-
ports will be reduced by the increase
in customs duties or. that consumption
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will be reduced by increasing the
excise duties? I do not think so. It
may be a political stunt to have these
proposals. But, that is a different
thing. 1 can understand the emer-

gency for that. But, I do not under- |

stand the urgency to get these pro-
posals passed at this stage, when they
are not going to solve any one of his
problems. They can only be solved
by an increase in production and a
reduction in imports into this coun-
tr}:.

He also spoke about the monetary
stringency. Who created this pro-
blem? The Government had been
warned last year of the inflationary
potential of the policy and of the
Plan which they had before them.
They emphasised investment in heavy
industries and neglected the problem
of consumer goods production even by
going to the length of implementing
the absurd proposal to restrict the
expansion of the mill sector to afford
internal protection to the cottage
sector. I must admit that the hon.
Finance Minister who was then in
charge of the Commerce and Industry
Ministry cannot be held responsible
for that situation inasmuch as he
opposed the impractical proposal to
restrict mill production. He was al-
ways for having the maximum possi-
ble consumer goods production in the
country. This can be seen from his
speech on the demands for grants of
the Commerce and Industry Ministry.
when he said:

“A dichotomy is, therefore, per-
missible between consumer goods
industries and a different appro-
ach in regard to planning for

I am quoting his own words. He
said:

« ‘While a relative flexibility can
be maintained in regard to tar-
gets for consumer goods Wwhich
should be treated as the minimum
level of production to be attained
rather than ceilings, some rigidity
in regard to targets for producer
goods industries is vital in order
to achieve our objective.”
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His approach to the Plan then, in
my opinion, was much more sensible.
He had foreseen the danger of infla-
tion as well as of the heavy social
cost and sacrifice of human values
involved in an over-ambitious pro-
gramme. [ am again quoting from
«the same speech:

Shri T. T. Krishnamachari: Torn
from the context.

Shri Tulsidas: No, it is a separate
paragraph. Here he says:

“Speaking for myself with the
little knowledge that I possess
about planning in other countries,
I would not commit this country,
if 1 have any say in it,”

—which he has now—

“to a type of planning which,
while it might seem to meet our
immediate aspirations, would in
actual fact be impossible of
achievement. It does not good to
flatter ourselves that we can do
something more than what is ac-
tually possible. It would, in my
view, be equally undesirable to
undertake an expansion for which
we may have to pay a price that
is too high in terms of social and
may I say—spiritual cost. It is
important to assess our physical
needs. We must naturally aspire
to satisfy them. But if planning
has any meaning, we must mea-
sure our aspirations against two
yardsticks: (1) our financial re-
sources both present and those
likely to come into being in the
Plan period; and (2) our physieal
resources specially in terms of
personnel.”

Now, as Finance Minister, he is con-
fronted with the problem of inflation.
physical shortages and the consequent
foreign exchange difficulties, which he
feared then. I am sure he must be
feeling fully prepared to meet the
challenge, and that is what he is do-
ing by bringing these emergency mea-
sures. I would like to know from
him if these are really going to solve
the problems.
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As 1 said, the disincentive effect of
the tax proposals will discourage
not only invest t of the people™
saving in productive investment, but
will also act as a deterrent to foreign
investment. The increase in divi-
dend tax will certainly affect invest-
ment in the corporate sector.

.

Shri T. T. Krishnamachari: May I
humbly sumbit, Sir, that the hon.
Member can speak about the internal
situation. Why should he do propa-
ganda amongst the foreigners also?

Shri Tulsidas: I am not doing any
propaganda. I am only giving my
opinion. I am sure the hon. Finance
Minister is much more qualified than
myself to know what the foreign
situation is. 1 am only trying to
give my opinion as an ordinary lay-
man.

Shri N. C. Chatterjee: You are not
a layman.

Shri Tulsidas: T am only trying to
explain to him what I consider pro-
per. I am not doing propaganda for
anybody.

Sir, I am sure the Finance Minister
is bound to tell me, well, you say
that people will be disinclined te
invest their savings whereas a few
days ago when the shares of Hindus-
tan Lever and Guest, Keen and
Williams were offered to the public
they were over-subscribed to the
extent of five to six times. May I
tell him that these offers were there
before these proposals came, and I
know for certain that many people
who had put in applications for
subscription wanted to withdraw
them. I am merely telling him that,
if he thinks that he is going to get
people to invest more in the shares
he is, in my opinion, rather badly
mistaken.

We have, in this connection, large
number of shareholders, people who
have small savings and who want to
invest in the ventures of the different
undertakings, particularly in the non-
Government sector because they find
that in the non-Government sector
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there is chance of their getting a
little more income than by investing
their money in Government securi-
ties. There is also a chance of his
getting a little more appreciation in
the share value. The Finance Minis-
ter has tried to plug both these. He
has tried to reduce the income of
small investors by increasing the divi-
dend tax. Also, if there is a little
more dividend paid by the company
and the price of shares goes up the
capital appreciation will also be taxed.
This is what I am trying to explain
to him. I am sure he will be able
to explain these to me. He would
have syvmpathetically considered my
point of view if it was made at the
time he was Commerce and Industries
Minister. But today as Finance
Minister he will not consider this
aspect at all at the present stage.

What has he brought in? It is the
question of deposits. Let us consider
the question of deposits. What is it
that is going to happen? On the one
hand, he himself point out in his state-
ment that there is monetary strin-
gency in this country, particularly in
the banking system, and on the other
he has brought in these measures.
Let me point out to him that this
particular measure which he has
brought in, particularly when he is
anxious to see that the monetary
stringency must be reduced so that
trade and industry does not suffer, is,
in fact, going to increase the mone-
tary stringency. The monetary strin-
gency is going to be assentuated
very badly. I would like to explain
to him why I am saying so.
If a company has any surplus, or
idle resources as he calls them, a
certain percentage of it will have to
be deposited with the Reserve Bank
or whoever the Government agent
may be. Then that company which
normally keeps most of its deposits
in the banking institution will have
to draw from the banking institution
and deposit in the Reserve Bank.
Similarly, supposing a company has
borrowed against its working capital,
it will have to deposit a certain per-
centage of that according to this pro-
posal. Then it will have to borrow
more from the banking ° system.
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Therefore, to that extent stringency
in the banking system will be accen-
tuated by these proposals. Insiead
of achieving his desire to help the
monetary stringency in the banking
system these proposals will oniy
accentuate it. I am sure he will con-
sider this aspect much more than
looking at it from the point of view
he mentioned. He mentioned the
other day in his speech that he wants
to avoid people buyirig a mill, a tea
estate and so on. May be, there may
be one or two  examples like that.
But there are 30,000 companies in this
country. If everyone is to be brought
in because of a few people who may
have indulged in methods which,
according to him, are not proper,
then it is going to be a very great
hardship to these different companies.
I am only trying to bring to his
notice that the monetary stringency
in the banking system will be further
accentuated by these proposals.

Let me point out to him regarding
the proposals in Finance (No. 2) Bill
that by these proposals the financial
stringency will be further accentuated.
There is the increase in stamp duty.
The Finance Minister himself said:

“The demand for funds has
continued unabated and the re-
sources of the banking system are
fully strained. The Government
is anxious to ensure that the
legitimate needs of trade and in-
dustry do not suffer on account
of the present tightness in the
money market.”

As T said, these proposals also will
have the effect of accentuating rather
than relieving the monetary string-
ency. The stamp duty has been in-
creased from 15 annas per Rs. 1,000
to rates ranging upto as much as
Rs. 10 per Rs. 1,000 and even more.

Shri T. T. Krishnamachari: It can-
not be more.

Shri Tulsidas: I would draw the
attention of this House that the in-
creased duty of Rs. 2[8|- per thousand
on short-term bills will tantamount
to an increased in the bill rate by one
per cent. so that the actual effective
bill rate payable by the banking
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system in respect of usance bill will
not be the bank's bill rate but one
per cent above the bank's bill rate.
Today the Reserve Bank is discount-
ing bank’s bills at 34 per cent or
3] per cent, whatever it is. Because of
these stamp duties, the banks will

“have to pay one per cent more, and

it comes to the extent of about Rs. 50
lakhs or Rs. 60 lakhs, because bills
are re-discounted by the Reserve
Bank to the extent of about Rs, 50
lakhs or Rs. 60 lakhs per year.

Shri T. T. Krishnamachari: I am
afraid the hon. Member's information
is not correct. )

Shri Tulsidas: I will like to him to
peint out to me the fact, if I am not
correct, when he replies to me. Is it
not a fact that this will increase the
rate to one per cent on the part of
the banks? If that is not so, let him
say that it is not so.

Shri N. C. Chatterjee: He would i'lot
teil you; he is afraid of you.

Shri Tulsidas: Now, my time is up,
and so I come to the indirect taxa-
tion, namely, excise and customs
duties. The hon. Finance® Minister-
said that he has enhanced these duties
only in the case of luxuries. I feel
that they are not all luxury goods.
I would like to point out that all
those items classified by him are not
luxuries. I would ask him to say
whether most of them are articles of
necessity or not. Sewing-machines,
buttons, dry fruits, etc., are all neces-
saries of life. Glucose has been
included, though it is & medicine that
is largely used by the people. Take,
for instance, the producer goods, such
as dves, hardware, tools and machi-
nery. You call them luxuries. Hard-
ware is a necessary of life. What I
want to point out is, if the production
of these articles in the country is
quite enough, then, the increase in
tax will not affect the cost of living
of the normal users of these goods.
But, as it is, this increase in the
customs duties as well as in the excise
duties is bound to increase the living
costs of the people as far as the items,
:rdhich I have mentioned, are concern-
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I have a number of points and a.

number of suggestions, but I do not
wish to go into the details, because 1
have already tabled certain amend-
ments, and I will certainly speak at
the time of the -clause-by-clause
consideration. But I do want the
hon. Minister to consider that when
he is trying to get the deposits, he
will also have to consider whether
banks, insurance companies and other
bodies who have no fixed assets will
also be required to deposits, in which
case the effect will be a much more
stringent one in the monetary sector.
The monetary sector has been found
to be much more stringent already
because, as I pointed out, the Govern-
ment themselves have been responsi-
ble for it. It is because of the doings
of the Government themselves. They
have already imported much, and the
foreign exchange position is worse,
and only Rs. 200 crores remain as the
balance of payment position in the
country. To that extent, money has
been withdrawn from the banking
and monetary sector. Money is not
coming in the monetary sector. The
money whish has come down is from
outside the organised sector. It is in
the sector where there is inflation. I
would like the hon. Minister to exa-
mine this, and I would like him to let
me know whether this is not going to
affect the monetary sector in this
respect.

I have put down the amendment,
proposing that the Bill be referred to
the BSelect Committee. I have got
most of the Members, who spoke on
this Bill, to support me. I am sure
that even the hon. Finance Minister
would have supported me and my
points of view if he was not a Finance
Minister today. He would than have
told me, “Quite right; amendments of
a permanent nature should not be
brought in as a Finance Bill".

As 1 pointed out, this is not an
emergency measure. This can be dis-
cussed in the Select Committee, and
Heavens would not fall if this Bill is
not pass today. The Minister himself
has given an indication of his mind
today. This tax is going to be levied
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only 1957-58. So, certainly, the Select
Committee could go into it, and report
to this House within a few days.
Therefore, 1 once again request him
not to oppose my request for refer-
ring the Bill to the Select Committae.
If he wants to oppose my point
regarding Section 8 which is really
a taxation measure, he can certainly
do so, but there are other sections
whieh are really by way of amend-
ments of a permanent nature. I
would request him to create a healhy
atmosphere and a healthy convention
in this House and not to rush up legis-
lation in the manner in which he is
trying to do. I only hope that he will
consider this aspect, and since he has
already had experience in the Com-
merce and Industry Ministry where
he has wunderstood the mneeds and
necessities, the need for increase in
production, and so on, I hope he will
not just brush aside this request of
mine.

Shri G. D. Somanl (Nagpur—Pali):
Mr. Chairman, Sir, we had just now
a very interesting discussion about
the constitutional aspect of the two
Finance Bills which are under dis-
cussion in the House at present. I am
afraid I do not quite fully subscribe
to the views expressed by my friend
Shri Tulsidas so far as the emergent
nature of the Finance Bills is con-
cerned. I am not examining this
question from the point of view of the
Constitution. Technically and legally,
the question that we discussed may be
right, but I for one am in agreement
with the fact the firm determination
which the Finance Minister has shown
in tapping all possible sources to
augment the resources is really some-
thing which cannot be taken excep-
tion to.

So fas as the proposals under con-
sider are concerned, one may or may
not agree with them, and I certainly
have my views to criticise some of the
proposals, the implication of which
may not be conducive to the econo-
mic development of the country. But
I am not opposed to a resort to an
emergency measure to create re-
sources for the implementation of the
second Five Year Plan. Indeed, I
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Minister in the concluding portion of
his statement where he said that the
second Five Year Plan is a challenge
and that the challenge should be met
with all our resources and with all the
ingenuity at our command. [ agree
that if this spirit of firm determina-
tion permeates all sections of our
people, and if it creates constructive
enthusiasm for all-round efforts in
the country, then alone the gigantic
work of the present Five Year Plan
and the succeeding Plans can be
fulfilled in the period stipulated.

I also agree with the views of the
Finance Minister that nothing should
be done to advocate that the Plan
period should be extended or a kind
of scepticism be created about the
resources. Indeed, I think it is the
patriotic duty of every section of our
country to make determined efforts
for the fulfilment of the Plan on
which the entire future of the coun-
try depends and for which the coun-
try has to make the necessary sacri-
fices and the necessary efforts, the
magnitude of which must be such as
to fulfil the targets of the Plan. It is,
therefore, from the point of view of
economic development which should
be undertaken as fast as possible,
that 1 have ventured to express the
view that we are not opposed to the
principle of resorting to any sort of
emergency measures which have been
sought to be incorporated in these
Bills. I do also maintain that those
proposals came as a complete surprise
to the business world. The Bills were
not even put on the Order Paper of
the House for the day and the propo-
sals are such that they touch almost
every section of taxation—income-tax,
super-tax, excise and customs duties.
The proposals, therefore, constitute
more or less a full-fledged regular
budget. So far as the primary objec-
tive of finding resources for the plan
are concerned, 1 have no quarrel
with the Finance Minister in bringing
forward such supplementary propo-
sals and resorting to such raising of
additional resources which can be
done without detriment to the smooth
functioning of our national economy.
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The hon. Finance Minister said that
his purpose in putting forward these
proposals are simultaneously to find
finances for the second Plan, limit
the need for deficit financing, save
foreign exchange, restrain non-prio-
rity spending and act as a correetive
to inequalities in income and wealth.
These are all guite good objectives.
But one thing on which proper
emphasis has not been laid is about
the utmost need to increase produc-
tion all-round, both in the agriciltural
sector and in the industrial sector.
In my view, the solution of all our
evils and problems .lies in an all-
round increase of production. It is
from the point of view of the reper-
cussigns which some of the proposals
of the Finance Minister will have on
the productive effort of the nation
that I would like to examine the
implications of a few of the propo-
sals which he has put forward

We have been told about the seri-
ousness of the foreign exchange posi-
tion. It indicates that every possible
effort has to be made to reduce
imports and to promote exports.
We have been told about the
inflationary character of the present
prices. That again indicates the im-
perative need to increase the produc-
tion of consumer goods, which alone
will allow the Government to resort
to deficit financing to the extent con-
templated in the Plan which will as-
sist the fulfilment of the objectives of
the Plan and at the same time keep
the prices under a healthy check. The
over-all question of finding additional
employment or raising the standard
of living of the people and the fulfil-
ment of the objectives of the Plan
lies, in my opinion, in an all-round
effort to increase the production both
in the agricultural as well as in the
industrial sectors. It is not relevant
for my purpose at present to go into
details about agricultural production,
but I would like to say something
about the repercussions of these pro-
posals on industrial production.

1 would give one or two examples
to stress the need for making the ut-
most effort to reduce imports and pro-
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mote exports. Let us take the example
of the textile industry. The hon. Fin-
ance Minister imposed a heavy excise
duty in the last Budget Session, by
which the Central exchequer would be
able to raise an additional huge sum of
Rs. 35 crores per year from the cotton
textile industry. What is the position
of this excise duty? As a result of
the excise duties, the prices have
fallen & lot and the mill industry at
present is bearing the full impact of
the additional excise duty. The god-
owns of the mills are at present pack-
ed up with stocks of cloth. I think
we are having a record stock of more
than five lakh bales, sold as well as
unsold, lying with the mills for be-
ing cleared. How long can these con-
ditions continue? If the entire impact
of the additional excise duty is to be
borne by the industry, ultimately it
means that the production will be ad-
versely affected, because by the hun-
dred per cent. impact of these excise
duties, only will the so-called high
profits of the textile industry be wip-
ed out, but many of the mills will
simply be forced to work on losses.
After all, this additional amount of
Rs. 35 crores is something more than
the entire profits which the textile
industry has been making. The Reser-
ve Bank statistics show that the
quantum of profits of the textile in-
dustry has been almost the lowest
compared to the various other indust-
ries and also- compared to the profits
of various other industries in other
countries. My submission is this. On
the one hand, the Government do not
allow the expansion of the industry
and thereby help in creating scarcity
conditions. Then, when there is a
rise in prices, they come down with a
heavy excise duty. I think it is a vic-
ious circle. The production may be
adversely affected and ultimately
there may be a rise in prices again.
Therefore, we are in the midst of a
vicious circle.

‘The hon. Minister, when he was in
charge of the Industries portfolio,
had announced a scheme for the ins-
tallation of automatic looms in the
textile industry mainly to promote ex-
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ports. That scheme was announced,
I think, at the end of last year. It
was intended that this scheme should
come into effect almost immediately
and that the installation of these auto-
matic looms should be completed with-
in 9 months or a year of their an-
nouncement. Already a year has pas-
sed and so far as I am aware, we are
still far from the scheme being imple-
mented. Certain licences, of course,
have been issued. But, in view of the
rigid conditions which were imposed
for the installation of these looms,
many of the major textile units did
not come forward to avail themselves
of the offer. I am afraid that it will
take an unduly long time before this
scheme is ultimately implemented and
production starts.

I may also give the instance of the
cement industry. We are having im-
ports of considerable quantities of
cement at terribly high prices; we pay
very valuable foreign exchange for it.
The other day, the hon. Minister of
Heavy Industries informed the House
that licences for 33 additional units
or expansion of the existing units
were granted, which would take the
productive capacity of the industry to
something like 15 million tons. We
are producing at present about 5 mil-
lion tons. This is all for the good. Of
course, nobody is in a better position
than the Finance Minister to know
how the schemes are implemented.
May I ask him whether the schemes
for which 33 licences have been
granted are going to be implemented
within 18 to 24 months? Have the
industries got the necessary resourc-
es? My complaint to the Minister is
that while Government are over-
anxious to find all possible resources
for the implementation of the projects
in the public sector, so far as the re-
sources for the private sector are con-
cerned, neither the Planning Commis-
sion nor the Government have made
any exhaustive review or enquiry
about the needs to find the resources.
I am in a position to assure the hon.
Finance Minister that, if his Ministry
takes the necessary steps to make the
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resources available, this difficult ques-
tion of foreign exchange can be solv-
ed to a substantial extent by the pri-
vate enterprise. After all, the indust-
rial production is controlled mostly by
the private enterprise. There are still
plenty of avenues lying untapped and
it is possible for the private enter-
prise to increase the production all
round to such an extent that it will
lead to an all-round curtailment of
our imports and all-round promotion
of our exports. But the difficulty is
this. It is not enough simply to give
the licences. Licences for 2 million
spindles were given about three years
ago, but they did not materialise.
Only a fraction of it materialised and
ultimately the Government had to
cancel the licences and make further
licences. The mere fact that licences
are given either for automatic looms
or for the expansion of the cement
industry does not in any way indicate
that the production will go up. My
point is that if the Government are
really serious in finding a satisfactory
solution to this difficult problem of
foreign exchange. 1 make bold to say
that you should make available the
necessary resources to those to whom
you have granted licences.

Shri T. T. Krishnamachari: You are
not ruled out.

Shri G. D. Somani: It is very easy
to establish a new cement unit within
18 to 24 months. It is very easy to
instal automatic looms which the hon.
Minister offered a year ago and which
is still hanging in the balance for a
year or 18 months. All these schemes
are in the melting pot. All these
paper schemes are not going to mate-
rialise to a major extent unless the
question of resources for the pri-
vate sector is properly’ handled.
I would like to submit to the
hon. Finance Minister the desira-
bility of appointing a small com-
mittee either by the Government
or by the Planning Commission to ex-
amine this very vital question of mak-
ing resources available to the private
sector to epable them to implement
the responsibility that has been assign-
ed to them under the Second Plan
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After all, why is the necessity of the
public sector alone taken into consi-
deration? I want to make it clear
that I am not opposed at all to the
extension of the public sector. That
is necessary. There are fields where
private enterprise will not be able to
do anything. Therefore, in the inte-
rests of the country, it is necessary
that the public sector must expand.
The hon. Finance Minister has shown
a firm determination ever since he
took charge of his portfolio to find
resources for the public sector. Simi-
larly, I think it is the responsibility
of the Ministry of Finance to ensure
the finances for the private sector also
which will be in the national interest.

Shri Bhagwat Jha Azxad: Kindly
show your hidden gold treasure.

Shri G. D. Somani: I don't mind
these additional taxes which are
necessary and which are, of course,
sought to be imposed on those who
have got the capacity to pay. But, the
position, as I have explained from the
beginning is, the repercussions of these
measures will be to retard the deve-
lopment of production which alone
will solve our problem. It is, there-
fore, from the point of view of doing
everything possible to assist an in-
crease in the production of the indust-
rial sector that I would like the Minis-
try of Finance to examine some of the
reactions which have followed the in-
troduction of these measures. Look
at the reaction of the stock exchange.
1 hope the hon. Minister must have
received telegrams from the stock ex-
changes and shareholders’ associations
how the investors’ confidence has
simply been shaken by these measures
which have been announced. There
has been almost a crash in the stock
exchange. Certainly, the stock ex-
change is the barometer of all the eco-
nomic activity. If Government will
not view with concern any debacle in
the stock exchange, naturally it means
that capital formation is retarded and
private enterprise will not be able to
look to the money market for neces-
sary resources for increasing the pro-
ductive capacity of the country. -
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1 can appreciate the point of view
of the hon. Finance Minister in put-
ting restrictions on the distribution of
dividends, thereby increasing the re-
sources with the corporate sector. In
the first place, this very measure
closes the door of the private sector
to tap any money from the investors,
from the market. To that extent, the
resources of the corporate sector have
been adversely affected. The hon.
Finance Minister, this morning, again
referred to his consequential action of
taking these compulsory deposits.
Here, 1 would like to make a few ob-
servations drawing his attention to the
great difficulties with which the cor-
porate sector will be faced if the pro-
posals, as they are, are implemented.
It has been estimated by a correspon-
dent in the Statement that something
like Rs. 35 crores will be necessary to
be deposited under this scheme by
the pricorporate sector. I wonder how
this sum of Rs. 35 crores can be found
in the existing conditions of monetary

“gtringency for the private sector, to
make the necessary deposit with the
Government. Of course, we have been
assured that so far as the administra-
tive machinery for handling these
deposits is concerned, every faecility
would be given and mo unncessary
hardship will be caused. I would
like to submit for the consideration of
the hon. Finance Ministéer whether it
will not be desirable to ensure that
these deposits will not be insisted from
those companies which are employ-
ing their funds exactly in consonance
and in conformity with the objectives
of the Second Plan. I have absolutely
no quarrel with the Finance Minister
in ensuring that these funds will not
be utilised for purposes other than

1 d develop t or that they are
nothmywnytobenﬂ.sund.ﬂhat—
ever restrictions. are necessary to en-
‘sure the fulfilment of this objective
can certainly be imposed. But, my
point is, for ensuring compliance with
this objective from a few -companies,
why should the majority of the cor-
porate sector be subjected to such
hardship and harassment, and called
upon to make these deposits at a time
when money conditions are so string-
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“ent. I do not know whether the hon.

Finance Minister will accept any
amendment to ensure the fulfilment of
the objective on which we have no
difference of opinion. We quite agree
with the Finance Minister that the
Government should have adequate
powers to stop all sorts of speculative

‘transactions or transactions of the

nature of cornering shares and acquir-
ing the assets of other existing “com-
panies. We are absolutely on com-
mon ground with the Finance Minis-
ter in ensuring compliance with this
objective. But, why should the needs
of the other companies which are em=-
ploying their funds for the purposes
of the Second Plan, according to the
objective of the Government, be pena-
lised, first to deposit their funds.and
then go through a lengthy and com-
plicated process and apply for refund,
etc.? I hope that so far as this aspect
of compulsory deposits is concerned,
Government will certainly do some-
thing to give satisfaction to the cor-
porate sector. This step alone has
caused a lot of misgiving throughout
the business world. The debacle in
the stock exchange has got to do much
with the drastic provision of compul-
sory deposits. I hope it will be possi-
ble for the Finance Minister to give
a satisfactory assurance so far as this
aspect of compulsory deposits is con-
cerned.

As there is no time, I shall not refer
to the other points. I would again
emphasise the vital role of the pri-
vate sector in fulfilling the objective
of the Second Plan. From that point
of view, I would again urge upon the
Government and the Planning Com-
mission to go minutely into the re-
quirements of the private sector and
wherever those requirements are in
conformity with the Plan, do every-
thing possible to ensure the availabili-
ty of those resources to this sector.

I would like to end with what Mr.
Winston Churchill said to President
Roosevelt when Britain was on the
point of collapse in the Second World
War. At the time when the Govern-
ment of India are engaged in a total
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war against poverty and unemploy-
ment, I say on behalf of the business
community, “give us the tools and we
will finish the job."

Shri N. C. Chatterjee: Mr. Chair-
man, some observation fell from one
of the hon. Members from the Cong-
ress benches opposite which confirmed
the impression that this is also a good
election strategy and that it has been
timed just to make the impression
that although big capitalists are mak-
ing handsome contributions to the
Congress election fund, still Govern-
ment has got the courage to soak the
rich. But, I am pointing out to the
hon. Finance Minister one fact. Have
these additional new taxation pro-
posals which are brought forward,
been conceived with due regard to the
serious repercussions on the economy
of the country? The proposals are
varied and diverse. In the field of
direct taxation, there is going to be a
capital gains tax, of course, in a much
more stringent than what a previous
Finance Minister imposed on this

country some years back. Then, there -

is the tax on dividends and upgrading
of companies’ super tax.

In the fleld of indirect taxation, a
number of import and excise duties on
a fairly wide range of articles will be
levied. Then, an increase in stamp
duties on bills of exchange, and there
will be governmental control of de-
posits of reserves of companies. What
is creating a good deal of mis-giving
is this, that you are really crippling
the private sector too much and plac-
ing too many handicaps on them. The
Five Year Plan recognises that the
private sector has got to play a very
important part in the development
ef the national economy. Are you go-
ing to allow them to play that part?
Are you not imposing too many res-
trictions and fetters so that it would
be impossible for them to discharge
their obligations? It may be good
strategy to make it impossible for
them to fulfil their obligations and
then turn round and say the private
sector has deplorably failed and there-
fore it should be wiped out. But is
that fair? Is that the just approach,
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the rational approach? Is it fair to
put the screw on them in this fashion
and make them unsuccessful and
thereby justify the expansion of the
public sector? 1 submit that is not
the proper approach.

What is depressing me is this. The
Minister should know that the im-
portance of the individual is declining
as an agency for saving. Most of the
savings are now to be created out of
institutional agencies. You are not
providing incentive for investment in
fresh issues of capital. Therefore,
Shri Krishnamachari’s fiscal measures
will have a, very serious deterrent
effect on capital formation in India.
The result will be that our capital
which is already shy, will become still
more shy, and equity investment will
be made very, very difficult. Ewven
the magnitude of institutional sav-
ings is bound to decline with measures
such as the nationalisation of insu-
rance. Savings which were formerly
available for invesment in the private
sector cannot now be depended upon,
and to that extent the gap has got to
be filled by individuals. One import-
ant fact the Parliament should re-
member, and I submit that in all
seriousness. In all economies, espe-
cially in undeveloped economies like
that of India, the backbone of capi-
tal formation is the will to save and
the will to invest, and the capacity to
do so on the part of the common giti~
zen. Are you not destroying -that
incentive? Are you not making it im-
possible for the common citizen to
have the will to save and to invest?

You remember that when we dis-
cussed the Company law we made a
difference between preference share
capital and equity capital and you
know that was deliberatly made be-
cause the preference share capital was
more or less like a creditor who has
invested some money and who was
quite satisfied with the assurance of a
fairly regular and decent return, but
equity share capital stands on a diffe-
rent footing. Equity share eapital
goes without any réturn or dividend
for years together. During the for-
mative years of the company’s pro-
gress they do not get anything, but
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their only incentive, their only hope
is in the assurance that subject to
fairly safe investment and safe
management, there would be higher
dividends later on, progressive divi-
dends in future, and also an appre-
ciation in the share capital. All that
is being taken away. Do you expect
that if you upset the individual inves-
tor in this manner, deprive him of the
incentive, make it impossible for him
to get higher dividend later on and at
the same time deprive him of the
benefit of future appreciation of share
capital, do you ever expect that the
individual citizen, the cgmmon inves-
tor would come forward in the money
market and make investment in these
companies?

The other thing which to some ex-
tent disturbs me is this, that you are
taking away the reserves of corporate
entities and you are compelling them
to deposit part of it with the Central
Government. I am not looking at the
technical aspect of the matter. It may
be that it is generally outside the pur-
view of a fiscal measure, but Mr.
Speaker has ruled and we have got
to accept that ruling. But the diffi-
culty is this, that Shri Krishnamachari
will not administer this Act, nor the
hon. Deputy Minister. The Act™ will
be administered, the legislation and
fiscal measures will be administered
by the bureaucracy. And we know
what has happened to the Company
Law Administration. When the Com-
pany Law was being consolidated we
put too many restrictions on the com-
panies. A large number of restric-
tions, fetters and impositions were

" deliberately put, and we pointed this
out to Shri Deshmukh. Now, you
know he was a man of great experi-
ence and of great mental balance, and
in spite of that he was telling us and

' giving an assurance on behalf of the
Government that the administrative
machinery would be completely modi-
fled and altered so as to ensure speedy
dispesal of all applications. You
know you cannot have a change in the
directorate, in the managing agency,
you cannot have small changes in the
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regulations of the company without
Government's prior approval. Shri
Deshmukh said all that would be
renderced easy and a new set-up would
be brought about, but there has been
a“great disappointment in that respect.
In spite of the Minister's promises,
the actual experience of the private
sector has been unfortunate.

=~ Now, what will happen? Every
company which makes a profit and
has got to pay portion of the profit to
the Rescrve Bank, or a portion of the
accumulated surplus to the Govern-
ment of India, will be completely at
the mercy of Government officials to
get back the funds which belong to
them. What is the good of Shri
Krishnamachari standing up and
saying in the House of the People
that there will be no difficulty in
returning them. It is not for him
to return. It will be administered by
a bureaucratic set-up, and that set-up
has been disappointing in  this
country, Will it be workable?

You take money from a company
and say: “Of course, it is your money
1 will hold it in trust and I will give it
back if you satisfy me that it will be
propetly spent for genuine purposes.”
Who will decide it? It will be decided
by a Joint Secretary or Under-Secre-
tary or somebody in the Ministry, and
God alone knows on what factors.
Repeatedly the courts have said that
this-unfettered discretion given to
executive officials to act according to
their whim and pleasure is a great
tyranny and is an engine of oppres=-
sion. I am objecting to this continued
governmental control over economic
activity, and I am asking this Parlia-
ment to put a curb on it

Liquidate the private sector if you
want to socialise properly, if you be-
lieve in socialism. Do not have a so-
cialist pattern. If you believe in your
Prime Minister, your leader, remem-
ber he has said that when you allow
the private sector to operate in
certain spheres  there should be
no restrictions put, they should be
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allowed free and full play. Then,
allow them full play. Do not subject
them to this kind of bureaucratic ad-
ministrative control, do not hamper
the normal business activity, take
away their investments from them and
ask them to whine at your door
when the time comes for the purpose
of showing to your bureaucratic
underlings that they are behaving
properly. My objection is to bureau-
cratic delay, to this set-up, and I am
submitting that in actual practice this
kind of compulsory deposit with the
Government will come in the way of
prompt disposal - of applications for
release of funds and in effect this kind
of administrative control will cripple
the working of companies.

On one point I am happy that Shri
Krishnamachari differs from Shri
Deshmukh. Some of the Members of
Parliament had been telling Shri Desh-
mukh that he was indulging in too
much deficit financing and that it
should be stopped, but he wanted to
show that he was a great optimist, and
he said: “No, this deficit financing
will not create any diffieulty.” I am
happy that Shri Krishnamachari is
more objective, and he has now realis-
ed that we have got to put a stop to
this kind of deficit financing. He is
saying that on two grounds he is
wanting this kind of fiscal exaction to
be levied on the people. Firstly he
says that there is an inflationary spiral
which is going on, it has got to be
curbed. Secondly he says that our
foreign exchange gap has got to be
made up. For Heaven's sake tell me
is it not correct that in the recent
months there has been a definite ten-
dency that the inflationary spiral is
going down? So far as my figures,
the figur~s that I have been able
to get, show, in recent months there
has been a tendency just the other
way about. If I am wrong I will be
very happy to be corrected, but what
I am told is that the almost continuous
upward movement of wholesale prices
during the last 15 months has been
halted and a slight downward move-
ment has been in evidence during

Members’ Bills
and Resolutions

September, 1956. If that is correct,
there is no emergency, and we should
not be rushed into taking this kind
of measures which will impose a great
burden not merely on the rich. If you
tax the Tatas and Birlas and Tulsidas
Kilachands and Somanis we will not
mind, but do not kill the poor middle
class investors. It will be a great
hardship on them. It will ruin thou-
sands of middle class families whose
only savings are represented in these
companies’ investments.

. Then, how are you going to make
up this foreign exchange gap? What
are you going to do to stimulate the
exports? What is your concrete
scheme? There, you are failing.
There, India is at a disadvantage.
My information from people who
have just come back from their tours
of South-Eastern countries is that
India is losing fast her market there.
And that is a very serious problem.
China and Japan are both going for-
ward. I am told, I believe my infor-
mation is correct—that during the
first half of 1956, India has remained
a very bad second to Japan as ex-
porter of cloth. So, India has re-
mained very far behind. As against
Japan's export of 618 million yards
during this period, India exported
only 390 million yards.

Mr. Chairman: Is the hon. Mem-
ber likely to take long?

Shri N. C. Chatterjee: Yes.

Mr. Chairman: The hon. Member
can continue his speech next day.
We shall now take up Private Mem-
bers’ Business.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTV~-FIFTH REPORT

Shri Ramachandra Reddi (Nellore):
I beg to move:

“That this House agrees with
the Sixty-fifth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 5th Decem-
ber, 1956.”
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Mr. Chairman: The question is:

“That this House agrees with
the Sixty-fifth Report of the
Committee on Private Members'
Bills and ' Resolutions presented
to the House on the 5th Decem-
ber, 1956.”

The motion was adopted.

Mr. Chairman: Now, we shall pro-
ceed to Bills to be introduced. The
first Bill, namely, the Old and Infirm
Persons’ Homes Bill stands in the
name of Shri Krishnacharya Joshi. I
find that the hon. Member is absent.

Shri Bhakt Darshan (Garhwal
Distt.—East cum Moradabad Distt.—
North-East): I have been authorised
by him. So, may I move for leave
to introduce?

Mr. Chairman: 1 am very sorry.
There can be no question of proxy so
far as the introduction of a Bill
standing in the name of a private
Member is concerned. He must be
present in the House to introduce the
Bill. According to the rules, I can-
not allow this request.

Shri T. B. Vittal Bao (Khammam):
If he gigns the Statement of Objects
and Reasons, then also can he not be
allowed?

Mr. Chairman: This has not been
done. This is only for introduction.
Only the hon. Member who is res-
ponsible for the Bill to be introduced
should do it.

Shri T. B. Vittal Rao: It has been
‘done. That is why I brought it to
your notice, Then Shri A. K. Gopa-
lan was absent, Shrimati Renu Chak-
ravartty was allowed to introduce
the Bill on behalf of Shri A K.
Gopalan and she had signed the
Statement of Objects and Reasons.
So, there is a precedent. That is why
1 brought this to your notice.

Mr. Chairman: On a previous oc-
casion, ] remember, I had introduced
a Bill on behalf of another Member,
namely Sir Hari Singh Gour. But
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then he had authorised me, and he

had informed the President of the

Assembly about the authority etc.

Now, in this case, Shri Krishna-
charya Joshi has not authorised the
hon. Member and he has not inform-
ed the Chair.

Shri Bhakt Darshan: No. I have
got the authority, and I sent it to the
Table. )

Mr. Chairman: But the Chair has
not received that. The Chair does
not know about the authority that
has been given. The hon. Member
ought to have informed the Chair.

Shri Bhakt Darshan: I do not know
where it has gone. I sent it to the
Table five minutes back.

Mr. Chairman: Unless the hon.
Member had informed the Chair of
this authority, I cannot take cognis-
ance of any authority which has been
given to the hon. Member.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): But he says he has
sent it.

Shri Tek Chand (Ambala—Simla):
He is informing the Chair now.

Mr. Chairman: This information
from the Member who has got the
authority is not enough. The Member
who was to have introduced the Bill
should have informed the Chair,

Shri Sinhasan Singh: He says that
he had already informed the Chair.
But somehow it has not reached the

Mr. Chairman: Am I to understand
that the hon. Member who is raising
the objection has got information that
Shri Krishnacharya Joshi had inform-
ed the Chair?

Shri Sinhasan Singh: No. He says
that he has informed the Chair
already.

Mr. Chairmap: I have already
submitted that so far as the Chair is
concerned, the Chair ought to have
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been informed by the hon. Member
Shri Krishnacharya Joshi. That has
not been done,

BEEDI AND CIGAR LABOUR BILL*

Shri A. K. Gopalan (Cannanore): I
beg to move for leave to introduce a
Bill to provide for regulating employ-
ment and work in the factories manu-
facturing Beedi and Cigar in India.

Mr, Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide for regulat-
ing employment and work in the
factories manufacturing Beedi and
Cigar in India.”

The motion was adopted.

Shri A. K. Gopalan: I introduce
the Bill

ANCIENT AND HISTORICAL MONU-
MENTS AND ARCHAEOLOGL-
CAL SITES AND REMAINS (DE-
CLARATION OF NATIONAL IM-
PORTANCE) AMENDMENT BILL

< awy fag dgan (97a9R): #
wem= st § 6 s oF S
T a7 QA @ ' T
TEEY | U W oS wiw-
fra, fext 9%, T 9T g 9
fird T w9 W e o omd

el wgeg, g9 WK g
agt &Y gard ¥ W wWAA @
# Y, dre-wre qur T, wid, 9.
o gt mff #7 Ae F A f g
I AT a9 7 wror Y FAT FIAI Y
HeT F TFIT HgeA § FL w4, W9,
e itk faea £, s gy wa
qur My deEfy # aaw et
4
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qAE TgA 69 8o F WTE FAT
d ude wrqRed frorda F (STE
T g wfufaaw ) &1 FT
TATHT §F G TACH, wANE Wiy w
T faar a9t IART AT Y qIEqT
F1 | e @i aF AT TS FT FEHA
97 37 FTA 37 9% A 7§ 6 AL
T was wiftw & A ot i
famal & faeeo & ar @t &g
L&Y aF §F FTA F1 IT T H1E 7ALC
€Y goT | ST AT HATA & 28
7 o9 guT 94 § AR 7 F JAAA
foamr #7 FHEET A9 @ HiEd
T TgE F T AT wIRe
uifz a% d@fig @ @1 | afeT 9w
TR Fa1 ff Tar 14 7A@ A1
AT & TG F 4G F T TATCH AT
| §araT ey ¥ ‘iz dg
fgeerdws ATpAzE O eSS
azm e fow  (fesdtaw =7
dgas  ©Rd  OR, SEHE o
Gfegifas emes aq1 qUa FFr)
T WA (TSI AZA A ET)
afafras) @ga frar mr 1 afer

© SR o 9 TG FIA A T qATH

aga & Wt #1 3¢ fawraa @ e 99
oft g & AgAY 4T g2 1§, W
qqT gAT @TTaE A 41 Wit 39
FA F1 A9 F T W AT (A0S

« @Y gE 9 W T FIE wAAW A g

qri

R aw § 7% 78 A fear war R
9 Tl 1 9 IWF AIA F fag oF
fordos AT aTg, W Te '{E{ﬂ'{ ]
T AT A A UL R AT
wRRE  OF O queE fawas o

*Published in the Gazette of India Ertraordinary Part II—Section 2,

dated 7-12-56, pPpP.........
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fara st g it Y ofer SO Tw@Y )
w9 LeNY # ag fadas wewEAr
O T@T AT W 99 IH 9T TR 8
@ ft &= g F A F T4 T
o f§ us aga am  fasaw
TET A W § amar o e
T § OF Wl W WS wig w
i s forar s st e gz @
g

dfe gwmafs w@ew & W Tg
fr sCT AR £ fF A tewv |
g fadas G o a7 21 ST &9
pRNE T T FA 9 & @& W
g aw A IF g FA F TH AL
off ford & 18o¥ & wewia foa
wafie & ®W 9@ 9 WX S
ATEAY § AGAL TG AR AT
WA FY 99T F F a9 9 | 99
@ FT qE ) G 4 79 I9 TW
g g 2z forergass (T9-
Wﬁﬁm)ﬁﬂﬂ‘rwamm
s wEd e 9T F wER 9y
T AT 1A F IR IeAQ 91, AT
@ F TAIEF o WA F IT qF
ol #1 e & oqer AR %
SO0 IAFT €7 qgq &1 f@d @ T
g, fed <@ 4, diw § Fiw \m
2Y 7 T § W OE 9B ® A °
¢ afe g sew-werT sare A1 7§
¥ Gmr &Y fear mar & Y gAY
T AT §, T FAC A Iy A
WTTH GHE TR STAAT ATEAT |

e AT # s 47 wed
gz frae fear oo Y den &
o fem @ weAEy e faed
WY gAY ITE WA QU gepfa
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ok tfogr & s wmt 3T
£t &1 W 7 gy g Sy
QY gfagre #Y amnit we gt o @
§ Wk mg ar w1 faww & fe oot a%
TR g F1 39 9 fauw sq=
Amm ) ow® T w W
W ffe 7w @ @ &1 &
TIYHY AT 9 F IGLT 3 FL IqTHN
fr fFm &1 w9 99 T 99 WX
i 91 mfr @1 Y & W g @, A
WE AT EER ATE T § WOTC IADT AedT
& FrgTe Y T A gw A A agq
T fafa Fr &1 939 W) wied waw
F wEwFA 7E # TE fF e
aeT § okt v fear o

T WA ag9 § W § ag A
%1 1 91 {5 79 fadgas F 99 fr ag
HTAT a I99 T @ e s
dffa & awmar § 5 ww @ gew
(89T) T ¥ agT 79 TG T E WX
o st o § e o dew () &
T T FHT W T qaA F A A E
2 =T oA T 3 AT § I Y A
R |
st Q¥ gua o fea § e g3t
T F WA 4 99 T | 9 §
dfea gart dfaam & o e wg
# Tedw (wfafear) § s7d awomw
TETET AT HAT § | AHA IR AEA
FE & % A 99 7% {5 gw wfawm
I T T AT a9 9% qga gfera @
f a8 ¥ F1 €T RO FTFF -
fed g aga et wwen w fr ag
A 7% 7w £ fagqas & e ang
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W oy § oot Ry F 57 w9 X
fear s

WH S ST 72 § 9% 9
& YT AT T FHG FHT TTEAAT AT |
TF A T A I FA A I LY T
‘gafige ww  wrE aTeE” (aET
¥ ANH WEgl) ® Y § Jeud
2\ 74 fards & sow frme fearmar
& WX SO SawT Jeae T it
2 9 T T oA @ § a4 & W
o FTU AT 1 99N ‘gAfae
" & AW § I T T § Wk
FAfr @A gud WR T §3¢
T § 5 s & I g AE A
o FEAT | I WA B g e e
form z fed wifew’ ¥ @
TR & wfaT # Iew WA § W
IR foar § fF g9 @fee wiy ge=e
& WY %Y E¥HT S I WieT wea
FEl G & | T g Mo WET A R
gaTe gfiere & aF THEW § ST A
IEW @ T F § WIS g
TN | FET qTgT FETE §:

“Leaving these fragments, one
of the oldest and certainly one of
the most perfect, in Central India
is the desecreated temple at
Badoli, situated in a wild and
remantic spot not far from the
falls of the Chambal, whose dis-
tant roar in the still night is the
only sound that breaks the silence
of the splitude around them. The
principal temple, represented in
the woodcut No. 336 may pro-
bably, pending a more precise
determination, be ascribed to the
8th or 10th century, and is one of
the few of that age now known; it
was originally dedicated to Siva.
Its general outline is identical with

that of the contemporary Orissan
temples. But instead of the
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astylas enclosed porch or man-
dapa, it has a pillared portico of
great elegance, whose roof reach-
ed half-way up the temple, and
is sculptured with a richness and
complexity of design almost
unrivalled, even in those days of
patient prodigality of labour”,
TR WOEY w=TeT g S fF
Afee fred weat €1 9 § wfeg
¥ #fedi qar AvET & ‘g & wf=”
FY 81F F G 4 A aHar IS e
Hfer wrerad § Y 48 §) wrEw
foes & wfediy o wiew 7 @@ @
whed # ST gw w5 § wwEn
1§ | R gE a9 § fr aEmr
sfex & fao &t dwdar qfq mw @
T & it 9g T AT G AR
Aie (dfa =row) & FER
4 g g fe ag Agie qe
oA & @9 g ag Al st v
T AR g T A e &
forir s @ 1 ATEw T @ -
aea fawmr dan § oY IEET s gEY

The Deputy Minister of Education
(Dr. M. M. Das): Will the hon. Mem-
ber tell me in some detail about this?
The idol from which particular tem-
ple has been lost?

Shri Balwant Sinha Mehta: Shesha-
shayan. That idol has been removed
from the ancient ruins of the Badol
temple. That is a protected maonument.

Dr. M. M. Das: After independence
or before independence?

Shri Balwant Sinha Mehta: Before
independence.

Dr. M. M. Das: It was before inde-
pendence.

=t T fog g : g faey
ot qfer gl § T 1 T e
feramr 7 o w7 @ § W) A |
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[t e firg )
% fin o 8| @l T @ AwE ¥
 Qafirdz AYAgies # S FT
fad s #<d § afew ag T &% W
gt 1 faww & f5 & gl e
g, depfe WX A T ®
T T G M RE

ot a@ IeagR w1 SfHe et
of o7 wifee Forg e wfex & fod =t
wiew 3 foren & f QaT g
gy 3| w g et g @ W o
TR @ IR
wreH & aamn F of Fe wTeT T@
arex F &5 T T WX e A
Tz Y IIT KK A9 | T FTAAT AT
# s wfars gamar gaae faamr | &
R

ot T ¥ g =@ A g
woft gt o T a8, W A A
g R | TElE q g § 9 OO
T faamr & Frdew & e o=t & oY
T TR F G AT | TG TF FHAA
(wmivT) FAE A AT ATEEE & 7=
o} ST g a0 FT I ATEA T
A FL | AT A A WO FCa
& § ag o wUa ) & A A T T
QT fiF Y SATE WYY ST ° T &
ST T TSI | TG TG WA §
fF ©7 ST BT WA WA Sqredn #
o | T wATRT oge faaaw A
ST 3 fadas F It srer Fv T
21w aga g A g W F v
T WA § ot WK we fF 9 -
% F FAT & qGT IOW A ¢ | ¥w@
W gfa off et wared A @ gk
¢ fom g & A F 47 v fean @y
g T v T A9 a9 @ § T W
o G (<) @, fores frd sfew
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# +ff formn & | 3w O qEF A A E |
7z it faate ot F &1

gl s o & fad garg
% § 7 T% Sferma (fawr J@)
FmA I muEwa fwd ) &
wawat § fF Ay § ad JeEe
Tga ®a ot faw ax gwra sfoRr
T ot N | 7 S W § o
them g1 g1 &, T T weAT
g RN T TR
FaT Sfdl &1 U g g {7 g
&, forg &1 A wow faex g §
Fu afy 7 7ot §, @ F A
@ 9 ST G & | IET gHE
 frdws F fogr mr 30 S g
JEETH TG AT | TEH wHEAA
@ fadgs & fear mm &) W @0
miﬁmw%aﬁﬁ
w=e | w2 faeitfe & fasge @
& ot f sfrearer foat § oF @er &1
Fear 2| sfoew & fago @ ag gAY
TEAYH &1 W @w § sTo wwT
% oY fr sfew & wfag fagr &, Y
gt forar & W% ofmnfea gfear &
e s grrg § SoE g | FEN
13T A7 9§ FT AT QAT 1

“The inscription is engraved on
a flat undulating rock under a
Mahuva tree, within the encircl-
ing wall towards the north of the
big reservoir of water attached to
the shrine of Parsvanath situated
about } mile to the south-east of
the town of Bijolia. ...... The
surface of the rock containing
the inscription is not smooth but
rough and undulating. The rock
has suffered for centuries from
exposures. Wherever the rock
was originally defective, it has
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been left blank; but now the por-
tion of the rock used for engrav-
ing has also peeled off at places,
and thus some of the important
portions of the text have been
totally destroyed.”

qg TEH AT AT & | IHA AT AGY
g1 ar av fr g afa @ & v §
T T fasas & Ty g o strar ar
IHAT G WY W AT GOATET & 1
war g gfe R fag agaadt I
2 o i wifge & Wil w1
T S “qerae e @ 96E wea
¥ aga o wifoa &7 g &1 W
WM 99 g3 "9 wifaar 91 T
& 9t § | @ fauw 7 o @ ol
fmar $=%1 & dYer &1 W@ & GAAAT
T[T g

“ Prithviraj-Raso’ of Chand
Bardai is misleading and all but
worthless. The fragment manu-
seript of ‘Prithviraj—Vijaya' dis-
covered by Dr. Buhler in Kashmir
is the contemporary work of poet
Jayaratha. The order of chrono-
logy of the Chahamana princes as
given in this poem also found
support from the Harsha stone
inscription of Chahamana Vig-
raharaj dated Vikram Samvat
1030 which mentions seven succes-
sive princes from Guvaka 1 to
Vigraharaja II. But as the list
supplied by this inscription was
shorter than that given in the
poem, some inscription of this
period with a long list of these
princes, exactly corresponding to
that found in the poem, was a
requisite so as to leave no room
for suspicion. This desideratum
has been supplied by the present
rock inscription and therein lies
its importance.

The chronology of the Imperial
Chambana dynasty as given in the
‘Prithviraj—Vijaya" and as veri-
fied from the Bijholi rock inscrip-
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tion is, thus, to be accepted as
authentic.”

g oF aga & wqw Fa@ (7 g
W1 @ g & g § ffew &
FYT qGA AFT THET TEA & | T A
iq § 78 ok 3T & ghogw & fog
T WAL & | HWR | T ;A
qMET & | IHF ATH G FE @0 IEH
wh-ad sfaai frere F3 a0 T
W AT T & qgrar F @Y g
7g faend@  gad FAC AT FTHN THT
T | qWiAd W WEAq N9 W
T faduw & foar mar | SE% 99 &
FaT &7 st fopa 9 wzew § fows ST
UF QU ¥4 @1 AT &, JEEI A
deor & & foan &, wfAd T
AT & foar 9@

TA% ITETG  HATH WHAT WA
¥ gufag ewrs & faug & Fgav Trean
g1 @ R AT qaTedr F1 A gwi g WK
faate fast 91 3 g 7 fe & 0
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Mr. Chalrman: Motion moved:

“That the Bill further to amend
the Ancient and Historical Monu-
ments and Archaeological Sites
and Remains (Declaration of Na-
tional Importance) Act, 1951, as
passed by Rajya Sabha, be taken
into consideration.”

I have received chits from certain
hon. Members who are desirous of
speaking on this Bill. I will request
them, in view of the fact that it is
only an amending Bill, to kindly res-
trict their remarks to the particular
monuments mentioned in this Bill and
not to roam over the entire field and

speak on general matters relating to
any such declaration.

15 hrs,

Shri L. Jogeswar Bingh (Inner Mani-
pur): Mr. Chairman, I would confine
my speech according to your advice.
I am afraid the Bill is not an exhaus-
tive one. It is a matter of an all
India importance. Not only should it
deal with one part of the country,
but it should cover fhe whole of India.
The original Bill of 1951 relating to
the ancient and historical monuments
and archaeological sites is also not
exhaustive. It does not cover all the
States in India. It covers only Hy-
derabad, Mysore, Travancore-Cochin
and Rajasthan and many States have
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been left out, such as Saurashtra,
groups of Eastern States in Orissa,
Manipur, Tripura etc. The purpose
of the Bill should be to include the
historical monuments in the whole of
India. But here a piecemeal Bill
has been placed before the House. 1
would like to draw the attention of
the hon. Minister to the fact that
though the amending Bill looks like
being an all India Bill, is intended for
Rajasthan only. I wonder why this
piece-meal Bill has been brought be-
fore the House when many import-
ant monuments in many States of the"
country need be included in this
Bill. I strongly suggest that the ori-
ginal Bill passed in 1851 should be
amended in such a manner as to in-
clude all the States which I have just
mentioned. This Bill is purely in-
tended for Rajasthan but there are
equally important ancient monuments
in my State also. My State lies just
on the border of Burma....

Mr. Chairman: I request the hon.
Member kindly to restrict his com-
ments in regard to the matters con-
tained in clause 2 of this Bill. I al-
ready requested him to confine his
remarks to that. I cannot allow him
to refer to other monuments which
are existing in another State, which
have got no relation to this Bill. We
are not on the general Bill now.

Shri L. Jogeswar Singh: I am only
referring to the amendment of the
original Bill of 1851.

Mr. Chairman: The present Bill
seeks only to get declared certain
monuments. If the hon. Member
wants to speak about these monu-
ments, he is perfectly entitled to do
so, but if he wants to bring in cases
of other monuments, I am afraid, I
will not be able to allow it.

Shri L. Jogeswar Bingh: I was
only making some reference to the
original Bill......

Mr. Chairman: So far as the origi-
nal Bill is concerned, it is sought to
be amended by this Bill in respect of
certain matters. The entire Bill is
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not before us. I request the hon.
Member kindly to speak on the Bill
before wus,

Shri L. Jogeswar Singh: I was only
referring only to one or two things,
so that they may be brought to the
notice of the hon. Minister. My sug-
gestion is that we should have a more
exhaustive Bill of this nature....

Mr. Chairman: The hon. Member
knows that before this Bill, there
was another amending Bill by virtue
of which the Central Government has
been authorized to notify these other
monuments in the other States also.
The proper course for the hon. Mem-
ber is that he should approach the
Central Government and ask them to
declare those monuments as of Natio-
nal Importance. In this Bill, I am
sorry I cannot allow him to refer to
any other monument existing in his
State or elsewhere,

Shri L. Jogeswar Singh: I may
mention that this Bill has been pas-
sed by the Rajya Sabha and at the
present stage we can take it that i
is more or less approved by Govern-
ment. I would only request the hon.
Minister to amend the original Bill
of 1951 so as to include the monu-
ments existing in other States also......

Mr. Chairman: We are not concern-
ed with other monuments existing
anywhere. We are only concerned
with the monuments which are men-
tioned here.

Shri L. Jogeswar Singh: My sug-
gestion to the hon. Minister was that
he might bring a similar Bill more
comprehensive in nature in order to
include the remaining monuments
which are not included in the origi-
nal Bill.

Mr. Chairman: So far as the monu-
ments in his State are concerned, he
gny bring in a private Member's

i1l

Shrl L. Jogeswar Singh: I was
only saying that Government should
take notice of it. That is all.
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Shri Chattopadhyaya (Vijayavada):
Mr. Chairman, I want to say a very
few words in respect of this Bill I
congratulate the Government for in-
cluding a number of monuments of
historical and archaeological interest
in the list and for their being pro-
tected and cared for. We all talk of
historical and archaeological monu-
ments, but we really do not realise
to the fullest extent how very urgent
it is to have these great treasure
houses left to us by our ancestors
preserved, every inch of it.

It is a great thing to see, for inst-
ance, the Fort of Chittoor which was
very much neglected in the past, and
now, I am sure, it is going to be re-
suscitated, renewed, revived and re-
novated. In other countries, we find
that ancient monuments which went
into oblivion have again been taken
up, renovated and brought before

. the people of those countries, in order

to inspire them on to greater consci-
ousness and greater existence.

I think that with regard to this
Bill, it is rather aggravating to have
such an-important subject dealt with
piece-meal. My suggestion is that we
have a Government notification in
the gazette. Whenever the Govern-
ment is moved to include a great his-
torical or archaeological monument,
instead of having this brought before
Parliament every other day, it is
better to have a notification in the
gazette and inform the people that
such and such a monument or such
monuments have been included on
the list.

I would like to congratulate the
Government once more, and I do hope
that when these monuments are
renewed, when they are made im-
portant in the history of the life of
our nation, they will inspire our
artists, our painters to go and sit at
the feet of our old Masters, who still
live in the ruins, the ruins of our coun-
try, in the shape of these great monu-
ments, which are far more healthy
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and whole than many of us who
have lost our roots. I hope that these
will become greater inspiring spots
for the generations to come, and
especially the younger generation,
who have a bad habit of going out of
India, without knowing anything of
these pgreat monuments, anything of
the great traditions of this country,
going out to learn artistic creation,
going out to get inspiration from
Europe and other places in the West—
which is a very great national loss
to us,

On behalf of the artists of this
country, I should like to think the
Government, indeed thank them for
this great interest that they are show-
ing in the monuments of this coun-
try, the great treasure houses of our
culture, the great treasure houses of
our consciousness, the great remin-
ders of our ancestors who lived for
us, who live by us and who are al-
ways there in order to make us go
from the glory that was India to a
greater glory that shall be India.

Dr. M. M. Das: At the begining I
had no intention to inflict a long
speech on the hon. Members so far
as this particular motion is concerned
because in the Upper House we, on
behalf of the Government of India,
have accepted this Bill, and in the
Lower House also I thought that the
only thing I could do was to submit
to the Members of the House that
Government accept this measure. But
during the debate that has taken place
on this measure, in the speeches of
hon. Members that have spoken
before me, several peoints have been
raised, which, I think, in all fairness
and justice to the Archaeological
Department, should be explained.

So far as the present Bill is con-
cerned, a few monuments of Rajas-
than have been sought to be included
into the list of monuments of natio-
nal importance. The temples and
monuments which are sought to be
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included in this list by this Bill are
Parsvanath Jain Temple (Pancha-
yatan) with the inscriptions of the
12th century and the Badoli Temple.
The others are Menal (Mahanal)
Temple, the Math and the ancient
well and then the Suhaveshwar
Temple and the Palace of Rani Suha-
vadevi. These are the monuments
that are sought to be brought under
the protection of the Government of
India by this Bill, but I would like to
remind my hon. friend that in Rajas-
than there are many other important
monuments which have not yet been
included, for example—if I am to ex-
plain, I shall take some time; may 1T
be permitted the time required?

Mr. Chairman: By all means he
can go on.

Dr. M. M. Das: For example, I
may point out that there are the tem-
ples of Osia in Jodhpur District and

* several other temples, the temples of

Harihara, then the temple of Surya,
the temple of Mahavira, the temple of
Pipla Devi, the temple of Sachiya-
mata and others. They are all very
important. All of them have wvery
important inscriptions engraved on
them. For instance, in the inscription
engraved on the temple of Mahavira
there is mention of the name of Vat-
saraja of the Pratihara dynasty who
flourished in about A.D. 770 to AD.
B00. Some of the temples were built
in the eighth and ninth centuries A.D.
These are all very important temples
and they are situated in Rajasthan.

There are also others which deserve
to be included in this list; for exam-
ple, there is the Suriya Temple in
Ranakpur in Pali District, and this
temple is dedicated to the Surya and
it contains fine sculptures, It is a
fine specimen of mediaeval Hindu
architecture. There is also the Ambi-
kaji Temple of Jagat in Udaipur Dis-
trict which has excellent plastic deco-
rations and is in a good state of pre-
servation. Then there is the main
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Jain Temple in the old city of Jawar
famous for its silver mines. Then
there is the Ghat with inscriptions
at Nauchauki in Udaipur Town. The
whole Ghat gives us an idea of the
secular architecture of ancient times.
The inscriptions on the Ghat not only
furnish historical data but are them-
selves important as a poetical com-
position.

Shri Raghubir Sahai (Etah Distt.—
North East cum Budaun Distt.—East):
Is there any amendment on behalf of
the Government that they should be
included? .

Dr. M. M. Das: I am coming to
that because the question has been
raised by hon. Members, and I want
to take this opportunity to explain to
the House the present position with
regard to this particular Bill. My hon.
friend need not be so impatient.

The legal position so far as the
monuments of this country are con-

cerned has changed perhaps two or

three times. During the time of the
Britishers, so far as the British ad-
ministered provinces were con-
cerned, archaeology was a Central
subject. The British administered
State Governments had nothing to
do with the maintenance or protec-
tion of archaeological monuments.
This continued till the time when we
got our Independence. So far as the
Native States were concerned, they
had to make their own arrangements
for maintenance and protéction of
archaeological monuments, With
Independence, when these Native
States were integrated into the Indian
Dominion, all the archeological monu-
ments situated in the Native Btates
came responsible for the maintenance
of all the archaeological monuments
in the country. Then came our Con-
stitution. Our Constitution-makers
thought it wise to divide archaeology
and ancient monuments of this coun-
try into two groups—one group con-
taining those which are of national
importance to be administered by the
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Central Archaeological Department,
and the other group containing those
which are of less importance to be
administered by the State Govern-
ments. When the Constitution came
into force, this was the legal posi-
tion, and up till now this has been
the legal position. The old monu-
ments of India, archaeological, histo-
rical or whatever it might be, are
divided into two groups, one covering
those which are very important from
the national point of wview, which
should be maintained and protected
by the Central Archaeological De-
partment, and the other covering
those monuments of less importance,
which should be maintained and pro-
tected by the State Governments.

After our new Constitution came
into force in the year 1951, a Bill was
brought before the House, the Bill
which has been referred to by my
hon. friend, the Mover of this motion,
the Ancient and Historical Monuments
and Archaeological Sites and Remains
(Declaration of National Importance)
Bill. During this time our officers of
the Archaeological Department could
not visit every important temple in
the country, which is a vast country.
In every corner of this country there
are old, archaeological monuments
and temples, and it was not possible
for the few officers of our Archaeo-
logical Department to visit and take
notice of all the important monu-
ments, archaeological, artistic and
otherwise, and bring them to the
notice of the authorities. So,
in the Bill that was passed
in 1951, a schedule was attached giv-
ing the names of the important
monuments of this country which
should be maintained and protected
by the Central Government. It can
be imagined that this list was not a
final list and it was defective. There
were many temples which were not
of sufficient importance to be includ-
ed in this list, and there were others
which were of sufficient importance
to be included in this list but were
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left out of it. In February 1954, an
amending Bill was brought forward
by Government to rectify these errors.
That Bill also was passed by both
Houses, but even that Bill did not
rectify all the errors. There
are still some important temples
to be visited, to be marked and
to be taken notice of by our Archaeo-
logical Officers and then it should be
decided whether they are so import-
ant as to be included in this list or
not. This Bill was brought forward
at the end of 1954. So far as this
Bill is concerned, we have accepted
it, not as the final amending Bill to
the schedule, but because it also
gives us some monuments which
should be included in our schedule
so far as Rajasthan is concerned.

Government have already prepared
an amending Bill including all the im-
portant national monuments in the
Schedule. In the meantime, the
States reorganisation came and, as we
have to give the name of the district,
State, etc. where the monument is
situated with the name of the State
changing, the schedule had to be
changed. That took some time and
so we could not bring our final amend-
ing Bill before this House. We pro-
pose to do that in the very near
future.

My hon. friend, Shri Chattopa-
dhyaya, has made a very important
suggestion, that for the inclusion of
the name of an old and important
monument in this list, it should not
be necessary to come before the Par-
liament every time. It should be
done by inserting a notice in the off-
cial Gazette. This has been made pos-
sible by the Seventh amendment of
the Constitution; power has been
given to be the Central Government
to change or include in the schedule
the name of important archaeological
monuments by inserting a notice in
the Gazette. But, we are to take that
power from the House and in the
proposed amending Bill most proba-
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bly—I cannot commit—there will be
a provision to this effect. 1 have ex-
plained the present position to the
House.

My hon. friend mentioned about an
idol that had been lost before the in-
dependence,

Shri Balwant Sinha Mehta: It
was included in the schedule before
the Independence but it was removed
this year.

Dr. M. M. Das: [ request him to
give me the details in writing. It is
a very serious charge brought against
our department and it will be looked
into. If from protected monuments
important cultural pieces are lost, then
some drastic step has to be taken. I
assure this House that, if on an en-
quiry, we find that such a thing has
happened, that some idols or cultural
pieces had been lost, we shall take
very drastic action.

He mentioned about the Jantar
Mantar. Only today there was a
question about Jantar Mantar. It be-
longs to the Rajasthan Government
and formerly, most probably, it be-
longed to the Maharajha of Jaipur.
The Rajasthan Government wanted to
hand it over to the Government of
India in 1950 but on one condition that
the Government of India would run
it as a living observatory. The Arch-
aelogical Department has got no
menas or machines for running the
observatory and so we referred the
matter to the Meteorlogical Depart-
ment. It is a very great thing, no
doubt but modern inventions have
made our calculations very accurate
and so that Department felt that no
useful purpose would be served by
running this observatory on ancient
lines. We informed the Rajasthan
Government accordingly. They in-
formed us that they could hand over
the monument to us provided some
plots of lands within that area were
handed over to the Rajasthan Gov-
ernment; they wanted to construct
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some buildings. From the archaeolo-
gical point of wiew, big  buildings
near such a monument destory the
beauty and aesthetic quality of the
monument. We wrote to them that
we could hand over this piece of land
provided when they constructed the
building, they showed the plans and
other things to the Director of Arch-
aeology so that we could see whether
it was going to destory the beauty,
etc. of the moument. They have
agreed in last October and we have
taken steps to acquire the monument.

Then about Qutab Minar, only a
few days back, I remember a ques-
tion was put in this House by my
hon. friend, Shri Pande, about the
electrification. From  what I could
understand from the interpellations in
this House, I feel that it is the desire
of this House that it should be electri-
fied. I am grateful to my hon. friend
for giving me this opportunity to
announce and to submit to
the hon. Members that the Govern-
ment had decided to implement the
desire of the Members of thiz House
and light the staircase to the top and
to light the topmost balcony in  the
most attractive manner possible so
that this minaret may attract the atten-
tion of people from a long distance. I
think I have covered all the points
and I accept this Bill

Shri Sinhasan Singh (Gorakhpur
Distt. South): He has refered to a lot
of monuments in Rajasthan, which are
not covered by this Bill. Are there
any amendments to include them?

Dr. M. M. Das;: We are ourselves .

bringing a new Bill which will cover
all of them—not only Rajasthan but
other places too.

Mr. Chairman: Now, I shall put the
motion. ...

Shri Subodh Hasda (Midnapore—
Jhargram—Reserved—Sch.  Tribes):
On a point of information, may I
know from the hon. Minister as to
what has been done for the electrifica-
tion of the Qutab Minar?
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Dr. M. M. Das: It is going to be
electrified and I said so.

Mr. Chairman: The question is:

“That the Bill further to amend
the Ancient and Historical Monu-
ments and Archaeological Sites
and Remains (Declaration of
National Importance) Act, 1951,
as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.

Mr. Chairman: There are no amend-
ments and I shall put the clauses to
the vote of the House.

The question is:
“That clause 2 stand part of the
BillL”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the title were added to the Bill.

ot wren ferg Wt ¢ wT Ay
St #1 g 3 WA g 99N
TR AT B & w o AR IR
7g s A e § 5 9w ag
s @, A fF oo W F el
gnm, S U9 E § AR W 39
e W gaaE &1 gfe & agegr
TqT ST 5 g | F AAr S |
fadew s SRATE 53 59 @EaTE A
oredY AT aTfE AT F AT AT AGT IIA
§3 39 999 9% 9T 999 TEAT T
faw &t wHifs ag gurhr W deRla
W g O A & FEeEa g |
W A IAET FTH W F gE A q
& gwwar g & 3w waw aF wg faw @0
T |

W Aa & F o THAT F A
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F Ageaqu oY I9E! g @ | I
o #1 a9 7 @ fadaE § 4
o qF WIIE A Iq @A AT
faar | o fAg & S@T AT AR
ATE | EES. ...

Mr. Chairman: The hon. Member
has not moved the motion. He is con-
gratulating everybody. Will he kindly
move the motion so that I may put it
to the vote of the House?

ot we fag wgar: § wwE
Fa g 5 ag faw o fear w3
Mr. Chairman: Motion moved.

“That the Bill be passed.”

st qo To qiE : (=T FoHIT I
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Mr. Chalrman: The question is:

“That the Bill be passed.”

The motion was adopted.

HINDU MARRIAGE (AMENDMENT)
BILL
Shrimati Uma Nehrm (Sitapur
Distt. cum Kheri Distt.-West): Sir,
I beg to move:

“That the Bill to amend the
Hindu Marriage Act, 1855, as
passed by Rajya Sabha, be taken
into consideration.”

Sir, this is a small and desirable
amendment. I do not want to take
much time of the House. This has
already been passed by Rajya Sabha
and I hope this House will also pass
it.
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Mr. Chairman: Motion moved.

“That the Bill to amend the
‘Hindu Marriage Act, 1955, as pass-
ed by Rajya Sabha, be taken into
consideration.”

Does the hon. Minister want to
speak?

The Minister of Legal Affairs (Shri
Pataskar): Sir, 1 support the amend-
ment for this reason that in the Spe-
cial Marriage Act we have made a
similar provision with respect to per-
sons suffering from wvenereal diseases.
According to the Act as it stands, as
we all know, if a person is suffering
from a venereal disease that is one of
the grounds for separation. Now, as
medical science shows, that is also a
disease which is capable of being
cured. Apart from that, in the Special
Marraige Act we have provided that
if a person has been suffering from
such a disease for three years before
that then only that should be regard-
ed as a ground for action being taken.
Therefore, to bring the Hindu Marri-
age Act in conformity with the
Special Marriage Act, probably, this
amendment hag been made in the
Rajya Sabha. 1 am prepared to ac-
cept it

Mr. Chairman: The question is:

‘That the Bill to amend the

Hindu Marriage Act, 1955, as pas-

sed by Rajya Sabha, be taken into

consideration.”

The motion was adopted.
Clauses 1 and 2, the Enacting For-

mula and the Title were added to the
Bill.

Shrimati Uma Nehru: Sir, I beg
to move:

“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

WOMEN'S AND CHILDREN'S
INSTITUTIONS LICENSING BILL

Shrimati Kamiendu Mati Shah
(Garhwal Distt.— West cum  Tehri
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Garhwal Distt. cum  Bijnor Distt—
North): Sir, I beg to move:

“That the Bill to regulate and
licence institutions caring for
women and childern, as reported
by the Select Committee, be
taken into consideration.”

Mr. Chairman: May I just make
an announcement with regard to this
Bill? Out of 1§ hours allotted to the
Bill, one hour and twenty minutes
have already been taken on the 24th
August, 1956 when the Bill was re-
ferred to the Select Committee and
only ten minutes are now available
for further discussion on this Bill
At the same time I find that there are
some Members who- are anxious to
speak on this Bill.

Shri T. S. A. Chettiar (Tiruppur):
The time was then allotted.

Mr. Chairman: Subsequently no
further time has been allotted. There-
fore, according to the time allotted
only ten minutes remain. At the same
time, I do realise that within these
ten minutes the Bill is not likely to
be discussed on merits as it ought to
be. Therefore, the House has to find
more time for it. I would reguest
the House kindly to finish this Bill
in as short time as possible, because
the House already knows, and today
we heard from the hon. Minister for
Parliamentary Affairs, that we are
very much pressed for time. There-
fore, I would request the House to
devote as short a time to it as pos-
sible so that we may also proceed
with other matters. At the same
time, I am anxious that so far as this
Bill is concerned it may be properly
discussed. It is a very small Bill and
in considering this Bill, I should think
that no speech need exceed five minu-
tes. This Bill has also been before
the House for a long time and the
Select Committee has also recommen-
ded it. I would, therefore, request the
Members kindly to take as short a
time as possible.

Shrimati Eamlendu Mati Shah:
Sir, I beg to move that the time for
consideration and passing of this Bill
may be extended up to five o'clock
today.
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Mr. Chairman: I am guided by
the sense of the House. We have
also to consider that this Bill has
come back from the Select Committee
and it is a shorter Bill than it was
when it was first introduced. There-
fore, I think we are not justified in
taking up all that time. But that
depends upon the wishes of the
House. I would like the House to
finish this Bill within one hour.

The Minister of Legal Affairs (Shri
Pataskar): I think one hour is quite
sufficient.

Some Hon. Members: No, till five
o'clock.

Mr. Chairman: Till five o'clock
means one hour and 20 minu-
tes. Other Bills are also there before
the House. If the House does not
want to go on with the other Bills,
then it is all right I would request
the House to consider the nature of
the Bill and the time for which it has
been before the House. I again think
that one hour is quite sufficient. May
1 take it that one hour will be suffi-
cient? 3

Shri Raghubir Sahal (Etah Distt.-
North-East cum Budaun Distt.-East):
1 hour and 20 minutes may be allow-
ed for this BillL

Shri A. K. Gopalan (Cannanore):
I have no objection, but I may be
allowed to move my Bill which is put
next. It should not fall through ow-
ing to want of time. Before 5 o'clock,
I may be allowed at least to move it.

Mr. Chairman: So, we will devote
1 hour and 15 minutes to the Women's
and Children’s Institutions Licensing
Bill, and Shri Gopalan's Bill will be
taken up at five minutes to 5 o’clock.

The question is:

“That 1 hour and 15 minutes be
allotted for consideration and
passing of the Women's and
Children's Institutions Licensing
Bill",

The motion wag adopted.

Mr. Chalrman: Now, I will place
the motion moved by Rajmata
Kamlendu Mati Shah.
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Motion moved:

“That the Bill to regulate and
license  institutions caring for
women and children, as reported
by the Select Committee, be taken
into consideration”.

Shri D. C. Sharma may speak.
Shrimati Kamlendu Mati Shah
hose—

Mr. Chairman: I see that Rajmata
Kamlendu Mati Shah is also rising.
She has moved the consideration of
the Bill already.

Shri T. B. Vittal Rao (Khammat):
She wants to say a few words. Only
after the motion is moved, she can

Mr. Chairman: But then she can
speak on any clause if she likes. The
motion has been put at her instance.
I thought she had finished her speech.
Perhaps, in the third reading, she
may speak.

Shrimati Kamlendu Mati Shah:
Other Members may be allowed to
speak.

Shri D. C. Sharma (Hoshiarpur):
I welcome this Bill because it is go-
ing to put an end to anti-social acti-
vities which confront our children and
our sisters. Children are said to be
the greatest wealth of a nation. I must
say that we have done something for
our sisters but so far as childern in
India are concerned, we have not
given them as much care and atten-
tion as they deserve. Things have
they have not changed so much as to
warrant our faith that every child
will be an asset to the nation.

The purpose of this Bill is to pro-
tect women and children who are be-
ing exploited now by persons in the
guise of philanthropists and in  the
form of humanitarianism. The Bill
seeks to protect women and children
from that kind of exploitation. It is
also the intention of this Bill that
the unfortunate, destitute women,
those sisters of ours who have no
support of their own, should receive
support from others, and that they
should be given the proper kind of
maintenance and welfare. These are
the objects of this Bill, and I think
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every citizen of India will
these objectives.

I also congratulate Rajmata Kam-
lendu Mati Shah for drawing our at-
tention to this great social need and
if I am not going out of my way, I
would say that I would thank you
for having piloted this Bill so sucess-
fully in the Select Committee stage.

Of course, there is nothing contro-
versial in this Bill. But there is one
thing to which I want to draw the
attention of the House and it is this.
It has been said that a licence can be”
granted by a State authority, but it is
also said that if a licence is refused,
the right of appeal lies with the per-
son to whom the licence has not been
given. I think that in this matter of
great social urgency and social im-
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portance, we should have dispensed -

with these legal technicalities. If a
person is not granted a licence, it
means that there is some doubt about
his bona fides, but if you give the
right of appeal to the person, it means
that you are trying to white-wash
whatever there is against his bona
fides. It may or may not be so,
but I think we are giving a right to do
something which, on the face of it,
does not appear to be fair, just and
equitable. Therefore; I would say
that the right of appeal from a per-
son to whom a licence has been refused
should be taken away. Otherwise, I
think we will be landing ourselves
very largely in legal technicalities and
that will defeat the purpose of this
Bill.

There is also another point.
imprisonment that has been preserib-
ed in this Bill is three months or a
fine which may extend to Rs. 250 or
both. It is very, very lenient. I need"
not go into the details which have al-
ready been referred to in this House.
We know in what way these Homes
for children and Homes for women
have been run so far. The Homes for
children have been more or less
Homes where the children are taught
to beg and to do all kinds of anti-
social things. We have seen this so
many times with our own eyes. At
the same time, these Homes for wo-
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men are not really Homes for women.
They have been put to uses which 1
do not want to describe on the floor
of this House. Some persons have
been doing all these things all these
years, and it is said that if a person
is found guilty of such things, he
should be given a punishment of
only three months or a fine up to Rs.
250 or both. Here, I think we are
trying to soft-pedal the pumishment
which should be given. I would say
that the punishment in this case
should be enhanced and it should be
made deterrent. It should not be
possible for any person to run a Home
for the exploitation of children and
women.

My third point is this. Too many
powers have been given to the
State Government in the matter of
making rules. I think almost the
whole administration of this Bill has
been entrusted to the authorities who
are going to make the rules. Of
course, those rules will come before
us and we can sit in judgement upon

" ythem. But I believe that the opera-
tive clauses of the Bill are submer-
ged under those provisions where the
State Governments have been asked
to frame the rules. For instance, what
kind of managements these institu-
tions should have, what kind of help
should be given for the protection,
care and welfare of women and child-
ren, what kind of inspection should
these institutions have, what kind of
registers should be kept, how should
discharge be obtained for women and
children who are living in these insti-
tutions, how can appeals be filed—
all these are operative clauses of the
Bill but they have all been given to
the States for framing rules upon. (So

"far as these clauses are concerned, I

. think they are the roots of the Bill,
and not the branches and the leaves,
been
entrusted to those who have to frame

"_the rules!) I believe it is here that

we have done something which may
not be conducive to the effective

_ operation of this Bill.

All the same, I welcome this Bill,
and I hope that the exploiters of child-
ren and the exploiters of the rescue
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Homes will be gone from India are
long, and that they will be black-
listed now. They will have no place
in India. I hope that our children and
our unfortunate sisters will taste the
fruits of this welfare State which we
would have built up by passing this
BillL

st It wge (fen damge
¥ far @0-afE=w) : Tamfs =T,
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aer ofadw @9 o1 @ & W) oW
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¥ 91T 99 qg A I W S oW
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Shrimatli Jayashrli (Bombay—Sub-
urban): Mr. Chairman, I am very
happy that today we are going to pass
this Bill. The Moral and Social
Hygiene Association had prepared two
Bills. One was for the suppression of
immoral traffic and the other was for
the licensing of homes for women and
children. I am glad that we have

already passed one Bill for the sup-
pression of immoral traffic in women
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and children. If we wanted to make
the first Bill effective, the licensing of
homes for women was also as assential
as the first Bill and 1 am glad that
by this Bill we are going to provide
that in every State, they will have to
take licences for establishing these
institutions.

I am glad that the Select Committee
has made many improvements on the
original draft. We are going to leave
it to each State to make rules for the
management of these institutions. It
is also very essential, I should say.
The institutions might make rules
which may not be very satisfactory.
For example, I will quote only one
instance given in the report of the
Advisory Committee on Social and
Moral Hygiene about an institution
they visited. On page 21, they have
said:

“It would perhaps be well to
describe the working of a Vidhava
Ashram in a State in Central
India in detail, as an example of
the mismanagement that can be
there when a committee is not
vigilant in its supervision over a
paid superintendent. We were
told that an ex-town congress
president was the president of the
society that ran the home and
that the home had received a
grant from the Central Social
Welfare Board. This grant had
been credited to the private per-
sonal account of the president,
who doled out sums as they were
needed by the institution.”

Then, it has been mentioned how
the rooms of the institutions -were
very near his own residential quarters
and proper supervision and manage-
ment by an outside body was
not possible. So, it is very essen-
tial that there should be rules fram-
ed for the management of such insti-
tutions. I am glad that we have made
provision for this.

We made another little change
which is also very necessary. Some-
times the institutions, due to posting
or other difficulties, might not apply
in time. So, we have provided that
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licences may be renewed on an appli-
cation made within 60 days before the
date of expiration, if the licensing
authority is satisfied that there was
sufficient cause for not making the
application earlier. Also, if by mis-
take some genuine institution is un-
able to apply in time, the licensing
authority will have power to condone
the delay. This is a very desirable pro-
vision.

I heartily welcome .this Bil and
I request the House to pass it into an
Act.
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Shrimati Sushama Sen”(Bhagalpur
South): Mr. Chairman, I welcome
this Bill. It is indeed a very neces-
sary legislation, because, there are
abuses in these institutions. But, [
do not quite agree with the previous
speaker who said just now that all
ashrams and institutions have abuses,
because I do think that there are some
institutions which are doing very
good work. It is very necessary to
have this licensing.

My only suggestion is, as I said in"
the Select Committee .also, that these
institutions should be managed by ‘
woman. 1 think that is a very im-
portant thing. Of course, it has been
said, ‘as far as possible’ by women. I

do not see why we can't get com-
petent women to take charge of these
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institutions. I have seen some of these
institutions especially in Bihar which
are managed by men. Really speak-
ing, they are most—what shall I say
—they should be put an end to be-
cause there are so many abuses that
one is really shocked to hear the
things going on. I think it is wvery
necessary from this point of view
that women should as far as possible
be in charge of these institutions for
women and children.

Shri B. D. Pande (Almora Distt—
North-East): The internal manage-
ment should be in the hands of
women?

Shrimati Sushama Sen: Yes, cer-
tainly in the hands of women. In
fact, the whole management should be
in charge of women. I think they
would manage them much better than
men. I welcome this Bill

Shri Chattopadhyaya: Why say as
far as possible?

Shrimati Soshama Sen: Not as
far as possible; I suggest it should
be.

/Shri Raghublr Sabai: Sir, T would

like to offer my congratulations to the

hon. Lady Member, the Mover of this

Bill, Shrimati Kamalendu Mati Shah.

As you know, this Bill has had a

chequered history. 1 would like to

remind the House that, soon  after

when we met for the first time, when #
Parliament began its terms,/in 1953,

Shri M. L. Dwivedi brought forward
a Bill of a like nature known as the
Orphanages Bill. After a full dress
debate on that Bill, on the assurance
given by the Law Minister that a suit-
able Bill will be sponsored by the
Government, that Bill was withdrawn.
Later, next year, Shrimati Maniben
Patel brought forward a Bill in this
House of indentically the same na-
ture. Again, after a full dress debate,
it was also withdrawn when an assu-
rance had been given by the Law Mi-
nister. It was towards the end of 1955
that Shrimati Kamalendu Mati Shah
brought forward this Bill. When, last
time, it came up before the House, it
was perhaps at your instance that this
Private Member's Bill was referred

%S
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to a Select Committee. Government

was kind enough to accept that the

Suppression of Immoral Traffic Bill

along with the Children's Bill be re-

ferred to the same Select Committee.

It was under your chairmanship that

all these three Bills were discussed

in the Select Committee, and as a re-
sult of those deliberations this Bill has

come before us today. I hope no im-

pediment will be put in its way either

by any part of the House or by the

Government because, in fact, the Bill

has been fathered by the Government

and so it should have an easy passage.

Eeverybody knows that the object
of this Bill is very laudable, that
these bogus institutions where orphans
and widows are kept in inhuman con-
ditions should be closed and instead
good institutions should come wup
where these helpless people may be
allowed to remain.

The matter for the first time attract-
ed the notice of the U.P. Govern-
ment in 1948. Then they constituted a
committee of which I was also a
humble Member, and one of my senior
colleagues Pandit Badri Dutt Pande
was also a Member of the Committee.
We toured round the State and we
saw a good many orphanages and
widows’ homes in UP. and as a re-
sult of the tour we submittedour re-
port which was incorporated in a
report which was issued in the year
1949. ‘That report has already been
circulated to the Members of the
Select Committee and I am glad to
find that all the observa-
tions that were made in our re-
port have been incorporated and con-
firmed in the latest report of the
Advisory Committee on Social and
Moral Hygiene. I will not weary
House with what has been written
the previous report of the U. P. Gov-
ernment and in the report of
Advisory Committeee on Social and
Moral Hygiene. Both the reports have
come to the conclusion that most of
these institutions are bogus, rotten
and they should be closed as early as
possible. 1 admit that there are many
institutions all over the country which
are doing very creditable work, but
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they are few and far between. I want
those institutions should not only be
maintained but should be encouraged
in every respect so that they may do
better work.

The effect of this Bill will certain-
ly be that all these objectionable ins-
titutions will be out a stop to if—and
there is a big ‘if"—the State Govern-
ments take the provisions of this Bill
seriously and carry them out. It wili
not be the function of the Central
Government to enforce this Act in the
States. It will be the function of the
State Governments to enforce the pro-
visions of this Bill. I hope the State
Governments will faithfully and loy-
ally carry out the provisions of this
Bill.

I quite agree with my friend Shri
Sharma that this Bill could have been
improved in some respects. For ins-
tance, this provision with regard to
the framing of the rules—although I
was myself a Member of the Select
Committee—could have been improv-
ed still further because I feel that
these provisions whereby the licences
should be granted or revoked should
have been incorporated in the body
of the Bill itself rather than the
powers being delegated to a rule-

- making authority.

With your permission I  will just
bring to the notice of this House the
draft Bill that was prepared by the
U. P. Government, and which was ap-
pended to this report in which under
clause 9 they have put in:

“The District Magistrate shall not
jssue a license, mentioned in sec-
tion 8 of this Act, unless he is
satisfied—

(a) that a society has been for-
med to look after the Institution
according to the rules and regula-
tions framed by the Government
under this Act;

(b) that such a society has been
registered under the Society's Re-
gistration Act, lm;

(c) that such society hds suffi-
cient funds at its disposal to run
the institution for at least 3 years;
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(d) that the manager and the
office-bearers of the orphanage or
widow home are persons of un-
impeachable character and con-
duct and are of sound mind, are
not declared insolvents and have
never been convicted for offences
involving moral turpitude;

(e) that proper arrangements
have been made for giving ade-
quate food, clothing and shelter
to all orphans and widows in the
orphanage or widows’ home;

(f) that the premises of the
orphanage or widows” home are
in a healthy locality and are kept
clean and sanitary;

(g) that proper arrangements
have been made for imparting
physical, education and vocational
training to the inmates;

(h) that the inmates are kept
under proper control and discip-
line;

(j) that the inmates are so kept .
as to be free from all moral dan-
ger;

(k) that proper arrangements
for providing healthy recreation
and leisure exist for the inmates;

(1) that accounts of the orphan-
age or widows’ home are pro-
perly kept and duly audited
yearly by a Registered Account-
ant;

(m) that there is some proper
and permanent source of income.”

All these things should have been
incorporated in the Bill itself, but
what we find is that all these powers
have been delegated to the rule-mak-
ing body. I hope when the time comes
for framing these rules, what I have
just mentioned will be borne in mind.
Towards the fag end of this Parlia-
ment we are passing this measure of
social reform. It is . a very welcome
piece of reform. Already in this Parlia-
ment many other pieces of legislation
of social reform have been enacted,
for instance the Hindu Marriage Act,
the Hindu Succession Act and the
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Special Marriage Act. This is also one
of the measure of that kind, and I
hopebythepassageofthisﬂmmu
evil of the existence of objectionable
institutions will come to an end final-

ly.
1 support this Bill

Shri Tek Chand (Ambala-Simla):
I take this opportunity of offering my
warm felicitations to Shrimati Kam-
lendu Mati Shah and also the distin-
guished ladies Shrimati Uma Nehru,
Shrimati Jayashri and others who as
early as 1953 thought that such a Bill
should adorn our statute-book. It is a
Bill noble, sublime and desirable. It is™
stated that one test of a good law
is salus populi suprema lex, that is,
the welfare of the people is the sup-
reme law, and this Bill can, there-
fore, be deemed to be suprema lex
because it deals with salus populi or
the welfare of the people. I offer”
my unstinted support without any re-
servations, though I feel that there
serious flaws, certain
serious shortcomings which will
hinder the effective operation of the
Act. I am merely indicating those
flaws in the hope that after this Bill
becomes law, those defects may be
avoided on some future occasion by
bringing an amending measure.
Therefore, I wish to make it clear
that whatever flaws I may point out
they are by way of constructive
comments in order to improve the
law and not to defeat this measure.
Therefore, with all its short coming
and flaws I endorse this Bill

The definition of .an institution, to
my mind, is perhaps not very work-
able.

You say:

“‘institution’ means an institu-
tion established and maintained
for the regeption, care, protection
and welfare of women or child-
ren;”.

The word ‘care’ includes mental
care, moral care and physical care.
Therefore, educational institutions too
should be covered by this definition.
But when you turn to clause 10, you
are excluding hostels and boarding
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houses attached to or controlled or
recognised by educational institu-
tions. Why should you do so? Either
you exclude educational institutions
totally, in which case you shall have
to omit the word ‘care’, or you include
them and say that hostels and board-
ing houses also ought to be included.
So, here is a matter which deserves
careful scrutiny if not now, then at
some later stage.

Then, you will notice that the pro-
viso to clause 4 regarding application
for licence is peculiarly worded. You
say that:

“Provided that a person main-
taining an institution at the com-
mencement of this Act shall be
allowed a period of three months
from such commencement to make
an application for a licence”.

Am I to understand, as the langu-
age seems to suggest, that a first
application is to be made saying
Please allow me to make
another application.’ The words
‘shall be allowed” ought not to
have been there. They ought
to have been suitably substituted by
the expression that within three
months, a person who desires to re-
new his licence to maintain an insti-
tution may make an application.

You will notice that clause 7 deals
only with one aspect, namely the re-
vocation of a licence. It assumes
that a licence is existing and it may
be revoked for several reasons indi-
cated in this elaborate clause 7.
But you have not put in a corres-
ponding clause for cases where a li-
cence has not been renewed of an
institution which is functioning. In
other words, you should also have
put in or inserted a clause as to what
is to follow not only in the case of a
revocation, but also in the case of an
expiration of a licence. A licence is
revoked by a positive act. But it
may be that an existing licence may
expire at the termination of the
period for which it has been given;
that institution also should close its
doors. ]f it carries on, it is function-
ing, then what is to follow? That
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has not been provided for. There is
a provision made for revocation of a
licence, not for what is to happen
in the event of an expiration of a
licence. That seems to me to be an
unfortunate omission.

Again, in sub-clause (3) of clause
7, you say that on the revocation of
a licence, the wards in the institution
shall be restored to the custody of
their parents, husbands, lawful
guardians or transferred to another
institution. I think a permissive
clause should have been there. Trans-
fer to another institution should be
permitted only after the permission
of the lawful guardian, husband or
parent is there. You have put in
here a disjunctive ‘or’" whereby you
have given discretion to the State
Government or to the authority in
charge to transfer the child even
without obtaining such a consent.

Regarding appeals, I feel that the
clause is defective, because you are
permitting an appeal to the State
Government. The State is an insti-
tution. Who is going to hear the
appeal? You should have made
some provision in this regard. Is it
going to be a mere representation or
just a written memorandum of p-
peal? The functionary or the appel-
late authority should have been spe-
cifically indicated.

Regarding penalty, I was rather
surprised that a non-lawyer but a
distinguished professor took umbrage
to clause 9. He might bave taken ex-
ception to it on a different ground
upon which I am going to raise this
matter. The provision should be to
the effect that any person who know-
ingly contravenes any of the
provisiong of this Act alone can be
penalised and not any person con-
travening. The provisions here are
very wide, Clause 9 read further:

“Any person who contravenes
any of the provisions of this Act
or of any rule made thereunder,

or any of the conditions of a

licenca....".

So, the contravention can be not
only of the provisions of thc Act, not
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only of the rules but of ary such con-
ditions as may be imposed. Suppose
the condition is that every such build-
ing must have three windows and of
such a size; let us assurne that there
are not =0 many then, is the man to
be punished for it? I: that to be
made a criminal offence? Therefore,
the provision should be ‘Any person
who _knowingly contravenes...... "
And there can also be all sorts of
conditions, conditions of a very
serious and fundamental character,
conditions perhaps not so important,
and conditions of a regulatory cha-
racter. But in your penal clause,
where you are making it into
a criminal offence, the con-
travention can  be of every
conceivable condition, regulatory,
mandatory or just urdinary adminis-
trative condition. Suppose the condi-
tion is that four types of account
books are to be maintained, and those
types are not there; then, will you
allow penalty to be imposed? There-
fore, I would counsel that the word
‘knowingly’ ought to be there.

Normally, I would have tabled
amendments or advised the conside-
ration of the Bill only after there
had been suitable amendments, but
in view of the higher interests in-
volved, despite the fact that these
gaping defects are there; I support it
as jt is, with all its défects, hoping
that once it becomes a law on the
statute-book, those defects will be
suitably remedied at the earliest
opportunity.

st T T wret (e FTgR

7y : wamfa AR, T FHEg-
wfy o 7 ot 78 fadaw gaw & amA
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fos sgaear w1 oform g € 99
 qFa T T I FW@ E |
7g wgr & fF o gt eve W 9w
¥ TP FH HT FAEE AT A

fed m & 57 #t 5 gares &ear
%g T TF HWAT T IO@AT & wgr
T FFAT § W BT g av§ § 99
# qftaal ¥, ITE T T ATy
AT J3T FT F 7T ART 1 JE
& ot 39 & G@r s 0 AQ A
AT ag R fF 9t A% &1 9% T
FY T FAHA FAT qTIEF FF GAY deqrii
1 fooit wfeal & gt 7 7 g9
T 9E A9 W T I A g9 A
¥ W g g g A AU oag
famm & fF so@r gem e ¥ oW
1 A g1 FA

™ AR 9 qH OF AT a1’
W o @ | F aifeme v O qER
T A7 WK 4@t & 7 aga &€ wedqy
et 9 T Y A fawr 7 ag wnfgw
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+ft grar & el W afz fam @ A
& g f& 97 # fom 7@ &1 W
gar 2 | & o WA & dEA ¥
feraT 7T | WATATET A 9 @ T@
¥ 7 ) s o aw o w1 e
qrafor 4 a7 &, faw #r gfar
# $ Ymurey FC AT A & AT A
o ar e fel 79 ¥ WA A
@ & WX wAraTEat § W W g,
afes gy wEE ¥ A F g
Tt ® F AR T W AT ¥ T
g g Y@ IR A
TR AT W A
Wt 39 # qaEfa &9 F o s
deqrd agr a¢ & T 9f 3T F [\
T ¥ wTed A 9% T |

form 9 & 99 Jea § TH @91,
Wi WAT W AR @ 41 fE am
Tt W wmaEm g ) oA
¥ ofrer WA F7 99 w1 FAATT gl
T 7 A @ W W S sEed
¢, 7 fren ¥ e @ A #E W
sqEEqT | T g4 W 3@ ¥ W
feer & U< °g waT 797 fow g
%Y s7aegT $1 AT AT H FIEAT FLT
ST & ; A SAEedn # AIE @ W
a7 | for weme a=at w gfar 7w
aﬁm,mtﬁmtmﬁ‘m
R I e B
afern, wuz 2fed, foar fed 1 97
& ofraw 7 wfa 5@ & 97 & fafea
TA & fra a0% @ o9 4, T
¥ % agi 29 | F qwwan § e A &
FTFTT ®T TH ATH SA AT AT
f Y Heqrd T TH FT @A AH
I 7 §6 A A few g 5 AR
wa¥, “WE W aey I geardl
§ wr o, I * e w1 gA T
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&, 9 1 @ yore W g A o
farer & o, o & agt & e ¥
Tg WOA AT FT WS T g |
¥4 TE AEATHT F WL @ wC I
T WYAT AET AGA A FU I8
w4 oar 7 & f5 WS gear I
e & fad it & T &3, o of
HETd T 9@ 9 HOIT a8 A F
fox Foi & ®7 & gwiT | guiad q
i gl &7 gfewor gar ger
wifed e o 3t = fem o T@
7 & gae ¥ fag g wfed

UF ad A0 qWA § AGY A,
& it & wfa wer & ¥ T Faa,
afew wafed sear § 6 o o wd
HEAT 83 & a4 9w gvn & A
frgeht awr gor 5 Sff A w
wéfe sarare gran &, gafed St deard
I fog S 9@, 99 FT 5T
Wit #t faeem =nfgd | 99 F 927
Hfew #t ot § fF qET FT AW A
@AY TR T gg A A ww
fF ag ¥ Fg &, A AL IFA Y,
Tt T@ q@ B FeqAT W gt § 5
wrat & gesl & gae Ay
¥ gra § @ A {aoTH wsFr 1 |

. wre gEet #Y /19 frr S a 1@t

TEATEY §¥ AEATAT Y AEAT | F
g & oft @ & AT gaw g9 &,
LT & W AT N § | WA
o A @ g o At oA
¥ ot wed @ § wrw %% 1| gafed
@ dw gz are are w4 e faar o
arar & 1 & wawan § fr qar geami
1 gaw w1y Wl & fGar W
iy w2t & faar omw, @ wsd &
39 #Y v wfgd | AT &Y 909G
@ w4 7 I & fxgr wrq 7 oqr qAAZ
& fir ol 1 a7 37 & wOA F A
wir et Y 23 & sreay T | W gy
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& w=g g1 I F7 gy frar a7 o
W e Sfamgragimsa @
§, wuet aaTey 77 ¥ 3§ & wEW
4T QAT & 1 A FA AT FA o0
® § I § @ 0y wfgd fe 9w
® weg & & amy fear omr ) qod
FH AN AW T MEGE ¥ A fF
IEE A FA FER A AT R
oI a7 I9 9T AT ¥ AT F |
T AFEE F g9 Fg 93T g F
FEA 1 U9 a7 T AT §, AT
A & wfaeT awaT § qRL A
oA T W & | FA a9 g,
AfdA I F1 gTE ®T § FA0AT G
T &, Y FT FTA F AT A G,
IT T IW F 7 T G &7 FAw
2| o FT W T W g 39 A
T ag ¥ A g1 Wifed v o S
adt seaTSi § @ 9, 39 1 I/
g &% o Y FA FEI B AV
X WO § IA AT qE ¥ T G
2 SF |
% ¥ fdas w1 g9 & @@
FT@TE |
Shri Pataskar: This is a wholesome
social measure and I would like
to compliment the hon. Mover
of this Bill for having
drawn the attention of the House
and the public to a matter of such
social importance. I think the Bill
has been throughly discussed in the
Select Committee. I know that some
of the lacunae have been pointed out
by my hon. friend, Shri Tek Chand,
But I think this is not the occasion,
as he himself stated, to consider

them. We might do so at a later
stage.

So far as we can find, it was
thoroughly discussed and whatever
could be done, had been done. This
is, no doubt, an important social pro-
blem. We should not allow unli-

" censed houses estensibly trying to
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care for women and children. I think
this Bill rightly tries to remove a
social evil

I know that some hon. Members
would like this Bill to go {further
than it does. But so far as the powers
of this Parliament are concerned, I
think we cannot go beyond this.

1 am sure that this will produce a
very wholesome effect on the work-
ing of the so-called Women's and
Children’s institutions. The evil has
already been explained by many hon.
Members who have spoken and I think
I need not take the time of the House
or of the private Members. I should
say that this is really the best wuse
that can be made of the time allotted
for Private Member's Business, when
a social measure of this importance
is being put through at the instance
of a non-official Member. I welcome
the Bill and I need not take more
time of the House.
Mr. Chairman: The question is:
“That the Bill to regulate and
license institutions caring for
women and children, as reported
by the Select Committee, be taken
into consileration.”

The motion was adopted.

Mr. Chairman: We will now take
up the consideration clause by clause.
There are no amendments, If any
hon. Member wants to have any parti-
cular clause put separately to the
vote of the House I shall do so.
Otherwise, I shall put all the clauses
together and then the Bill as amend-
ed by the Select Committee.

The question is:

“That clauses 2 to 12 stand part
of the Bill.”
The motion was adopted.

Clauses 2 to 12 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

sl wRRAHA Wg . ETafT
wereE, & sy wwt g i g faaas
s afufy gran e 0 & &
fear smg
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&, ¥ g8 &7 A7 qU Aw w1 &
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Mr. Chairman: Motion moved:

“That the Bill as amended be
passed.”

Shri L. Jogeswar Singh (Inner
Manipur): Sir, I will be very brief,
What I want to state is this. Govern-
ment should have a supervisory or-
ganisation for these women’s and
children’s institutions. I would like to
bring the attention of Government
to this point. We have so many institu-
tions for these women and children
called Orphanages ete. The conditions
of these people in these institutions
are very bad. They are suffering for
lack of assistance financially. 'The
purpose of the Bill would be de-
feated if Government does not extend
any financial assistance. Social wel-
fare work done by Government is
very encouraging. But so far as pri-
vate institutions are concerned, they
suffer from lack of funds. I want to
draw the attention of the Minister to
this fact. The Government has been
pleased to accept the Bill. But if these
institutions do not get financial assis-
tance they will have difficulties. This
is one point.

L

Another point is this. The women
and children taken care of by these
institutions, sometimes, become beg-
gars. Instead of doing them good,
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these institutions do more harm. In
order to improve the conditions of
these women and children, Govern-
ment should take a supervisory role
They should appoint Inspectors to
see the conditions in them now and
then. These are some of the points to
which I want to draw the attention
of the hon. Minister.

w5 waw fey (=T aomo-
qfeer) : Aty wEew, ag A fa
vz fareew T ArgATe fae
(et 7o avar Hew mgsa fadas)
W ueT § 4w fewr omam g, 5w W
# @ F7ar § | @ faw w1 T
wiw #Y Taw gu & Iufeaa fear qar
2 | ST A% SATETAL §F TIE FT HEATH
T NG H FH AT TAS T &7 T
% fomm a1 | Ta TCEEAT A 99 T8
e fr gy sx X fe@ g Wi v &1
dEATa FH AT FE AL & a0
fremera ferdi #Y @ 3 e w7
T 2 @ 3= A wATeat qav fawan
HOTH Y AT #T ) qE €A W
geqral & qgd WA w19 graT 91
Ffie SO ST W AT Ty Al Al
Y SR T SeETHl A gEd T 6K
I T T T GEAER FAT LE FT
fear | gETAT AEt 9F & & o
forr feadi ®1 gt oo ¥ & fod
ST ATAT 4T I9 T FAT A AT AT
o w5 gad feaw & 99 9 T
@ asEi &Y o mgt AW oam
wr | o feafa & ag oo wwEw
g o iz geaeie w1 W T Searal
97 g =&+ & o a1 a8 @
& forg fir &7 dearal § &9 &1F ¥1C
& grar & ar 9, o fa= wv gufeus
fr w1 Ffer B wwr faEm
g ¢ f& S WO aO% & WiEE
weamr |t ST gadl & fad ow wmewr
@ | T w0 4g wraww g 5 e
UF €2 1 & § FH UF UK w7414



2 Women's and
ud Children’s
o' oF oF Faear wraw eqfyE s
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# T FY OF IIEIO AT 1A
g | dama waw F s o § s
NTET T G AT Teg ¥ 0w
9T FATT FIFTX T F1§ woo T
FY farear 3 w7 oo A mw )
& F a9 § o wmETw few @ &
FRIAFMAGHZUT 1T F a9
# Sitfs arfecarT & o8 § | T dew
1 30 womT wfg =1 £z TEARE
F oaew ¥ foear & O = w1 ool
9 |9 9 T, 527 FT q491 TEHRT
faam &1 ffaam & | = =T &Y
TEq #1 qF AT g gt & 0 &
Aiggardmr g AR A WaA &
fafaqer & o A #7 & w 3= 7
o wamr fF § A A aX s A
T §C 4, W F AT 4, WA
T 9 HT T § W W A
T T 7@ e & § Frwwr 1 &Y A
faamt & fF WX FFIX W aE AT
UF OF deqT g OF £ § 0T g
¥ &t g7 39 & aFa ¢ |

agTEr ug o faw & 91T ag fom
HEqTHT g AT W agl T WA AT
T §, IT B I FA A 4§ W
Fom | W A T g R aRt w A
@ 9 Feard gAY § A W w
T § | % wwwan § v s e
wrEEfeT wifeas  (Snes  gafe-
wifegi) 7 aar (e § & W
fear &t s o IIEET Al @A
F frerefy § 7 fomrd adf S Wik o
Y &mg oY W WA S WTET
gAY q9C " § ot TE e
Wi oY a4 & TT FeATdl ¥ A@
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Forreit Y wTRET AT @ T Fre |
ag gard A w1 wwew ¢ oAw
waTg F=ai #t qar fromgm ferdi
%t ewara w2 arfe & w=g AR
afea &1 WY oY oTT @ TEw & AT AN
Farat gET wAw & Ow wig § 9
1 o= 81|

Shri Pataskar: A suggestion was
made that the Government &lso
should start institutions like this.
There is no doubt that State Govern-
ments will hereafter consider this
problem because after all, it is to be
remembered that/ both on the ground
of constitutional propriety as well as
on the ground of practical considera-
tions, it is only the State Govern-
ments who can start such homes for
women and children. sBut so far as
we are concerned here, naturally I

4

think this is a very important step ’

inasmuch as we will have one com-
mon law which will try to make some
provisions with regard to the
ning of these institutions.

They will be required to be licensed
hereafter. From that point of view,
the Bill brought forward by the hon.
lady Member has been supported by
the Government. ,

It cannot be said that this will
solve the problem of the destitute
women and children. That will have
to be solved at the State level by the
State Governments themselves un-
dertaking that task. In many States
they try to do it But, in the name
of charity, many institutions—some
of them are very good—somethings
are done. There may be institutions”
which may not be good. From that
point of view, it is thought desirable
that there should be a Bill like the
present one. There will be some sort
of a control and check over such ins-
titutions which are supported and
run by some people in the name of/
charity. Many of us know that many
institutions try to collect some child-
ren and go over the country begging
from place to place and collecting
funds. Naturally people who are
charitably minded give them some

run- y
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money. 1 do not know how far this
will serve the purpose of bringing up
the children in the proper way.

Situated as we are, we know that
there are women who are in need of
protection, If there is no law of this
nature the institutions are liable to
be misused by unscrupulous people.
The hon. Members have already
stated that there had been instances
of that kind. If it will not solve al-
together ihe problem of the care of
destitute women and children, at least
it will control the extisting institu-
tions which are being run in a bad
way. In India charity is very liberal
and most of these institutions have
been run with the money collected
from people who are charitable. This
measure will regulate the conduct of
these houses.

', So far as the financial question is
concerned, I am sure that the State
Governments also will give the neces-
sary financial help. It is not possible
‘for us to make a provision here that
the State Governments shall give so
much money. Considering every-
thing, I think this is a step in the
right direction which will ultimately
lead to the solution of this problem.
I must join with the other Members
of the House in complimenting the
hon. lady Member who had moved
this House, and also the aother lady
Members who had given notice of
similar motions. It can be said to the
tredit of the women Members here
denerally that they have been taking
very keen interest in the solution of
this problem relating to women and
children. It is a social problem of
great importance. I am glad at any
rate that this Bill is being passed by
this House and I am sure that it will
go a long way in trying to set right
the institutions. Many things which
are wrong are done in the name of
charity and that has to be prevent-
ed. I think such funds will hereafter
be properly used.
Mr. Chalrman: The question is:

“That the Bill as amended be
passed.”™
The motion was adopted.
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MOTOR TRANSPORT LABOUR
BILL

Shri A. K. Gopalan (Cannanore):
Sir, I beg to move:

‘“That the Bill to regulate the
conditions of motor transport
workers, be taken into considera-
tion.”

The Deputy Minister of Labour
(Shri Abid Ali): Sir, on a point of
order, may I submit that this is a
Financial Bill? I understand that the
hon. Member has not applied or ob-
tained the President’s recommenda-
tion and so it cannot be considered
or passed. If you so desire, it may
be considered but why waste the
time of the House.

Shri A. K. Gopalan: Sir, I have to
say that another Bill, the Motor Vehi-
cles Amendment Bill, 1955 which is
for the substitution of section 65 of
Act IV of 1939 was there. Its clauses
were the same as here. I do not say
that because it was not objected to
then, it should not be objected to
now.

I want to point out that this Motor
Transport Labour Bill contains al-
most all the clauses in the Motor
Vehicles (Amendment) Bill which
sought to amend the section relating
to labour. In this Bill there are sec-
tions about weekly holidays, com-
pensation day for rest, over-time,
spread-over and other things. Even
the Bill was voted out, I would like
to point out that when the Motor
Vehicles (Amendment) Bill was
under discussion certain remarks
were made by the hon. Deputy Minis-
ter. He said:

“The Bill which we propose
to bring forward will contain all
these subjects mentioned in the
Bills of these two hon. Members.”

Before that he said:

“I may submit that this matter
has been under consideration of
Government for more than two
years. In 1944 there was a ques-
tion in Rajya Sabha. also and
there I myself promised that we
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were ourselves thinking of bring-
ing forward a Bill which would
contain provisions with regard
to these subjects which have
been mentioned in the Bill just
under consideration. Much has
been done since then. It is not
that the matter has been taken
up after the Bill was introduced
by Shri A. K. Gopalan or after
the present Bill which has been
introduced by Shri T. B. Vittal
Rao.”

There was no objection then. The
Minister said that they were bring-
ing out a Bill “not after Shri A K.
Gopalan introduced his Bill or the
present Bill was introduced by Shri
T. B. Vittal Rao”. He went on to
say:

s “The Bill which we propose to
bring forward will contain all
these subjects mentioned in the
Bills of these two hon. Members,
and they are: hours of work,
rest period, spread-over, weekly
day of rest, overtime, medical
facilities, welfare amenities like
canteen, rest houses, recreation
facilities and provision of umi-
form, annual leave with pay, sick
leave, minimum age for employ-
ment, medical examination of
young persons and other provi-
sions for such persons.”

Then he said:

“An appeal has been made that
workers should be given provi-
dent fund benefits. Of course
they should get them. The wor-
kers in this industry should also
get all the benefits which the
workers in other industries are
getting. There is no doubt about
it. There cannot be any question
about it.”

Before concluding he again said:

“Certainly the Bill which we
are proposing to bring forward
will not take care of these things,
because these are matters of dis-
cipline and are connected with
what is mentioned in the main
Motor Vehicles Act. Certainly, as
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far as the discipline side of the
drivers and conductors is concern-
ed, we want it to be maintained.
I hope that after the assurance
I have given, namely, that we
ourselves are thinking of bringing
forward an amending Biil before
long containing the provisions
which have been mentioned by
him, the hon. Member will not
press for the consideration of
this Bill."”

Therefore, as far as the Motor
Transport Labour Bill goes, my point
is that it has been introduced, and
after introduction also the Minister
has mentioned about it and said that
the Government is going to bring
forward a Bill. He also said that
they thought about bringing forward
such a Bill not after the introduction
of this Bill or the Bill of Shri T. B.
Vittal Rao. The first thing I want to
point out is that it was not objected
then. Secondly, in view of the as-
surance discussion can proceed on
this Bill

Shri Abld All: Was the assurance
accepted?

Shri A. K. Gopalan: Because there
was an assurance by the Minister and
I think this will be the iast session of
this Parliament. ... :

Mr. Chairman: There is no ques-
tion whether the assurance was ac-
cepted or not. The only question
here is about the recommendation of
the President.

Shri A. K. Gopalan: I am coming
to that. What I wm pointing out is
that the sections ir thiz Bill are the
saine as contained in the other Bill
The Minister said that the Bill they
are brin7ing forvard will contain
all these provision: After giving an
assurance that the Government will
bring forward a Bill they are now
going to oppose it.

Not only that. s far as the other
nuestion is concerned, namely, the
discipline of the motor drivers, con-
ductors, etc.,, the Motor Vehiclas Act
rame to this House and it was passed
after hearing the oljeclions.



2103 Motor Transport

Mr. Chairman: I would request the
hon. Member to come to the point
The fact that an ascurance was given
to the effect tnet another Bill would
come up tha! anotter Biiw was pass-
ed and provisions were made in that
Bill, ete., is all extraneous to the
matter. The real jueslion is whe-
ther the present Bill can be allowed
to be discussed in this House and be
passed and, if so, article 117 (3)
stands in the way or not. That is
the only question. As it stands, it is
quite clear that the Bill it enacted
and brought into operation, would
involve expenditure from the Conso-
lidated Fund of India. So, such a Bill
shall not be passed by either House
of Parliament unless the President
has recommended to that House the
passing of the Bill. Of course, two
courses are open now. -

Further only the motion for con-
sideration of this Bill is being dis-
cussed now, and the Bill is not going
to be passed now. The Bill cannot be
passed unless the recommendation
of the President is obtained. 8., as
I said, there are two courses open
to the Member. Either the hon.
Member may get the sanction of the
President or; he might remove those
provisions in the Bill which attract
article 117 (3). I have persued this
Bill, and it appears to me that there
are several clauses which must re-
quire expenditure from the Consoli-
dated Fund of India. All the public
vehicles and public transport system
will come under the operation of this
Bill, as it is, which means the Gov-
ernment shall have to spend money.
If that is so, either such provisions
may be taken away, or, the Presi-
dent's recommendation must be
brought before this House for enab-
ling the Bill to be passed, if the hon.
Member wants this Bill to be ulti-
mately passed. Pending such recom-
mendation of the President, we can
go on with the Bill up to a certain
stage.

Shri A. K. Gopalan: May I make
a submipsion? As far as the Union
territories are concerned, the expen-
diture may come to a verv small
amount. After the reorganisation
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of the States, there are only a few
Union territories such as Delhi,
Himachal Pradesh, Andaman and
Nicobar Islands, etc. So, the imple-
mentation of this Bill will involve
only a very small expenditure.

Apart from that, may I request the
Chair to allow me to discuss at least
the part relating to the private motor
transport? While considering that
aspect of the Bill, the other aspect
namely, the President's sanction,
may be thought of. Either I may
write and get the sanction of the
President or continue with this Bill
in so far as it relates to private motor
transport. As I said, if this Bill is
passed, the amount that will be in-
curred, so far as the Union territo-
ries are concerned, will be very lit-
tle. Anyway, let me take up the
consideration of the Bill in so far as
it relates to private motor transport
in India. At the time of considera-
tion, the other gquestion may be pro-
ceeded with separately.

Shri Abid Ali: I may be allowed
to say a few words for a minute or
two with regard to the points raised
by Shri A. K. Gopalan. It is true that
I promised on the last occasion that
we would be introducing a Bill our-
selves. But it is also a fact that the
hon. Members opposite always insist
that all these matters should be deci-
ded after consultation with all the
organisations concerned.

The hon. Member is also aware that
very recently we have had a meeting
of the Standing Labour Committee
where this matter was considered and
certain recommendations were made.

These recommendations have been
forwarded to the State Governments
and their replies are awaited. It is
because of this that the delay has
occurred, but certainly that was in
deference to the wishes of the Mem-
bers opposite. It is not that we are
delaying it, but our inability be-
cause of the things I have explained
should be appreciated. You your-
self have pointed out that what hap-
pened an the last occasion is imma-
terial. The fact remains that the re-
commendation has not even been ap-
plied for.
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17 hrs.

Shri A. K. Gopalan: May I know
whether the Minister has any objec-
tion to the discussion of this Bill?

Shri Abid Ali: I will again assure
him that we are ourselves very an-
xious to bring forward an amending
Bill at the earliest possible opportu-
nity. That should satisfy the hon.
Member. Even on the last occaston,
the hon. Member who moved for the
consideration of his Bill was not
satisfied and he made the House re-
ject the proposition. That assurance
was not accepted.

Mr. Chairman: The position is
quite clear. It appears that the Gov-
ernment are trying to fulfil their
promise to give effect to their un-
dertaking. But apart from that, even
according to the admission of the
hon. Member some expenditure must
be involved, though it may be an
insignificant amount. Therefore, the
provisions of article 117 (3) are at-
tracted and we cannot pass this Bill
unless and until that recommenda-
tion is here. At the same time, the
hon. Member in charge of the Bill
says that he will restrict it only to
the private undertakings. Unless he
gives that undertaking and says
that he will remove such portions, I
am unable to proceed with it. Also,
there is another principle involved.
When such an objection is taken, we
should have a reasonable expectation
that sanction would be obtained. So,
it will practically be waste of time
to go on with this Bill if we are not
sure that the recommendation will be
coming. It is already five and I am
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going to adjourn the House now.
Therefore, I would suggest that the
hon. Member may make efforts to
obtain the recommendation and if he
succeeds, he can go on with the Bill
Even if the Government is bringing
forward a Bill, it is no bar to his con-
tinuing the discussion. The other al-
ternative can be that the hon. Mem-
ber gives an undertaking to this
House that he will restrict himself
to such portions of the Bill as do not
involve any expenditure from the
Consolidated Fund of India. That is
another solution. I leave it to his
discretion.

Shri A. K. Gopalan: I will restrict
myself to the private transport and
not the other portions involving ex-
penditure from the Consoliated Fund
of India. On that basis, I may be al-
lowed to continue.

Mr. Chairman: On the next day
he may give that undertaking to the
House and if the House accepts it he
may be allowed to go on.

st wgare fag: (forem qwrew wey) -
wafa wgEw, 70 W 0w fad g
(v@) 7@ & fag @, 98 o o
faee w1 g9 € fear s

Mr. Chairman: This Bill is not
over. I cannot proceed to the next

item. The House stands adjourned
till 11 A.m. tomorrow.

17-03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
the 8th December, 1956.
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DAILY DIGEST

Friday, 7Tth Decamber, 1956.

COLUMNS
PAPERS LAID ON THE TABLE 2071-73

The following papers were laid
on the Table:

(1) A copy of each of the fol-
jfowing Motifications, under
sub-section (2) of section 3
of the All India Services Act,
1951:

(i) Notification Nos.S.R.0.
2389 and 2390, dated the
27th October, 1956

(#) Notification Nos.S.R.O.
2555 to 2563, dated the
1oth November, 1956

(2) A copy of cach of the fol-
lowing papers, under sub-
section (2) of section 16 of the
Tarif Commission Act,
1951:

(i) Report of the Tariff Com-
mission on the prices of
Locomotives and Boilers
produced by Tata Loco-
motive and Engineering
Co. Lid., 1956

(i) Ministry of Heavy In-

dustries ion No.
Eng. Ind. 17(17)/56,
datgéi the 23rd November,
195

DEMANDS FOR SUPPLE-
MENTARY GRANTS .
The Minister of Finance and
Iron and Steel (Shri T. T.
Krishnamachari) presented
a statement showing De-
mands for
Gramis in respect of the
Budget (Generai) for 1956-57

MESSAGE FROM RAJYA
SABHA - B E

Selmuri reported a message
from Rajya Sabha that at
its sitting on the
sth December, 1956, Rajya
Sabha had agreed without
any amendmentto the State
Bank of Hyderabad Bill,
passed by Lok Sabhaon the
215t November, 1956

REPORT OF BUSINESS AD-

VISORY COMMITTEE

ADOPTED . .

Forty-fourth ~ Report
adopted.

BILL INTRODUCED -

Banking Companies (Amend-
ment) Bill.

2072

072

2072-73
was

2078-79

BILLS UNDER CONSIDE-
RATION . - .

Further discussion on_ the
motion to consider the Fina-
nce (No. 2) Bill and the
Finance (No. 3) Bill was con-
tinued. discussion
was not concluded.

REPORT OF COMMITTEE

ON PRIVATE MEMBERS’

BI AND RESOLU-

TIONS ADOPTED - d

Shﬁt}é—ﬁ!’th Report was adop-
ted.

PRIVATE MEMBER'S BILL
INTRODUCED - v .
Beedi and Cigar Labour Bill

by Shri A. K. Gopalan.

PRIVATE MEMBERS' BILLS
PASSED - i . P
The following Bills

considered and passed:
(1) Ancient and Historical
Monuments and Archaeo-
logical Sites and Remains
(Declaration of National

WweIC

Importance) Amendment
Bill, as passed by Rajya
Sabha.

(2) Hindu Marriage (Amend-
ment) Bill (Amendment
of section 10},
passed by Rajya Sabha -
(3) Women’sand Children's
Institutions Licensing
Bill, as reported by the
Select  Committee, by
Shrimati Kamlendu Mati
Shah.
PRIVATE MEMBER'S BILL
UNDER CONSIDERATION
Shri A.K. Gopalan moved
that the Motor Transport
Labour Bill be taken into

consideration. The  dis-
cussion was not conclud-
cd . - - -

AGENDA FOR SATURDAY,
8TH DECEMBER, 1956 -
Consideration and passirg

the Standards of Weights
and Measures Bill, as re-
ported by Joint Committee,
the Road Transport Cor-
porations (Amendment)
Bill and the Employees’
(Amend-

of

Provident Furds
ment) Bill.

.
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CoLumNs

2079-3132

2132-33

2135

2137-88

2189-96



